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LOK SABHA DEBATES

LOK SABHA

Monday, August 23, 1976/Bhadra 1,
1898 (Saka)

‘The Lok Sabha met at Eleven ‘of the
Clock

[MR, SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

National -‘Programme on Premotion of
Sports

#*161. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
EDUCATION, SOCIAL WELFARE
-AND CULTURE be pleased to state:

(a) whether there is any national
Programme for the promotion of
‘Sports and Athletics in the country;

(b) if so, a brief outlines thereof;

(c) the total amount of money allo-
cated for the promotion of Sports
and Athletics during the past three
yea:irs, year-wise at the National level;
an

(d) whether this amount would be
increased in view of the poor perfor-
mance of the sportsmepn at the Mont-
real Olympics?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) to (d). A
-statement is laid on the Table of the
Sabha. [Placed in Library. See No.
LT-11179/76.]

1526 LS.—1
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PROF. NARAIN CHAND PARA.
‘SHAR: While going through the state-
ment, it appears that the hon. Minister
has held out a very good hope and a
very fine scope for the promotion of
sports in India. But practically it is
not so.

I would refer to the Seventy-Ninth
Report of the Estimates Committee of
‘5th Lok Sabha in which the Ministry
thas replied to the ‘Committee that the
‘assistance for the promotion of sports
is not adequate. It says:

“For the Sports Council, we alloca-
ted Rs. 20 lakhs in the Plan. In the
revised estimate, it was cut down to
Rs. 10 lakhs.”

It further says:

“In Andhra, the per capita ex-
penditure on sports comes to 10 to
18 p.: in Assam, it is a little more
and in Punjab, it is Rs. 4/-."

It is not uniform.

Secondly, what is more painful is
this. In the Report of the Ministry of
FEducation, a reference has been made
to the establishment of Nehru Yuvak
Kendras as pivotal centres for promo-
tion and guidance of sports. But may
I refer to the Question which was
tabled by me and answered by the hen.
Minister of Education in this House in
March, 1976 that out of 185 Nehru
Yuvak Kendras which were sanctioned,
only 93 have been opened. When half
the number of Nehru Yuvak Kendras
remain to be opened and when the
allocation of finance is so inadequate,
what can we hope in this National
Programme on promotion of sports?

May I request the hon. Minister to
tell us and take the House into con-
fidence as to whether he is himself
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personally satisfied with the financial
allocation for sports when the alloca-
tion is so meagre as highlighted by the
report of the "Estimates Committee?
And in that it is only natural that we
should have come so poorly at Mont-
real, with so poor allocation at all
levels and with so much lack of strate-
gy and lack of infrastructure at all
levels on which the authorities pinned
very high hopes,

SHRI ARVIND NETAM: The hon.
Member has asked whether I am satis.
fied or not. This is a very difficult
question and no Minister can be satis-
fied whatever the money he may be
allotted and, as far as my Ministry is
concerned, we have been allotted in the
Fifth Five Year Plan a sum of Rs. 1378
lakhs and there is no question of
satisfaction. ’

SHRI VASANT SATHE: Is it for all
the five years?

SHRI ARVIND NETAM: Yes, that is
the total outlay.

There is no question of satisfaction.
The question is how to utilise whatever
money is allotted.

As far as the Nehru Yuvak Kendras
are concerned, uptill now 108 Nehru
Yuvak Kendras are functioning and
actually the problem is for the State
Governments and we are pursuing this
matter with the State Governments.

PROF. NARAIN CHAND PARA-
SHAR: It is clear that so far out of
185 sanctioned, only 108 are function-
ing. That is, since 9th March, 1976
when 93 were functioning, only 15
more have been opened. This is the
infrastructure for our sports,

I will come to the more weighty
question. That is the entire policy, the
entire national policy, guidelines and
the consensus of various Councils
arrived at the national and State levels
can be nullified by an’ improper selec-
tion ang can also reduce to zero the
impact of all financial grants.

AUGUST 23, 1976

Oral Answers 4

I would like to refer to an article im
the Illustrated Wezkly dated 14-8-76 &
21-8-76 under the title ‘Who Bungled
Our Chances for The Hockey Gold?”
where it has been said that ‘Babu’ had
commented about five of our sportsmen
who went to Montreal on their capa-
bility for international sports, that they
lacked the required stamina & capa-
bility for participating ir international
events. Still they were sent even this
time when the question of final selec-
tion comes, it is the ‘statism’ that pre-
vails. From one State comes the plea
that ‘this man should be selected. And
the consequences are there. I would
like to quote... ’

MR. SPEAKER: Please do not quote.
You have asked your question.

PROF. NARAIN CHAND PARA-
SHAR: I would like to say...

MR. SPEAKER: No say. To know.

* PROF. NARAIN CHAND PARA-
SHAR: I would like to know whether
the national policy on sports which is
so well-defined is also implemented in:
practice and in principle at all levels,
especially in the matter of selection,
coaching angd financial allocaticns?

SHRI ARVIND NETAM: As far as
selection of any national team is con-
cerned, that is under the jurisdiction
of the respective National Sports
Federations and that is not under the
jurisdiction of my Ministry. So, it is
done by the Federation only. Govern-
ment cannot interfere in any selectiorr
of any player. So, it is very difficult
for me... .

MR. SPEAKER: He wants to know
whether there- has been any bungling
in the: selection or there has been any
faulty procedure.

PROF. NARAIN CHAND: PARA-
SHAR: I am referring to a specific
article.

SHRI ARVIND NETAM: The hon.
Member has referred to the selectionr
of the Hockey Team. I would like to
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submit that the same team last year
won the gold medal at Kuala Lumpur
in the World Cup and the same team
this year fared badly....

MR. SPEAKER: The fact that the
team is one year older—that makes a
difference also. That is the same team.

SHRI ARVIND NETAM: That is true
that the sports team has become one
year older. It is not correct that the
selection is faulty. I might recall to
the hon. House that after the selection
there was not a single comment on the
selection of the old team regarding any
player.

SHRI VASANT SATHE: I would like
to know whether there are any criteria
laid down even for the working of
these Federations in the matter of
selection. Even the Federations must
be having their own rules. The hon.
Minister has said just now that they
cannot interfere. But can you not at
least take care to see that they follow
their own rules in making selections.
In one of the Federations, in the Swim-
ming Federation, the rules still pro-
vide that the Associations of the States
shall recommend and select the candi-
dates. Now, they make ad hoc selec-
tions because of favouritism of some
person appointed here in the Executive
who is also appointed contrary to the
rules. Are you taking care to see that
these Federations follow their own
rules at least? I would like to know
what is the supervision and control
that the Government exercise in these
matters of selection.

SHRI ARVIND NETAM: As I have
said, every Federation has got the
Selection Committee of their own, and
that Selection Committee selects the
team. .

MR. SPEAKER: His question is whe-
ther the Federations have followed
their own rules or the selections have
been made on an adq hoc basis,

SHRI VASANT SATHE: Nepotism
and favouritism has been shown by
certain ex-officio members of ‘the
Federation. . . . (Interruption)
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SHRI ARVIND NETAM: Whenever
we get a complaing from anybody, we
certainly go int6 it. I shall look into
the matter.

SHRI VASANT SATHE: Do you
exercise any contro]l or supervision
over them?

SHRI ARVIND NETAM: No, Sir.

SHRI VASANT SATHE: Then,
what are you there for?

SHRI DINESH CHANDRA GO-
SWAMI: The hon. Minister has said
that the same Team which gave ‘us
laurels a2t Kuala Lumpur went -to
Montreal. But is it not a fact ‘that
the expert or the coach, who helped
us win in Kuala Lumpur, was
changed this time, and if so, can ‘the
Minister tell us the reasons therefor?
Is it also not a fact that the team
players of our Hockey Team sub-
mitted 5 representation against the
Manager? Will the Minister take the
House into confidence and let us
know as to what was the complaint?

Thirdly, without trying to cry over
spilt milk, after our debacle in Mon-
treal has Government made any re-
thinking for the 1980 Olympics to be
held in Moscow and for the 1982
Asian Games to be held in India?
Will Government take g positive
approach and will they start finding
out the talents right from now on
and train them for these Games?
Will they start making suitable
arrangements, including allocation of
funds, from now on? Has there been
any rethinking on this account on
the part of the Government?

SHRI ARVIND NETAM: It is true
that the coach who was sent to Kuala
Lumpur was a different person from
the one who was sent to Montreal. As
far ag officials are concerned, whether
Coach or Manager, they are appoint-
ed by the Federation and not by the
Government.

SHRI VASANT SATHE: What is
your role then?
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MR, SPEAKER: -Obviously, his
rade #s that of an observer.

SHRI ARVIND NETAM: As I said,
as far as Menager and Coach are con-
cerned, they are appointed by the
Federation and not by the Govern-
ment. As far as the complaint
against the official of the Hockey
Team is concerned, we have come
to know of this through various sour-
ces, but we are asking for an authen-
tic report from the Federation.

SHRI DINESE CHANDRA GO-
SWAMI: Are you now planning
camprehensively for the Moscow
Olympics and the 1982 Asian Games?

SHRI ARVIND NETAM: Yes, Sir,
that is under consideration.

SHRI C. K. CHANDRAPPAN: In
view of the poor performance of
Indian team in the international
sports events held recently in Mon-
treal will the Government adopt a
new policy towards sports? From
the lengthy statement of the Minister,
it would seem that Government has
done everything. In those countries
which participated in the Montreal
Olympics like GDR and Soviet Union
there is a sports movement on a big
scale in which millions and miilions
are trained from the very childhood.
Will the Government have an
approach of that kind? Will the Gov-
ernment find out money and also
talent by unleashing a sports move-
ment in this country? May I know
whether the Government will review
the whole policy in this light?

SHRI ARVIND NETAM: So far
as Government policy is concerned
regarding sports it is obvious that we
are trving to broadbase whole of
sports in this country even in rural
areas and that js the basic policy for
any Government or any country to
undertake. As the hon. Member has
himself stated, it depends upon
money. Within whatever money has
been allctted to us, we are doing our
best.

AUGUST 23, 1976
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SHRI DINESH <CHANDRA GO-
SWAMI: We may have a discussion
on this subject at the appropriate
time.

SHRI VASANT SATHE: 3 or 4
questions alone will not do. Nothing
will come out.

MR. SPEAKER: We will see later
on.

SHRT VASANT SATHE: We have
given notice,

Permission sought by West Bemgal
Government to build Buffer Stock of
Rice

*162. SHRI R. N. BARMAN: Will
the Minister of AGRICULTURE
AND IRRIGATION be pleased te
state:

(a) whether in order to meet re-
quirements in times of shortage, the
West Bengal Government have sought
Centre’s permission to build up a
buffer stock of ten thousand tonnes of
rice through purchase from the sur-
plus States; and

(b) if so, whether the request has
been acceded to?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHEB P. SHINDE): (a) No, Sir.

(b) Does not arise.

SHRI R. N. BARMAN: What is
the target for rice for West Bengal
and how much of it has been
achieved?

SHRI ANNASAHEB P. SHINDE:
Originally Agricultural prices Com-
mission recommended 4 lakh tonnes
as target but on request from the
West Bengal Government the target
was reduced to 3 lakh tonnes and
the procurement has been 291 lakh
tonnes.



9 Oral Answers

SHRI B. K. DASCHOWDHURY:
In view of the negative reply given
by the hon. Minister I would like to
know specifically from the Govern-
ment whether in view of the good
bumper crop in the current year, if
the State Government of West
Bengal require to have a certain
buffer stock whether the Food Minis-
try here and the Finance Ministry
provide adequate finance to the
Government of West Bengal to have
such buffer stock to meet this emer-
gency?

MR. SPEAKER: He says, they
don’t want to have it. Why argue
over it?

SHRI INDRAJIT GUPTA: He said
that West Bengal Government secur-
ed 291 lakh tonnes, What was the
target?

MR. SPEAKER: He said 3 lakh
tonnes.

SHRI INDRAJIT GUPTA: Gen-
eraly on the all-India scale the pro-
curement has been good this year.
Have they any information why even
this modest target of 3 lakh tonnes
fell short in West Bengal?

SHRI. ANNASAHEB P. SHINDE:
As I said, the. State Government
tried their level best. This is known
to the hon. Member also. Compared
to last few years, this year's perform-
ance has been much better, Of
course, we too expected that the
State Government should have done
better. But as you know, they have
also tried their level best.

Educationists Conference

+
*163, SHRI P. GANGADEB:
SHRI AMARSINH CHAU-
DHARI; .
Will the Mimnister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to-state:

BHADRA 1, 1888 (SAKA)
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(a) whether a Conference of emi-
nent educationisty was held in Delhi
in June, 1976;

(b) if so, whether the need for
vocationalising Higher Secondary
Education and the introduction of
Semester System at the plus two
stage was discussed in the Confer-
ence; and .

(c) other subjects discussed and the
outcome thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a)
Yes, Sir.

(b) and (c). A statement is laid
on the Table of the Sabha,

Statement

The main purpose of the Confer-
ence was to discuss the pattern of
higher secondary education and its
vocationalisaticn. The Conference,
among other things, discusseq the
procedure and policy for admission
to higher secondary education, the
location of schools for introduction of
academic and vocational courses at
the higher secondary stage, the pat-
tern of courses and distribution of
subjects for the academic and voca-
tional streams, the features of voca-
tional educaticn, the conduct of
surveys at district level to guide the
selection of subjects for vocational
courses. the coordination in voea-
tional studies. pattern of bridge
courses to link vocational and acade-
mic streams. integration of part-
time studies and other courses in the
system. training of teachers’ courses,
evaluation ang recognition of these
courses, the introduction of semester
system and orovision of grades and
credit system,

A draft paper on these topics was
circulated. by the National Coumcil of
Educational Research and. Training
at the Conference. The draft paper
has been revised in the light of the
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comments and recommendations
made at the Conference. The curri-
culum committee of the National
Council of Educational Research and
Training would be meeting in Sep-
tember 1976 1o finalise this paper.
After finalisation this paper wil] be
made available to the States and
other authorities for adoption and
implementation.

A copy of *he statement issued at
the end of the Conference has been
placed in the Library of Parliament.
The matter was also discussed in the
Standing  Committee of Central
Advisory Board of Education on July
17, 1976. The Standing Committee
while welcoming the deliberations of
the National Conference held by the
National Council of Educational Re-
search and Training, in the beginning
of June, 1976 orn higher secondary
education and its vocationa'isation,
recommended that the NCERT should
extend expert advice and detailed
guidance to the States for the imple-
mentation of the vocationalisation
programme. The Conference also
highlighted the need for establishing
contact with other Departments of
the Government like Agriculture,
Health and Indusiries op the one
hanq and private and public indus-
tries on the other to secure wider
acceptability and support for voca-
tionalisation programme. The Con-
ference felt that the delay in the
vocationalisation of higher secondary
education implies that one of the
main objeitives of the new pattern of
education will not be fulfiled. The
Standing oCmmittee in conclusion re-
commendeq that the States should be
asked to take urgent steps towards
vocationalisation of the higher secon-
- dary education,

SHRI P. GANGADEB: Sir, in view
of the vocational base given in the
new pattern of education, I would
like to know from the hon. Minister,
the broag features of the new types
"of vocational training proposed to

" be introduced and the additional
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allotment of funds made for the pur-
pose of the various educational] insti-
tutions.

PROF. S. NURUL HASAN: The
broad princirles have been stated in
the statement that I have laid on the
table of the Sabha. The objective
of the vocationa! courses is that these
‘will not be tied exactly to the jobs
but to concept of emp oyment—self-
jemployment—and  entrepreneurship.
Taking these things into consideration,
.the courses have been identified in a

'number of sectors, agriculture, in-
‘dustry, in the broader sense of the

term, service sectors, like the health,
paramedical sector, commercial sec-
tor and so on and I can give the

' type of courses that are being worked

out. For example, under the vocational
courses which have been proposed by
the Central Board of Secondary
Education, they include about 10
business courses, a large number
of courses on agriculture which
jncludes animal husbandry course,
agro-industry course, argo-business
based course, home science and
community services, art and culture,
paramedical service, . technology
and others, These are the types
of courses which are being worked
out. So far as the account is con-
cerned a sum of Rs. 120.88 lakhs
has been proposed in 1976-77 in the
Plan budgets of the State Govern-
ment and Uniop Territories, More-
over, the Central Government is
also proposing to provide during the
present year funds to the State Gov-
ernments to appoint a Vocational
Education Officer in each of the dis-
tricts in those States where the new
pattern, class XI, is going to be
started during the session—1977-78—
or as also in those States where the
pattern XI Class has already been
started.

SHRI P. GANGADEB: Sir, what
are the possible measures contem-
plated by Government for ensuring
uniformity in the pattern and manmer
of education as well as the condi-
tions of teachers apart from re-



3 ‘Oral Answers
structuring of courses for the purpose
of equity and dynamism in our edu-
cational system.

PROF. S. NURUL HASAN: About
the teachers, that does mot serve
much of the purpose.

SHRI VASANT SATHE: I would
like to knovs how many students are
<covered by the scheme of vocationa-

! Jisation throughout the country and
whether the two year that you have
put in for the vocational training is
going to be given in 10 plus 2 or

‘ whether those two years are in the
schools or in colleges. In some

\ States ~even those two had been split
—one with the school and the other
in the college as in Maharashtra.
«Can you fulfil the requirements of
training those boys in these two years?

Do you have adequate facilities that
will also cover the teachers’ equip-
ment etc., elc. I would like to know
aunder  your scheme to-day, = how
many of the students are covered and
what is the pattern—whether these

two years are sufficient to equip them.

jin particular vocations?

PROF. S. NURUL HASAN: Re-
garding the first point, in most of
the States the 11th class under the
proposed new pattern will begin in
, 1977.  Therefore, I am not yet in a

. position tc say how many will be

“"covered.. The States are making all
their plans and their calculations.

4

"On the question whether they will
be managed by colleges or by
schools, the Central Advisory Board
of Education has stateq that this
should be an area distinct from college
egiucation, that is to say, it will not
be under the control of the Univer-
sity, but it will be under the control
©of such authority as the State might

“+get up for higher secondary educa-
tion. But whether the actual, physi-
cal location of it will be in a school
or in a college will have to be decided
by the State Government. The ulti-
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mate objective is that all this will be
in the school system and not in the
college system.

As regards the third poing raised
by the hon. Member regarding Maha-
rashtra, I am told by the Maha-
rashtra Government that they have
taken a decision that the two years
will not be split and that they will
be together, whether they are located
in schools or in colleges but they
are planning to put all these not
under the Uaiversity but under a
Board which they are contemplating.
I hope they will be able to take a
decision very soon,

As to the last point whether two
years will be sufficient, for a few
courses, two years may not be suffi-
cient and there is enough elasticity
where it may be extended to 2-1/2 or
3 years.

MR. SPEAKER: Next question.
SHRI VASANT SATHE: Have you
enough properly equirped staff to

train the students?

MR. SPEAKER:
the next question.

I have gone to

Germination Threat to Rice Crop

*164. SHRI M. RAM GOPAL
REDDY: Will the Minister of AGRI-
CULTURE ANRD IRRIGATION be
pleased to state:

(a) whether rice crop due for har-
veést and standing in vast areas of the
country jg threatened with the danger
of germinatién; and

(b) if so, steps taken by the Gov-
ernment or proposed to be taken to
meet thig danger to rice crop?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
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SAHEB P. SHINDE): (a) and (b).
No such report has been received
from any State.

SHRI M. RAM GOPAL REDDY:
The Minister might not have re-
ceived any report from States bug he
should have some personal know-
ledge. He is touring the entire coun-
try. We are seeing so much of paddy
getting germinated and spoiled. Did
he see any such thing during His
tours on the ground from the air
fields and so on?

SHRI ANNASAHEB P. SHINDE:
A report was asked from the State
Governments, No State Government
has corroborated what the hon.
Member has said. He will be visit-
ing Hyderabad. He can see for him-
self.

MR SPEAKER: Next question.

SHRI M. RAM GOPAL REDDY:
I am entitled to my second question.

MR. SPEAKER: He has no infor-
mation. He has said it already.

SHRI M. RAM GOPAL REDDY:
Government have got a plan to pro-
duce more and procure more, but
have they a plan to have adequate
warehousing?

MR. SPEAKFR: The question does
not arise.

Action on the Award of Krishna
Water Dispute Tribunal

*167. SHRI ANNASAHEB GOT-
KHINDE: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether the need for speedy
follow-up action on the Awarq of the
Krishna Water Dispute Tribunal has
beep, brought to the notice of the con-
cerned Mtates; and
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(b) if so, the reaction of the State
Governments thereon and the broad
outlines of the actions proposed by
each of them?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND-
IRRIGATION (SHRI KEDAR NATH
SINGH): (a) and (b). A statement.
is laid on the Table of the House.

Statement

(a) and (b). The final order dated
the 27th May, 1976, of the Krishna
Waters Disputes Tribunal was pub-
lished in the Gazette of India on 31st
Mey, 1976 in accordance with the-
provision of Inter-State Water Dis-
putes Act, 1956. According to the-
Act this order is final and binding
on the party States and shall be
given effect to by them, A copy of
the final order has been conveyed to
the State Governments concerned for
necessary action. The projects of the
three States in the Krishna basin will
be cleared in the light of the Tribu-
nal's Award.

SHRI ANNASAHEB GOTKHINDE:
Before putting my supplementaries,
I seek your protection. I have gone
through the statement. The answer
is g0 innocuous that it conveys no-
thing. I have asked whether the
need for speedy follow-up action or
the Award of the Krishna Water Dis-
pute Tribunal has been brought to
the notice of the concerned States.
The answer should have been either
yes Oor no....

MR. SPEAKER: Please ask your
question.

SHRI ANNASAHEB GOTKHINDE:
It has not beep replied to.

MR. SPEAKER: He will try to
reply now. That ijs why supplemen-
taries are allowed,

SHRI ANNASAHEB GOTKHINDE:
What is needed is a sense of urgency
to make up for the tardiness of the
lagt 20 years. Therefore, I want te
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know from Government whether the
need for speedy follow-up action on
the Award of the Krishna Waters
Tribunal has been brought to the
notice of the State Governments con-
cerned, and jf so, what js their reac-

tion thereon. This is my original
question,
SHRI KEDAR NATH SINGH:

The answer is: The final order dated
27th May, 1976 of the Krishna Waters
Tribunal was published in the Gazette
of India on 31st May, 1976. It was
brought to the notice of the concerned
States and the follow-up action js to
be taken by the State Governments
concerned. The Act gsays that the
Centra] Government shall publish the
decision of the Tribunal in the official
gazette and the decision shall be final
and binding on the parties to the
dispute. It shall be given effect to by
the State Governments.... (Interrup-
tions) .

MR. SPEAKER: He says that the
State Governments are not taking
action and he wants you to speed
them up. That is the implication.
Can you throw some light on it.

SHRI KEDAR NATH SINGH:
The hon. Members should criticise
their State Governments. .. (Inferrup-
tions).

SHRI ANNASAHEB GOTKHINDE:
The Tribunal has suggested an inter-
State Krishna Valley authority with
the Centre also represented op it.
That is a welcome suggestion. How
is it going to be implemented without
delay? The Tribuna] has also suggest-
ed a scheme for fuller utilisation of
waters by building carry over storages
to conserve water of good years.
What is the reaction of the Govern-
ment regarding this suggestion?

SHRI KEDAR NATH SINGH:
The Krishna Valley Authority has to
be constituted by the State Govern-
ments if they agree. If they do not
3.81:99 the Centre cannot intervene in

t.
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SHRI ANNASAHEB GOTKHINDE:
Regarding the second part of the:
question, for fuller utilisaticn of
waters?

SHRI KEDAR NATH SINGH:
It entirely depends upon them; we:
help. the State Governments in techni-
cal matters.

Allotment of Plots of Lang to V.LPs.
in New Friends Colony, South Delhi.

+
*169. SHRI M. KATHAMUTHU:

SHRI INDRAJIT GUPTA:

Will the Minister of WORKS AND:
HOUSING be pleased to state:

(a) whether hig attention has been
drawn to the findings of Shri D.
Mookerjee, a former Judge of Cal-
cutta High Court, regarding allotment
of plots to V.LPs. in the New Friends.
Colony in South Delhi;

(b) if so, the action taken in the-
matter; and

(¢) whether he will lay on the Table
of the House a statement containing
the names and other particulars in-
cluding. occupations of the allottees
(i) who were allotted land illegally ac-
cording to Shri Mookerjee and
(ii) who surrendered their plots of
land before the enquiry?

THE MINISTER OF STATE IN.
THE MINISTRY OF WORKS AND
HOUSING (SHRI H. K. L, BHAGAT):
(a) Yes, Sir, as per news item as.
published in some newspapers. No
report has beep received by Govern-
ment.

I should further like to add that
after the reply was drafted I am in-
formed that the Counsel for the
Registrar of Cooperative Societies
secured a copy of the preceedings.
held by Shri Dev Brata Mookerjee
and sent it to them,
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) (b) and (c), Since the issue is pend-
mg with the Supreme Court and is
sub judice no action can be taken at
thig stage.

SHRI M. KATHAMUTHU: I am
sorry to say that the reply is so eva-
sive. The findings of the judge who
investigated into the matter wag made
available to the public ang all the
newspapers publisheq the news; they
even published the names of officials.
I do not understang how it is sub
judice now. From the newspapers we
find that there are names of influen-
tial persons and high Government
officials also who are involved in that.
I should like to know from the hon.
Minister why the Government has
failed to obtain a report of the con-
cerned judge and take action against
those Government officials.

SHRI H. K. L. BHAGAT: I should
like to inform the hon. Member :that
Mr. Mookerjee is proceeding with the
enquiry ang he is expected to submit
his findings to the Supreme Court be-
fore 24 September, 1976; cases are
listed before the Supreme Court for
October, 1976, It is not the report of
a judge asg such of the Supreme Court
nor is it a judgement. These are cer-
tain findings and he is expected to
report his findings to the Supreme
Court. The Registrar of Cooperative
‘Societies asked for a copy of the pro-
ceedings; and it was received by him.

SHRI M. KATHAMUTHU: From the
reply I presume that the Government
can get the entire report in September.
I want to know from the hon. Minister
whether prompt action will be taken
after receipt of the report in order to
put down the corrupt practices pre-
vailing. among the officials?

SHRI H. K. L, BHAGAT: 1 may
submit that the matter is yet to move
before the Supreme Court and when
‘the Supreme Court finally decides this
matter the quetion wil] arise only then.

SHRI INDRAJIT GUPTA: The news
report which has been referred to was
circulated by Samachar and this iden-
tical news item has been published in
a numbet of newspapers. In the re-
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ply originally given I was surprised
to note that the Government has not
seen the report and it seemeg very
peculiar to me. Now he says that
subsequently some copy has beep re-
ceived by the Registrar of Cooperalive
Societies. I agree that technically the
matter is sub judice, but this news
report is over a month old now end
nobody has contradicteq it,

MR. SPEAKER: Except in one
case, ] saw a statement by our High
Commissioner in London contradicting
thig report.

SHRI INDRAJIT GUPTA: May be
I have misseq that report. There are
names of many eminent people given
here. Some might have retirecd, but
many of them are still holding high
Government offices. Writ petitiong had
been filed in the court challenging a
certain action of the then Lt. Governor,
in dismissing the elected committee of
this Cooperative anqg substituting it by
a nominatej committee. The .llega-
tion made was that all the illegal or
irregular allotments were made Ly
this nominated committee. While the
writ petitions were pending and the
matter was then also sub judice, this
former Lt. Governor] Shri Baleswar
Prasad, overnight admitteq many peo-
ple as members of that committee and
these allotments were made. Here
there is a primg facie report, though
it may not be final, in which high
Government officials and personages
are -involved. I want to know from
the Government whether in respect of
the people named here, including
secretaries of various Ministries and
so on, they are going to take any kind
of interim action pending the final
decision. Here is a report submitted
by a former judge of the High Court,
who was appointed to go into the
matter by the Supreme Court. It
is not a secret report. It is a
matter which shakes the confidence of
the public completely. Does the Gov-
ernment contemplate any king of in-
terim action against these high Gov-
ernment officials involved, pending the
final] outcome from the = Supreme
Court?
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SHRI H. K. L. BHAGAT: The hon.
member himself has said that the
matter has to be finally disposed of
by the Supreme Court. I cannot anti-
clpate today what the Supreme Court
might say on this. Therefore, will it
be proper for the Government to take
action until this matter is finally dis-
poseq of by the Supreme Court? 1
hope the hon. member will agree that
it will not be proper. But I can say
this that the Government is certainly
not interested in shielding anybody.

Feod production and Import

+
*171. SARDAR SWARAN SINGH
SOKHI:

SHRI SAROJ MUKHERJEE:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

.(a) total figure.of foodgrain pro-
duction of vauous types for the cur-
rent year

‘(b), amount of foodgrains, (i) _rice
and (ii) wheat proposed to be import.
ed from foreign countries; and -

(c) total amount of buﬁer stock of
foodgrains at the disposal of the Cen-
tral Government for the current year
and. actual quantity of ‘aman’ kharif
wheat etc. kept in Government god-
own? ’

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI - ANNA-
SAHEB P. SHINDE): (a) to (c¢). .
statement ig laid on the Table of the
Sabha,

Statement

(a) The estimates of foodgrains
profuetion for 1975-76 are still under
scrutiny. According to available re-
parts, feodgrains production during
1975-76 is expected to be more than
118 million tennes. As regards current
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crop year (1976-77) it is too early to
give any idea of the likely production
of foodgrain crops.

(b) The Government of India keeps
under constant review the position re-
garding the need for foodgrain im-
ports and makes purchases from
abroad to the extent considered neces-
sary after taking into account crop
prospects, internal availability, gap
between internal availability and the
requirement of the public distribution
system, the need to create a reasona-
ble size of buffer stock, foreign ex-
change resources, price trend in inter-
national market and other related
factors. It is neither possible nor is
in the public interest to indicate the
quantity of wheat and rice that may
have to be imported during the cur-
rent year.

(c) The total stock of foodgrains
(buffer and operational stocks) with
the Central and State Governments at
the end of Jume, 1976 were of the
order of about 17.0 million tonnes, as
compared to 5.7 million tonnes at the
end of June, 1975.

SARDAR SWARAN SINGH SOKHI:
In reply to part (a) the statement
says: “The estimates of foodgrains
production for 1975-76 are still under
scrutiny”. May I know why it could
not be scrutinised up till now? May I
know when the total figure wou]d
be available?

SHRI ANNASAHEB P. SHINDE:
The hon. member did not read fur-
ther. The next sentence says that the
food production .is expected to . be
more than 118 million tonnes. In this
crop calculation, the summer crop har-
vested in May etc. also has to come in
and so the final figures are still under
compilation. But the broad indication
ig that it will be a record crop in the
history of the-ceuntry ang it is likely
to be somewhere between 118 and 119
million tonnes.

SARDAR SWARAN SINGH SOKHI:
In paragraph (b) of the statement it
is mentioned:
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“It is neitner possible, nor in the
public interest to indicate the quan-
tity of wheat and rice that may have
to be imported during the current
year.”

It may not be in the public interest
to indicate the production. But why
do you say that it is not possible?
Why is it not possible, when even the
newspapers give all these figures?

MR. SPEAKER: Please do not argue.
If the Minister says that it is not in
the public interest, that is the end of
it. If he wants to ask another ques-
tian, he may do so.

SARDAR SWARAN SINGH SOKHI:
What is. the up-to-date stock of food-
grains?

SHRI ANNASAHEB P. SHINDE:
17 million tonnes.

SHRI RAGHUNANDAN LAL BHA-
TIA: Out of the 17 million tonnes of
buffer stock which we have at pre-
sent, how much ig lying inside the go-
down and how much is lying outside,
not properly covered?

SHRI ANNASAHEB P. SHINDE:
Roughly- 12 million to 13 million tornes
are in yucca godowns. The rest, 4
million fo 5 million tonneg are, though
not i pucca godowns, in raised plinth
and covered places.

ot fgfe B : w1 om® WY
@7 $fer 3 o T
¥ TR G SATST TeT AGT AT 8§,
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@ g & foe o= et o o
g ? & m wEw Ew g
f& |@ETX AT AT AT LR
FAfady fraw A Y I T |
g ¥ fraar wqar fea few @
1 faar g, A T & =07 da g
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SHRI ANNASAHEB P. SHINDE:
The Planning Commission have recent.
ly agreed to give to the Food Corpora-
tion of India Rs. 30 crores, over and
above the Rs. 16 to 17 crores which
are being spent this year. We are
also exploring the possibility of a loan
from the World Bank for building up
storage capacity. Though it is in the
preliminary stages of discussion, we
are expecting about Rs. 130 crores
from the World Bank. During the
course of this Plan we expect to add
1 million tonnes every year, broadly
speaking. If we take into considera-
tion the temporary storage also, per-
haps 5 to 6 million wouly be added
during the course of thig Plan.

]
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SHRI ANNASAHEB P. SHINDE:
When we hire space in private godowns
on a renta] basis, the control is ours,
our security and watch and ward staft

‘remain there. As far as the safe keep-

ing of foodgrains is. concerned, there
are well-prescribeq norms and stand-
ards. We have a highly specialised
storage section, and qualified persons
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are put in charge of it. Necessary
precautiong are taken to protect the
Toodgrains against moisture, rodents
ete.
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SHRI ANNASAHEB P. SHINDE:
With your permission I can say, Le-
cause the Members seem to be agitat-
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ed that from last Jume we bave ‘taken
a firm decision not te have any im-
ports for the time being. As far as
the offtake is concerned, because of
easy availability in the market, natu-
rally the offtake figures are going dewn,
and the consurners ate in a position to
get the foodgrains in the open market
practically at the same price. This is
a very heppy position, but as soen as
we find that there is either drought or
that the prices are rising in any part
of the country, immediately enough
foodgrains would be pumped in  and
these stocks will be used in the inte-
rests of the consumer.
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Lifting of Wheat and Rice from
Punjab
r i3
*173. SHRI RAGHUNANDAN LAL
BHATIA:

SHRI RAM PRAKASH:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether Punjab Government
have urged the Centre either to direct
the Food Corporation of India to lift
325,000 tonnes of wheat and rice every
month or help the State to build addi-
tional storage capacity; and

(b) if so, the reaction of the Gov-
ernment thereto?

THE MINISTER QF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRi ANNA-
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SAHEB P SHINDE): (a) and (b), A
statement is laig on the Table of the
Sabha,

Statement

(a) The Department of Food (Gov-
ernment of India) have been approach-
ed by the Punjab State Government
to arrange before the beginning of Oc.
tober 1976, movement of about 3.6 lakh
tonnes of wheat stored by them and
their procuring agencies in the premi-
ses of the rice ang cotton mills and in
some of the godowns no longer con-
sidered safe. The Punjab -State Gov-
ernment have also regr'esented that
about 4 lakh tonnhes of foodgrains
should be moveq out ‘of Punjab every
month. so-that ne difficulty arises in
@'hg procurement, storage and move-
ment of fice from the 1976 kharif crop
and of wheat from the 1977 rabi
crop. Alternatively, creation of ade-
quate additional storagg capacity has
been suggested. ) )

(b) Necessary arrangements have
been made for the clearance of about
3.6 lakh tonnes of,wheat by the begin-
ning of October, 1576. The inter-state
movement of foodgrains from the Fun-
jab is being so organised as would not
-Cause any storage difficulty in the
kharif procurement operations this
year ang would also cover a very
substantial quantity of wheat stocks
from the 1976 rabi crop held by the
Punjab State Government and its pro-
curing agencies. The Punjab State
Government have been informed ac-
cordingly. They have also been advis-
ed that in case the procurement of
wheat from the 1977 crop is of the
same order as during the current year,
additional storage capacity of about 3
to 5 lakh tonnes by way of hiring
and constructing mav be necessary.
As against this, the Fooq Corporation
©f Indla is likely to construct storage
-capacity of about 3 lakh tonnes by
April, 1977,
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SHRI RAGHUNANDAN LAL
BHATIA: In Punjab there was a bum-
per crop last year and we were able
to procure more than 29 lakh tonnes
of wheat. The Punjab Government
has stored them in the premises of
rice and cotton mills, It was stipu-
lated that the Government of India
woulq remove 3.6 lakh tonnes of wheat
from the State before October, so that
our cotton and rice mills get back
their space. I would like to know
from the hon. Minister whether in
accordance with that stipuation, he has
been able to move out these stocks of
wheat from Punjab or not; if not, how
much is lying outside the godowns
under rain, whether there has been any
deterioration, and if there is any loss,
whether it will be the loss of the Gov-
ernment of India or the Punjab GQ,!.I-
ernment.

SHRI ANNASAHEB P. SHINDE:
As far as movement from Puﬁjab is
concerned, it was somewhat slow ‘dur-
ing the last three months, but now, as
expected by the Punjab '‘Government,
we have planned the movement of
about 3 lakh tonnes a month, and this
should obviously ease the position for
the Punjab Government. We: have
given the highest priority to it. As
far as the damage due to rains, ete.
on plinths or in covered storage is
concerned, we have still to get reports.
We are trying to verify it.

SHRI RAGHUNANDAN LAL
BHATIA: He has not answered a part
of my question, whether there is any
loss due to deterioration of wheat and
rice and, if so, whether it will be a
loss of the Punjab Government or the
Government of India.

MR. SPEAKER: It will be a loss of
the Government concerned under

whose aiount it is being kept.
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20-Point Economic Programme for
Students|Youth

+

*174. SHRI H. N. MUKERJEE:
SHRI C. K. CHANDRAPPAN:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the 20-Point Economic
Programme meant for students/youth
has peen implemented during the one
year of emergency;

(b) if so, the State-wise broad out-
lines thereof; and

(c) the steps Government have
taken to implement this programme
where till now it has not been im-
plemented?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a)
Yes Sir.

(b) A statement is laid on the Table
of the House. [Placeq in Library. See
No. LT-11180/76]. ’

(c) All the State Governments/-

Union Territories have implemented
this programme, However they have
been requested in April and May, 1876
to achieve full coverage under the pro-
gramme where this has not been done,

SHRI C. K. CHANDRAPPAN: In
the statement, the Government says
that the number of hostels covered
under he scheme is 4,057 and the num-
ber of students covered is 3,41,257.
Similariy. in the case of book banks, it
bhas been said that these have been
opened :n 101,440 schools and 2,026
colleges It would be mcre under-
standab!e, to what extent the scheme
has been implemented, if the hon.
Minister could tell us what is the total
number of hostelers who should
have been the beneficiary and what is
the total number of schocls and col-
leges where the book banks should
have been opened. ‘
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PROF. S, NURUL HASAN: I am
afraid, I have not yet been able to
get any firm figures from the State
Governments about the total number
of hostelers. I have been urging them
to compile these figures as early as
possible.

As regards the total number of
colleges, the UGC’s scheme has laid
down that colleges with an enrolment
of 100 students and above are entitled
to have these book banks. It is esti-
mated that—I go not again have an:
exact number; it is subject to correc-
tion—there are about 3000 Arts,.
Science and Commerce colleges where
these books should have been opened.
But out of these, it is only 2,026 col-
leges about which we have got infor-
mation till now. I understand, more
colleges are going in for these book
banks. As soon zs we get the infor-
mation, it will be possible for me to
tell the hon. Member as to what the
progress has been. About the schools-
I do not have the full details yet.

SHRI C. K. CHANDRAPPAN: For
the implementation of the scheme to
ensure the involvement and the sup-
port of the students, may I know whe-
ther the Government is taking neces-
sary steps to involve the students”
organisations which will support this
scheme in the schools and colleges and’
whether the Government has given
any guidelines or directives to the
State Governments?

PROF, S. NURUL HASAN: We
have urged upon the State Govern-
ments to take the assistance and to
involve teachers as well as students in
the implementation of this particular
programme.
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Shortfall in use of Fertilizer

*175. SHRI NAWAL KISHORE
SINHA: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
‘pleased to state:

(a) whether there has been short-
fall in the use of fertilizer particu-
Jlarly among the weaker sections; and

(b) the extent of shortfall and re-
mmedial m®asures taken?
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THE MINISTER OF STATE IN THE
MINISTRY -OF AGRICULTRUE AND
IRRIGATION (SHRI ANNASAHEB
P. SHINDE): (a) and (b). According
to the available information, the con-
sumption of fertilizers in the country
has picked up considerably after the
price reductions 5f March-April, 1976,
and ‘introduction of subsidy scheme
for Phosphatic fertilizers. There are
no reports with Government that there
has been a shortfall in the use eof
fertilizers by the weaker sections of
the farmers. At present, there is
sufficient availability of fertilizers in
the country. For encouraging the use
of fertilizers, an intensive Promotion
Scheme has been undertaken in cer-
tain selected districts in the country.
More and more retail points, including
mobile points, are being opened pardi-
cularly in interior areas, Prices cf
fertilizers have been reduced and dis-
tribution margins increased. Special
schemes such as Small Farmers Deve.
lopment Agencies, Marginal Farmers
and Agricultura] Labourers Agencies
and the scheme for differential rate of
interest are in operation under which
assistance is available to weaker
sections to promote inter alia fertilizer
use. Before the reduction of fertilizer
prices, there was some set back in the
consumption of fertilizers in general.
But no seperate statistical information
is available about the levels of con-
sumption amongst the various cate-
gories of farmers.

SHRI NAWAL KISHORE SINHA:
The answer is longish and I have not
been able to follow every sentence,
However, may I know from the hon.
Minister whether there is any propcsal
to conduct a survey io fing out whe-
to conduct a survey to find out whe-
ther there has been any fall in the

level of consumption of chemical fer-

tilisers by the weaker sections of the
farmers?

‘SHRI ANNASAHEB P. SHINDE: Rt
is a good suggestion. We shall lock
into it,
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g wife wg T W F dw ¥
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MR. SPEAKER: Now, the Question
Hour is over.

"WITTEN ANSWERS TO QUESTIONS

Memorandum on Protection to Onion
Producers

*165. SHRI SAMAR MUKHERJEE:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether the Government have
received any memorandum from the
Nasik District Kisan Sabha, Wasik-1
(Maharashtra) dateq the 13th April,
1976 regarding protection to onion
producer; and

(b) reaction of Government thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICJLTURE AND
IRRIGATION (SHR! ANNASAHEB
P, SHINDE): (a) The Memorandum
from Nasik District Kisan Sabha hae
been received in the Ministry of Agric
culture and Irrigation on 19th August,
1976.

(b) The points raised in the Memo-
randum will be examined in the light
of overall policy goversing marketing
and exports of onion,

Allotment for Construction of
Godowns by F.CL during 1976-77

*168. SHRI K. SURYANARAYANA:
will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state;

(a) whether the Planning Commis-
sion has made a separate allotment
for construction of new godowns by
the Food Corporation of India in 1976-
7,

(b) if so, the allotment made; and

(c) the action taken for construction
of the godowns?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI' ANNA-~
SAHEB P. SHINDE): (a) and (b). A
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provision of Rs. 16.88 crores-has been
made during 1976-77. for construction
of storage accommodation by the
Food Corporation of India.

(c) The Food Corporation of India
has already initiated construction of
godowns ag also of plinths for storage
of foodgrains.

Drought in Tamil Nadu

*170. SHRIMATI PARVATHI
KRISHNAN: Will the Minister of
AGRICULTURE & IRRIGATION be
pleased to state:

(a) whether Government are aware
of the fact that Tamil Nadu is facing
a severe drought; and

(b) if so, how the Government could
help drought-stricken people?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHEB P. SHINDE): (a) In Tamil
Nadu on account of deficiency in the
last North-East monsoon, which is
the main source of rainfall in that
State, drought condition was report-
ed in gome districts. Besides this,
due to inadequate rainfall in the
catchment areas in Western Ghats
during the South-West monsoon, the
reservoirs had not filled up which
has delayed release of water for irri-
gation,

(b) The Government of India allo-
cated advance plan assistance of Rs.
7.50 crores to the State Government
for meeting the drought situation. A
Central Team is proposed to be sent
to the State shortly to review the
position,

AHotment of Sugar to Kerala

*172. SHRI VAYALAR RAVI:
SHRI A. K. GOPALAN:

Will the Minister of AGRICUL-
TURE AND IBRIGATION be pleased
to gtate; rRg) |

F S

(a) whether Governmhent are awsare
that the price of sugar in Kerala has
gone up steeply due to the reduction
in the allotment of levy sugar to that
State from January, 1976;

(b) whether the Government of
Kerala have represented for the res-
toration of the cut made in its allot-
ment; and

(c) if so, the reaction of the Gov-
ernment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI SHAH-
NAWAZ KHAN): (a) The overall
monthly releases of levy sugar from
January, 1976 onwards had to be re-
duced to 2.05 lakh tonnes from 2.25
lakh tonnes released during August to
December, 1975, having regard to the
availability of khandsari sugar in the
producing season, decline in produc-
tion during 1975-76 geason and to
maintain export of sugar at a reaso-
nal level. Consequently, the monthly
levy sugar quotas of the States, in-
cluding Kerala, had to be revised
downwards from January, 1976.

The prices of free sale of sugar re-
mained within reasonable limits till
the middle of June, 1976 and showed
a rising trend thereafter all over the
country. To arrest the rise in prices,
various steps have been taken, includ-
ing the stepping up of free sale quota
for each of the months of August and
September 1976 to 1.10 lakh tonnes,
which represents the highest monthly
free sale release during the year 1976
anq is 30,000 tonns more than the free
sale quota released for July, 1976.

(b) and (c). The Government of
Kerala desired that their levy sugar
quota of 7109 tonnes for January,
1976 be restored to the earlier level
of 8689 tonnes or atleast raised to
7600 tonnes. For the reasons men-
tioned above the increase in the quota
asked for could not be agreed to.
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Fixation of Foodgrains Prices by
APC.

*176. SHRI S. A. MURUGANAN-
THAM:: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether the Agricultural Pri-
ces Commission is likely to fix fresh
procurement prices for foodgrains
for the next season; and

(b) if so, the broad outlines there-
of?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNASA-
HEB P. SHINDE): (a) and (b). The
Agricultural Prices Commission is at
present giving thought to the ques-
tion of price policy for Kharif cereals
for the 1976-77 season and is likely
to submit its recommendations to the
Government shortly. The Commis-
sion makes recommendation to the
Government on procurement prices of
foodgrains after taking into account
inter alia available data on cost of
production, the production prospects
and the likely trend of open market
prices. After taking into account the
recommendationg of the Agricultural
Prices Commission, procurement pri-
ces are fixed by the Government of
India in consultation with the State
Governments. The price policy is in-
tendeq to assure remunerative prices
to the farmers while also keeping in
view its impact on the general price
situation and the economy as a whole.

Location of Sites connecteg with
History of Ramayang

*178. SHRI R. K. SINHA: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether there was a proposal
to undertake digging operation by
Archaevlogical Survey, University
Grants Commission and the UP.

AUGUST 23, 1978
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Government in Ayodhia, Faizabad
and other partg of Uttar Pradesh to
locate sites connected with the his-
tory of Ramayana;

(b) the progress made so far in this
respect; and

(c) the future programme chalked
out to locate and develop sites con-
nected with the history of Ramayana
in Ayodhia, Faizabad and other areas
of Uttar Pradesh?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF, S. NURUL HASAN): (a) Yes,
Sir. During 1974-75 the Jiwaji Uni-
versity, Gwalior, the Archaeological
Survey of India, anq the Government
of Uttar Pradesh had collaborated in
undertaking excavations at gjtes asso-
ciateq with the story of Ramayana.

(b) Five sites were excavated. From
the available evidence, the archaeolo-
gical sequence seems to begin with the
use of thick grey ware occasionally
painted, ascribable to circa seventh
century B.C. and the Northern Black
Polisheq ware of circa 6th-1st cen-
tury B.C. running through the Ku-
shan to later times.

(c) This year excavations are plan-
ned at Ayodhya, Nandigram and Srin-
gaverapura.

‘Forest’ and ‘Protection of Wild Ani-
mals’ in Cencurrent List

*179. SHRI RAM BHAGAT PAS-
WAN: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state;

(a) whether Centre has been urged
by the Indian Board for Wildlife to
include ‘Forest’t and ‘Protection of
wild animals’ in concurrent list; and

(b) if so, the decision of the Gov-
ernment thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
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P. SHINDE): (a) The Indian Board
for Wildlife in its meeting held on
July 27, 1974 recommended that
Forests including Wildlife should be
placed in the Concurrent List.

(b) The matter is under consider-
ation of the Government,

Supply of Seeds ang Fertiliser in
Gujarat

*180. SHRI VEKARIA:
SHRI ARVIND M. PATEL:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether Government have de-
cided to supply seedg and fertiliser
at half the price to Adivasis of
Gujarat State; ang

(b) if so, facts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P. SHINDE): (a) and (b). No final
decision has been taken to supply
seeds and fertilisers at half price to
the Adivasis of Gujarat State. The
matter is under consideration,

Increase in fees for Commonwealth
Students studying in UK,

1179. SHRI MOHINDER SINGH
GILL:

SHRI BHAGIRATH BHAN-
WAR;

‘Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) Government’s reaction to the
increase in fees for the . Common-
wealth students, especially Indians
pursuing their studies in UK,; and

() wheﬁ;er t;ug is going to aﬂect
out cultural relationg with _that
eountryt e A . y‘

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) and (b). The
decision to raise tuition fees with
effect from the session 1977-78 was
announced by the U.K. Government
on 5th July, 1976. The increase has
been made applicable uniformly for
the British as well as foreign students
at the level of £ 650 for all advanced
level full time courses other than post-
graduate courses and £750 for post-
graduate studies.

In the case of non-advanced full
time education the differential bet-
ween home and overseas students has
been retained. The new level of fees
will be £325 for overseas students
and £ 125 for home students. The
new increase in fees according to the
Govt. of UK. will not be more than
20 per cent of the cost of education
provided for overseas students.

This increase of fees will not affect
the Government of India’s scholars
personally who are studying under
the Scheme of National Scholarships
for Study Abroad as their fees are
paid by the Government of India.
The scholars who are studying under
the Commonwealth Scholarships
Fellowships Scheme will likewise not
be affected as their fees are paid by
the Council for Education in Com-
monwealth in London. It is, how-
ever, likely to affect seriously the
interest of self-financing Indian stu-
dents studying in UXK. The High
Commission of India along with the
High Commissions of the other Com-
monwealth countries have taken up
the matter with the Council for Edu-
cation in the Commonwealth.

Check in expansion of Education

1180. SHRI B. R. SHUKLA: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be
pleased to state: 4

¢ whether ﬁe Ceqttql Gowerq-
ment have directed the State Gove
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ernments not to open new primary
and secondary Schools and Colleges
to check the expansion of educated
unemployment; and

(b) if so, the facts thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): The
Central Government has urged the
State Governments to universalize
primary education and for this pur-

_pose ensure that g primary school is
available for all children in the age
group 6-11 years within a radius of
1.5 KM

2. For the age group 11-14 years,
the State Governments have been re-
quested to increase the facilities so
that enrolment in classes 6-8 is raised
from 42.2 per cent at present to 47
per cent by the end of the Fifth Plan.

In addition, programmes of non-for-
mal education should be provided to
children who are not or have not
been able to attend school on a whole
time basis.

3. The Central Advisory Board of
Education has emphasized that the
haphazarq ang unplanned expansion
that now takes place in secondary
education should be controlled through
proper planning and location of new
secondary schools, rationalisation of
existing finstitutions and maintenance
of proper standards,

4. In higher education more drastic
steps will have to be taken to regu-
late enrolments. There should be
considerable restraints in the estab-
lishment of new universities and if a
decision becomes fnevitable, the cri-
teria prescribed by the University
Grants Commission should be strictly
adhered to. New colleges should not
be established except in areas which
are largely underdeveloped. The
maintenance of stamdardg should be
insisted upon. Emphasis ghould be
on achieving expansioa through exist-
ing institutions amg through mon-for-
“mal chamnels, care being also taken to
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" see that the access to higher educa-

tion of women and of weaker sections
of the community is increased. These
measures would create considerable
saving in funds now meant for expan-
sion of facilities in secondary and
higher education. These could be
utilised for vocationalisation, adoption
of the new pattern and programmes
of qualitative improvement.

5. The Standing Committee of the
Central Advisory Board of Education
which met in July, 1976, emphasized
the importance of universalization of
elementary education with particular
reference to girls, children of Sche-
duled Castes and Scheduleq Tribes
and other weaker sections of the so-
ciety like landless labourers and ur-
ban slum dwellers. They also recom-
mended separate elementary schools
for girls where necessary though the
general policy should be in favour of
co-education. The Committee also
recommended a network of educatio-
tional institutions of single-teacher
schools sub-schools, peripetatic
schools and residential schools to cater
to the educational needs of tribal
children,

Production of Rice in Irrigated and
Unirrigated Areas

1181. DR. K. L. RAO: Will the Min-
ister of AGRICULTURE AND IRRI-
GATION be pleased to state:

(a) how is the production of riee
annually estimated;

(b) ig it by sample surveys both
in irrigated and unirrigated lands;
and

(c) the amount of rice prodused
and the area under rice of irrigated
lands and mon-irrigated lands sepa-

‘rately in each of th, States?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURR AND
IRRIGATION (SHRI PRABHUDAS

:PATEL): (a) to (c). The annual rice



45 Written Answers BHADRA 1, 1888 (SAKA) Written Answers

production is estimated as the pro-
duct of the area and the per hectare
yield. In large parts of the country,
area estimates are collected on the
basis of complete arey enumeration
though in some parts they are based
on sample surveys. The per hectare
yield is based on crop cutting experi-
mentg by the random sampling tech-
nique. Estirhates of production in res-
pect of about 97 per cent of the total
area under rice are based on the re-
sults of crop cutting experiments. In
Andhra Pradesh and Madhya Pradesh,
separate samples are selected for irri-
gated and unirrigated areas; in other
States a composite sample is selected.

Estimates of production of rice
available at present relate to the en-
tire crop and geparate estimates for
irrigated and unirrigated areas are not
built. A statement showing estimates
of tota]l area and production of rice
for 1974-75 and irrigated and unirri-
gated areas under rice during 1972-73
in different States is laid on the Table
of the House. (Placed in Library.
See No. LT-11181/76].
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Trrigation Schemes after the 20-Point
Economic Programme

1183. SHRI Y. ESWARA REDDY:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether a number of New
Irrigation Schemes were taken up
after the introduction of 20-Point
Economic Programme ijin different
States; and

(b) if so, the broag outlines and
the results achieved therefrom?
-

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
JRRIGATION (SHRI KEDAR NATH
SINGH): (a) and (b). The additional
potential of 5§ million ha. envisaged
under the 20-Point Economie Pro-
gramme from major and medium
irrigation schemes during: the last four
years of the Fifth Plan would mostly
be obtained from the on-going ‘'schemes.
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Since the announcement of the pro-
gramme in July 1975, 14 major and 49
medium irrigation schemes with an
irrigation potential of 1.24 million ha.
have been approved/cleared upto 31st
May, 1976 for execution. Implementa-
tion of these schemes would, however,
depend upon the availability of re-
sources with the State Governments.
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(1) 7@ eRwA T g
! qear

50,000
(2) foga oxgi 1 d8m 20,000
(3) Srorer i 7 deAy 8,000
(4) ww@idgem 5,000

(5) afwr & 71 ) gy 100
(6) e firy ot o

) . 6,300
(7) % 7=t =
g&r 1,000

Allotment of Ready Built Houses by
DD.A. to Grouping Societies in Delhi

1185. SHRI P. M. MEHTA: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether some of the grouping
societies registered in the D.D.A. for
allotment of land for building houses
in Delhi have requested for allotment
of ready built houses; and

(b) if so, whether the Government
are considering to allot the houses to
such societies insteag of land?

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAM-
AIAH): (a) Yes, Sir.

(b) No, Sir.

Soi] and Water Management Project
of Kerala

1186. SHRI C. JANARDHANAN: Wil
the Minister o2 AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether a pilot project fer soil
and water management in the Ava-
cut of Kuftiyadi and Muyratiupazha
Irrigation Projects has been submit-
ted by the Kerala Stefe Goserament
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to the Union Government for its ap-
proval as a Centrally spansored
Scheme;

(b) whether the Centre has been
reminded for itg early approval as
the Scheme is proposed to be imple-
mented from the year 1976-77 on-
wards; and

(c) if so, decision
thereon?

Government’s

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI SHAHNAWAZ
KHAN): (a) Yes.

(b) Yes,

(c) One pilot project for water man-
agement is already sanctioned in the
Command of Nayyar Project in Kerala
and is under implementation. During
the Fifth Plan period, new pilot pro-
jects are being considered in command
areas of Irrigation Projects which have
been included in the Central Sector
Programme for integrated development.
As Kuttiyadi and Murattupazha pro-
jects are not included under the Cen-
tral Sector Command Area Develop-
ment Programme, sanction of the pilot
projects could not be considered.

Housing Schemes assisted by Central
Government during 1975-76

1187. SHRIMATI BHARGAVI TH-
ANKAPPAN: Will the Minister of
WORKS AND HOUSING be pleased
to state:

(a) the particulars, State-wise of
housing schemeg directly undertaken
or assisted by the Central Govern-
ment during the year 1975-76;

(b) funds allotted for the purpose;
and

(c) State-wise bresk-up of (i)
wiban sthemés, (i) rurak séhiémes
ahg (i) péople livikg in Ghnns in
differemt Urban aréeas? =
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THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHURAM-
AIAH): (a) The only housing scheme, .
which is in the Central Sector, is the
Subsidised Housing Scheme for Planta-
tion Workers. This Scheme is imple-
mented in the States of Assam, Tripura,
West Bengal, Karnataka, Kerala and
Tamil Nadu.

(b) A sum of Rs. 80.00 lakhs was
released to the concerned State Govern-
ments for the implementation of the
Scheme during the year 1975-76 as-.
under:—

(Rs.in lakhs)
(i)  Assam 18-00
@ii) Tripura 0°50
(iii) West Bengal 43°40
(iv) Karnataka . Nil
)  Kerala . 14-00
(vi) Tamil Nadu 4-10
Total " 8000

—

(c) Besides the above mentioned
Central Sector Scheme, the following
social housing schemes introduced by
the Ministry of Works and Housing are
in the State Sector and are implement-
ed by the State Governments:—

(i) Integrated Subsidised Housing
Scheme for Industrial Workers.
and Economically Weaker
Sections of the Community;

(ii) Low Income Group Housing
Scheme;

(iii) Middle Income Group Housing
Scheme;

(iv) Slum Clearance/Improvement
Scheme;

(v) Rental Housing Scheme h
State Governfént Empleyees'
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(vi) Land Acquisition and Develop- <idr wfgal 1 @EAT 1950 ¥ 987
ment Scheme;

. oY 91T 599 daa AT q@w QY
(vii) Village Housing  Projects g ) T kU
Scheme; and g v

‘(viii) Scheme for Provision of R )

House.sites to Landless Work- (F) weirrd g e W T
in Rural Areas. . .
ere i B & <ift A T g N B QF FRA

No precise statistics of slum popula- g
ion in various cities .are available.
Fowever, a Working Group on Slums,
~which was appointed by the Planning
«Commission in 1972, had estimated that

(7) wew wqW AT qIWA F

about 20 to 25 per cent of the popula-

tion in cities might be living in slums.
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Price of Slum Tenements

1189. SHRI CHANDRIKA PRASAD:
Will the Minister of WORKS AND

" HOUSING be pleased to refer to the

reply given to Unstarred Question No.
4560 on the 24th March, 1975 regarding
amount earmarked for maintenance of
slum tenements and state:

(a) whether the decisiom about the
_price of slum tenements hme been
‘taken; and’

(b) if so, the price fixed for eash
tenement floor-wise and colony-wise
lnder the slum Department of DDA?

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS.. _(SHRI K.. ' RAGHU-

RAMAJAH): (a) and (b). No decision

about the price to be charged for slum
tenements has g0 fag been taken.
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Usury in West Bengal

1190. SHRI SOMNATH CHATTER-
JEE. Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether according to a recent
note submitted by the West Bengal
Government to the Centre rural
families holding either no land or
upto 3.75 acres are “even now the
victims of usurious money lending,
rack-renting, as well as distress sale”;

(b), if so, the gist of the said note;
and

(¢) Government’s reaction to the
ssame?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
JRRIGATION (SHRI SHAHNAWAZ
KHAN): (a) to (c). The information is
‘being collected and will be placed on
the Table of the Sabha.

Cultura] agreement with Algeria

1191. SHRI P. GANGA REDDY: Will
‘the Minister of EDUCATION, SOCIAL
‘WELFARE AND CULTURE be pleased
1o state:

(a) whether a cultura] agreement
‘has recently been concluded with
.Algeria; and

(b) if g0, the salient
‘thereof?

THE DEPUTY MINISTER IN THE
‘MINISTRY OF EDUCATION AND
BOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): {(a) and (b). A Cultural
Agreement with the Goernment of
Algeria was signed on 1st June, 1976.
1}t envisages cooperation in the fields of
:art, culture, education including aca-
demic’ activity in the field of science
and technology, sports, public health

- and mass media of information and
«education. A copy of the Agreement is
available in the Parliament Library,

features

Rural Employment

1192. SHRI DHAMANKAR: Will the
Minister of AGRICULTURE AND IR-
RIGATION be pleased to state:

(a) whether any estimates have
been drawn up of rural unemploy-
ment and if so, the facts thereof and
the urgent steps being taken to ease
this never-ceasing problem;

(b) the nature and extent of poten-
tia] employment opportunities in the
agricultura] anq rural development
programmes proposed to be created
to ‘make a maximum use of the un-
employed; and

(c) how far the non-agricultural
sector is estimated to provide em-
ployment to the labour force in the
process of balanced development of

backward areag and dispersal of in-
dustries?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI SHAHNAWAZ
KHAN): (a) to (c). Yes Sir. During
the 27th round the National Sample
Survey Organisation conducted a sur-
vey of employment/underemployment
in India. Some data based on the first
two sub-rounds covering the period
between October, 1972 to March, 1973
indicate that about 2.0 million rural
labour force is chronically unemployed
(1 per cent of Rural Labour Force).
The rural labour force employed on
casual works work out to 62.2 million
(312 per cent). About 135.3 million
rural labour force (67.8 per cent) are
either self-employed on farm or non-
farm business and getting regular
salary/wages. On the basis of the cur-
rent activity status it is estimated that
on an average each week about 7.0

.million persons are reported to be un-

employed in rural areas. There are a

number of special programmes of rural

development, viz.,, SFDA/MFAL, D.P.
AP. Command Areas Development
Programme, Animal Husbandry Pro-

.grammes and Development of Hill and

Tribal Areas which are already in
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operation for mitigating the problem of
unemployed in rural areas. Besides
these programmes, there are employ-
ment opportunities to the rural labour
force in on-going agricultural opera-
tions, on normal construction activities,
cottage and village industries and the
programme of minimum needs. The
latest strategy of Integrated Rural De-
velopment is also aimed at solving the
problem of unemployment. The Study
Team on Rural Employment which was
recently set up to go into this problem
has submitted an interim report and it
has been decided that, to start with,
employment programmes to be taken
up may be dovetailed with the pro-
gramme of Integrated Rural Develop-
ment,

Proposal to allow extra covered area
attached to Barsatis in Delhi Colonies

1193. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether Delhj Municipal Cor-
poration propose to allow extra
covered area under the Building Bye-
laws to provide for construction of
covered toilet, bath anq kitchen at-
tached to Barsatis in Delhi colonies
in order to make them complete
dwelling units;

(b) if so, the salient features of
the proposal; and

(c) when 3 decision in the matter
is expected to be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI H. K. L. BHAGAT): (a) to
(c). Under the existing Building Bye-
Laws of the Municipal Corporation of
Delhi, construction of covered toilet
was allowed with the Barsatis within
the permissible covered area. Recent-
1y, the Municipal Corporation of Delhi
has also alloweq partitionihg of Bar-
satis and provxsion of Kitcheh in the
Barsati floor within the permissible
covered area. In addition to this re.
laxation, Muhicipal Corporation of
Delhi f8 fiow conéiderihg to increase
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the covered area of barsatis to 500 sq.
feet irrespective of the size of the plot.
The Corporation has taken up the
matter with the Delhi Development
Authority.

Take-over of road in fishing areas of
Karnataka

1194. SHRI P. R. SHENOY: Will the
Minister of AGRICULTURE AND IR-
RIGATION be pleased to state:

(a) whether there is g demand to
take over all roadg in fishing areas of
Karnataka by the Centre so that
these roads may be properly main-
tained; and

(b) if so, the reaction of the Gov-
ernment?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND'
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) and (b). No Sir.

Baghva Irrigation Project

1195. SHRI D. K. PANDA: Will the
Minister of AGRICULTURE AND IRRI-
GATION be pleased to state:

(a) whether the stage two of
Baghva Irrigation Project for cons-
truction of a dam has been taken up
in view of the clearance given by the
Central Water and Power Commis-
sion for the same; and

(b) if so, when?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND:
IRRIGATION (SHRI KEDAR NATH
SINGH): (a) and (b). Baghva Project
(Stage II) has not been taken up for
construction as it has not yet been
cleared by the Planning Commission.
The project has been considered accept-
able by the Advisory Committee of
Planning Commission, subject to the
concurrence of the Finance Department
of the State Governmént which is
awaited.
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Complaints against nstitute of Cater-
ing Techuology and AppHed Nutri-
tion, Calcutta

1196. SHRI K. LAKKAPPA: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether serious complaints
ihave been reported against the Insti-
tute of Catering Technology and Ap-
plied Nutrition, Calcutta;

(b) if so, the nature of these com-
plaints anq steps taken to enquire
into the same; ang

(c) whether Central Government
‘have a large stake in the Institute’s
financial structure?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P.
‘SHINDE): (a) and (b). A memorandum
containing some allegations against the
management of the Institute was re-
ceived in this Department some time
ago. The matter is being investigated.

(c) Entire capital expenditure of the
Institute is being met by the Centrai
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Government while the net Revenue
Expenditure is shared 50:50 between
the Central Government and the Gov-
ernment of West Bengal.

Export of Vegetable and .Vegetable
Seeds

1197. SHRI D. D. DESAI: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether the National Seeds Cor-
poration is exporting vegetable seeds
to Europe;

(b) whether it is also exporting
vegetables; and

(c) if so, the facts there cf?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) Yes, Sir.

(b) No, Sir. The activities of the
Corporation are confined to Seeds only.

(c) A statement showing the export
of Vegetable seeds to European Coun=
tries by the National Seeds Corporation
is attached.

Statement
B Year Country Name of seeds Quatntiy Vag\; in
1. 1970-71 Turkey Cabbage . 50 Gms. ?
Cauliflower 150 Gms. !
Chillies 50 Gms. ‘: 6750
Brinjal 150 Gms. ?
Bhindi 1 Keg. }
Tomato 150 Gms. JI
2. 1971-72 Italy Cauliflower 10 Kgs. 1,052°22
3. 1972-73 Italy Cluster Beans 1 Kg. 3
Dolichos Lablab TRg | 5300
Cowpea 3 Kgs- J’
4. 1973-74 Ttaly Gaur 5 Kgs. 1
Dolichos 5 Kgs. "
Cowpez . 6 Kgs. ; 1,011°93
Methi 1 Kg. :
Bhindi 50 Kgs. 1
‘8. 1974-75 England Bhindi 70 Kgs* J 84000
6. 1975-76 No export.
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Issue of Milk Token by D.M.S,

1198. SHRI R. s. PANDEY: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether a person has to wait for
years to get a milk token from Delhi
Milk Scheme; and

(b) if so, the total number of persons
on waiting list in VIP and other cate-
gories as on 30th June, 19767

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) It has not been possible
for D.M.S. to issue milk tokens in large
numbers to applicants on the waiting
list maintained by the DMS. The
present installed handling capacity is
being utilised to the extent of 100 per
cent to sell 3.42 lakh litres daily. It is
experted that this capacity will be ex-
panded to 3.75 lakh litres by the end
of this financial year when it would be
possible for DMS to issue fresh milk
tokens in substantial numbers to those
registered with the DMS.

(b) As on 30th June, 1976, the total
number of applicants on waiting lists in
various categories was as under:—

Number
S. Category of
No. applicants
on
waiting
list
1 V.LP. 11,764
2 Medical 8,161
3 Defence . 6,219
4 Govt. Officers 5,064
5 Govt. employees . 15,510
6 Special and pressirg cases 3,388
7 General . 71,629
1,21,735
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Railway Train in Delhi Zoo

1199. SHRI D. B, CHANDRA.
GOWDA: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleaseqd to state:

(a) whether voice has been raised
by architects and animal lovers, on
the proposal to lay a three-kilometre
railway track in Delhi Zoo, that it
wil] cause disturbance to the animal
and bird life in the zoo;

(b) whether Urban Arts Commis-
slon or the CPWD architects were
consulted in this regard; and

(c) if so, the nature of their views?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) Some criticism of the
proposal appearing in the Press has
come to Government’s notice.

(b) and (c). In a meeting held on July
12, 1976 which was attended by officers
of the Railways, Delhi Urban Arts
Commission, CPWD, Town & Country
Planning Organisation, and Depart-
ment of Agriculture, certain aspects of
Zoo Rail were discussed to consider
the possiblilities of effecting improve-
ments in the alignment of the rail
track, in landscaping the tunnel, and
in designing the stations.

36 Nations meet at Rome 1

1200. SHRI BIBHUTI MISHRA:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether he attended 36 Na-
tions meet to discuss food security
system at Rome at the headquarters
of the UN. Food and Agriculture
Organisation for a three day Minis-
terial Session of the World Food
Council;
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(b) if go, major decxsuonstﬁken

there; and

(¢) to what extent India is bene-
fited?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) Yes, Sir.

(b) The important decisions taken by
the World Food Council (WFC) at its
Second Session held in Rome from 14th
to 17th June, 1976 are as under:—

(i) The Council stressed the impor-
tance of International Fund for Agri-
cultural Development, especially as a
significant addition to resource trans-
fers for agriculture. The Council ap-
pealed strongly to all interested coun-
tries to cooperate fully with the Secre-
tary General of the United Nations and
the President and the Executive Direc-
tor of the World Food Council to
mobilies the further funds required for
the Agreement to be opened for
signature and to become operational
as soon as possible.

(ii) The Council stresseq the urgent
necessity of achieving the proposed
minimum annual target of 10 million

tones of cereals in cash and in kind as’

food aid during the current year, and
urged the donor countries to o':serve
this target.

(iii) There wag broad agreement on
the need to establish “Food Priority
Countries”. It was agreed that a list
of such countries as given in the
Secretariat Document should be treat-
ed as a preliminary illustration of the
application of the agreed criteria for
identifying these countries, which would
have to be revieweq at a later stage in
the light of additional information.

(iv) The Council stressed that a sub-
stantial increase in the external assis-
tance for food production in the deve-
loping countries wag calleqd for slthough
some countries felt that precise quan-
tification was inappropriate.

(v) In-the long run improvements in
nutrition depend on greater food pro-
duction and better food and income dis-
tribution, but in the meanwhile the-
Secrefariat, in close cooperation with
the agencies concerned, should examine
the inter-relationship between the.
nutritional plang of the internationak
agencies and help them in preparing an.
overall plan of action on nutrition,

(vi) The Council accepted the impor-
tance and relevance of food irade to-
the solution of the overall food problem
and agreed that it should follow closely
progress made on food trade issues in
the light of the discussions and negotia-
tions in other for a such as, UNCTAD,.
International Wheat Council and GATT
(account being also taken of the role-
of the Economic and Social Council) in
accordance with World Food Con-
ference.

(vii) The Councid endorsed the re-
port of the preparatory Meeting held
earlier from 10—15 May, 1976 and re-
ferred the recommendations, as agreed
in this report, to the relevant bodies-
and agencies of the U.N. and the Gov-
ernments of member States for consi-
deration.

(viii) The Council took note cf the
six Resolutions submitted by the Group
of 77 and also a Resolution on African
Inter-Ministerial Committee for Food
and referred them to the Economic and
Social Council for consideration,

(c) It is expected that the recom-
mendations of the Council, after adop-
tion by the UN-General Assembly,
would help in providing assistance to:
developing countries for increasing
food production, in metting the food'
requirements of importing developing:
countries and stabilising world sup-
ply situation through increased produ--
ction and adoption of national stock:
policies. The proposed measures would
benefit the world as a whole, particu-.
larly the developing countries includ--
‘ing India.
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! Storage facilities for wheat in Bihar

1201. SHRI G. P. YADAV: Will the

' Minister of AGRICULTURE AND IR-

" RIGATION be pleased to state whether

adequate storage facilities for wheat

procured are available with Bihar

Government and the Food Corporation
of India?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
. IRRIGATION (SHRI ANNASAHEB
P. SHINDE): The Food Corporaticn
of India have taken adequate meas-
ures to increase their storage capacity
in Bihar. It has gone up from 2.95
jakh tonnes as on 30-4-1976 to 4.26 lakh
tonnes on 1-8-1976, No particular
difficulty has been experienced in the
state for want of storage accommoda-
tion,

Land Reform in Tribal Areas

1202. DR. RANEN SEN: Will the
Minister of AGRICULTURE AND IR-
RIGATION be pleased to state;

(a) whether = Government have
itaken steps to implement the land
reforms in tribal areas; and

(b) if so, facts therecf?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) and (b). In the imple-
mentation of land reform measures
specia] attention hag been given to the
tribal areas and the tribal population.
Suitable provisions have been made in
the laws of most of the States prohibit-
ing alienation of land by tribals in
-favour of non-tribals except on sgecisi-
~ed grounds and with the permission of
the appropriate authority. Steps have
;also heen taken in a number of States
where the tribal population is consider-
. mble, to restore land illegally alienated
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to non-tribal persons. In all States the
ceiling laws apply to tribal and non-
tribal areag equally. In the distribu-
tion of surplus land, priority is given
to Iandless agricultural workers parti-
cularly those who belong to the Sche-
duled Castes and the Scheduled Tribes
In the distribution of waste and other
lands too, which are available with the
government for distribution, priority
is usually given to the members of the
Scheduled Castes and the Scheduled
Tribes among agricultural workers.

News Report “Do Nothing” Flood
Contro] Projects in Punjab

1203. SHRI K. M. ‘MADHUKAR’:
SHRI B. S. BHAURA:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

atten-
drawn to the news

(a) whether Government’s
tion has been
item appearing in an English Weekly
dated the 31st July, 1976 about the
alleged “do nothing” flooq control
projects in Punjab;

(b) if so, the factg thereof;

(c) whether any investigation has
been made into this matter; and

(d) if so, the finding thereof and
measure being taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH): (a) The news item which

appeared. in the Blitz weekly
dated 31st July, 1976 mentions
that even though Food Control

and Drainage works have been
implemented with an outlay of about
cost Rs. 50 crores, in the last two
decades, the areas in the State continue
to be affected by flood and drainage
congestion. The news item also makes
reference to certain irregularities in the
implementation of the schemes and
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refers to the suggestion of the Publie
Accounts Committee of the State Legis-
lature for instituting an enquiry into
the alleged irregularities and the per-
formance of the works.

(b) Flood and Drainage Projects are
planned to provide protection against
floods of certain specifiedq frequencies
and as such the areas so protected
cannot get relief at all times. Before
the extensive drainage and Flood
Control measures in the Phain areas of
Punjab were taken up, the irrigated
and agricultural areas used to be affect.
ed by flood and drainage congestion
<causing extensive damage, Since the
Second Plan, a large number of Flood
Control and Drainage works which in-
clude construction of 750 km, of em-
bankments and 5200 km. of drainage
channels have been implemented tc
provide protection to an area of 22.6
lakh ha. The total outlay on flood
<control and drainage works to the end
of March, 1976 was Rs, 50 crore.

Since the implementation of the flood
«ontrol and drainage programme, it
has been reported by the State Gceverna
ment that there has been considerable
relief in the agricultural areas which
awsed to be affected almost every year.
‘The drainage programme has also help-
ed in checking the rise in the ground
water level which had posed the prob-
lem of progressive waterlogging. Since
the flood control and drainage schemes
are not planned to meet all eventuali-
ties, damage continues to ceccur in
some part or the other whenever the
floods and the drainage flows exceed
the design capacities.

(¢) and (d). Flood Control and drain-
age come under State plans As such,
the responsibility for the planaing and
implementation of the work is that of
the State Goverment. ‘Suggestions re-
-garding instituting enquiries against
malpractices, deficiencies and perfor-
mance of the projects have therefore to
dbe examined and appropriaie action
taken by the State Government.

1526 LS—3.

Distress sale of crops’
1204, SHRI BHOGENDRA JHA: ..
SHRI SAROJ MUKHERJEE:

-Will the-Mjnister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether there have been w1de-
spread complamts of peasants havmg
been compelled “to make’ distréss sale
of their crops like jute, cotton, potate,
onions, wheat, paddy at-a ‘much lower
level than the support price fixed by
the Government mmediate!y after
harvest: .

(b) whether prices of the above
crops have risen -sharply afterwarde,
to the detriment of the poor and mid-
dle peasants and urban consumers;

- (¢) -if so, the diffeterice between the
prices just after harvesting and at
present with causes thereoé and steps
to prevent further pnce-nse and

(d) what steps ale bemg taken to
ensure remunerative prices to the
peasants making distress sales and
maintaining the price-line for the
whole year from the next crops?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (2) tc (d). The requisite in-
formation is given in the statement laid
on the Table of the House. [Placed in
Library. See No. LT-11182/76].
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Study on chilq labour

1206. SHRI SHASHI BHUSHAN:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government have con-
ducted studies on child labour in
metropolitan cities;

(b) if so, the condition of child
labour in these cities; and

(c) follow up action taken in this
connection?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) to (c). (i)
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The National Institute of Public Co-
operation and Child Development has
initiated a study on child labour in
Bombay in February, 1976, at the
instance of Department of Social Wel-
fare, Government of India. This is
likely to be completed by March 1977.

(ii) Another study on “Working Child
Population in Urban Delhi” was ¢n-
trusted to Indian Council fcr Child
Welfare on 15 March 1975. The final
report is likely to be available by the
end of November 1976.

Construction of Link Canal

1207. SHRI BIRENDER SINGH
RAO: Will the Minister of AGRICUL~
TURE AND IRRIGATION be pleased
to state:

(a) the totaj amount required for
the construction of Link Canal to
carry Haryana Share of the Ravi-
Beas Waters and the amount of Plam
Assistance earmarked during the cur-
rent year; and

(b) the steps taken by the Central
Government consequent upon the
awarg on sharing of Ravi-Beas Waters
between the Stateg of Punjab and
Haryana to ensure speedy utilisation
of its share by Haryana State?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH): (a) The revised Project of
Sutlej-Yamuna Link estimated to cost
Rs. 55.33 crores was submifted by the
State of Haryana towards the end of
last month. The Project is under exa-
mination. However, an outlay of Rs. 4
crores hag been provided in the State
Plan for this Project during the current
year.

(b) Irrigation is a State subject and
the responsibility for planning and im-
plementation of irrigation schemes and
utilisation of waterg therefrom rests
with the concerned State Government.
It is understood that the WHaryana
‘Government is going to discuss the
matter with the Punjab Government
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Solik power a8 gource of energy

1208. SHRI RAJDEO SINGH: Will
the Minister of AGRICULTURE AND
IRRIGATION pe pleased to state:

(a) whether four business houses
have joined the ranksg with Universi-
ties and Indiap Insiitute of Technology
in going in for basic research and
development o° solar power as a source
of energy;

(b) if so, whether one of the basic
requirements of any Solar appliance
is a collection system which can effi-
ciently collect and transit solar energy;

(c) 1f SO, whether this aspect has
been nven very high priority in the
mstltuhon and

(d) whether in view of its potential
for application for agucultural pump-
ing, Gevelopmeant o solar pumps has
also betn given high priority?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) As far as we are aware
the following four industrial hcuses
are involved in Solar Energy Research:

(1) Tatas: Tatas hage sponsored
ang founded the Tata Faergy
Research Institute and this
Institute has been spousoriig
research in the field of solar
energy.

(2) Metal Box India Ltd.. Bombay.
(3) Jyoti Limited, Baroda.
(4) Binny and Company. Madras.

These institutions are reported to be
carrying out research in the eld of
solar energy. In addition, Bharat

feavy Electricals Ltd, and Central

Jectronic Ltd., Public Sector lndustries
~ are also mvolved in R&D in this area.

(b) It is true that the basic require-
ment of any solar appliance is an effi-
cient and economic solar collection
system.

(¢) In view of the fact that the col-
lectors are basic to all solar apphances
and equipment, their development has
been given very high priority. There
is sufficient know how available in the
country for development of low tem-
perature flat plate collectors. Aften-
tion is bemg focussed on development
of cheaper designs for various applica-
tions. R&D work has also been mitia-
ed for development of mfedium fehrpe-
rature flat plate collectors and high
femperatire concentraters, type tollec-
tors. Tt hiis béen decided that Birhrht
Heavy Eléctricaly Ltd., ahd Natignhl
Physical Laboratory will coordinate
research in this field. BHEL & NPL
Laboratories are proposing to ‘establish
a National collector devefopmental
facility to cater {o ‘the collector needs
of the total solar energy programme.

(d) It is true that the research and
development on solar pumps has Leen
given very high priority in view of its
possible application to agricultural
pumping. Efforts would be concentrat-
ed on developing rumps upto 5 hp. ini-
tially. Several Institutiong are work-
ing on development of solar pumps
using different technologies ang BHEL
has been nominated as coordinator of
research for these applications. The
Birla Institute of Science and Techno-
logy in Pilanj have developed Labora-
tory models of non-moving parts type
pump and tested them successfully.
BHEL are now collaborating with them
to develop production oriented design
of the pump and fabricate prototypes
models for field trials, These are €x-
pected to be completed by the end of
this year.

In view of the importance of use of
solar energy, the Inidian Coulficil of
Agricultural Research has sanctiotled
a prize Award Scheme with & first
prize of 'Rs. 25.000 and 2nd Prize of
Rs. 15,000 for design of solar pumps.
Nineteen applications have been receiv-
ed and the last dale for submission of
final and complete papers on thie deve-
lopment is 30th September. 1978. A
Judging Committee consisting it ‘ex-
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perts in the field would be constituted
to test and evaluate the performance
of these pumps for the award of p:izes.

Training of farmer in rice cultivation

1209. SHRI ARJUN SETHI: Will the
Minister . of AGRICULTURE AND
IRRIGATION be pleased to state:

" (a) whether Union Government
have launched a scheme to train far-
merg in rice cultivation on the pattern
followed in Punjab; and

(b) If so, the number of farmers so
far who have undergone training dur-
ing the current year, State-wise?

THE STATE MINISTER IN THE
MINISTRY OF AGRCULTURE AND
IRRIGATION (SHRI ANNASAHEB P.
SHINDE): (a) Yes, Sir.

(b) 'The State-wise figures for far-
mers who have undergone trairing
during current year are as below:—

Assam 46
Bihar 296
Orissa 42
" UR " 56
Tatal .4_;0 farmers

—

‘Appointment of high level committee
to examine the irrigation rates struc-
ture

1210. SHRI VASANT SATHE: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to-state whe-
ther the Government are agreeable to
consider a proposa] for appointment of
a high level committee to examine the
irrigation rates structure and suggest
appropriate revision on a rational ba-
sis for important crops in the various
State?
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THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR-.NATH
SINGH): Irrigation is a State subject
and water rates are, therefore, deter-
mined by the State Legislatures.

Irriga’ion projects are yielding low
returns to the Exchequer mainly be-
cause the water rates being charged
are not adequate to meet the combined*
working expenses and interest charges.
The question of rationalising the water
rates ‘has already been considered a
number of times at various Confer-.
ences of the State Ministers of Irriga-
tion and Power, National Develop-A
ment Councils etc. The Nijalin-" °
gappa Committee (1964) and the Irri-
gation Commission (1972) also exa-
mined and dealt with this question at
length.

The Central Government have all
along emphasised upon the State Gov-
ernments the desirability of increasing
the water charges ang collecting bet-
terment levy, where ever permissible,
to enhance their resources. A 2iitical
study on water rates and betterment
levy was recently carried out in the
Department of Irrigation and sent to
the S.ate Governments for suidance.
The First Conference of State Irriga-
tion Ministers held in July, 1975 also
recommended the enhancement of
water rates in a phased manner nm"}'
the setting up of Standing Inter-De *
partmental Water Rates Review
Boards by State Governments for re-
viewing the rates gtructure on a con-
tinuing basis.

The States of Bihar, Haryana, Kerala,
Maharashtra, Orissa, Punjab, Rajas-
than, Tami]l Nadu, Uttar Pradesh and
West Bengal have already notified up-
ward revision of water rateg since
1974.

Appointment of another Commititee,
at Central level, is not considered
necessary, at this stage.
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Use of extra allocation by Delhi
Administration on housing projects in
Delhi

1211. SHRI CHANDRA SHEKHAR
SINGH; Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether Delhi Administration
has decided to use part of extra allo-
cation from the Planning Commission
on housing projects for the lower and
middle income groups; and

(b) if so, the ariount to be spent
with brief outline of the project?

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHURA-
MAIAH): (a) Delhi Administration
has not yet taken a decision on this.

(b) Does not arise.

Shifting Central Government Offices
from the National Capital

1212. SHRI K. MALLANNA: will
the Minister of WORKS AND HOUS-
ING bhe pleased to state:

(a) whather Government have tak-
en any decision to shift some Central
Government Offices from the National
Capital; and

(b) whether any decision has also
been taken in this regard in view. of
the appointment of the National Capi-
tal Region Committee headed by
Union Minister of State in his Mtnis-
try and if so, the gist thereof?

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SERI K. RAGHURA-
MAIAH): (a) and (b). No, Sir.

20gA! Fifww &  wantw wgfen
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Saudi Arabian assistance for construc-
tion of Rajasthan Canal

1214. SHRI N. K. SANGHI: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleaseg to state:

(a) whether the State Government
had gubmitted in 1975 a project report
of tire Phase II of th2 Rajasthan canal
for securing Saudj Arabian assistance,
and
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(b) if S0, the progress made in this
direction?. -

THE DEPUTY MINISTER IN 1HE
MINISTRY OF AGRICULTURE AND

IRRIGATION (SHRI KEDAR NATH
SINGH): (a) Yes, Sir,

(b) The project was not poced for
asgistance fram Saudi Arabia.

Ay nt, fapre
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Suigar cutpuat

1216. SHRI S. R. DAMANI: W.lll the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) what is the expectation of total
sugar output during this year; and

(b) the steps taken to ensure that
exporty will not create shortages and
escalate prices of free sale sugar?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRCULTURE AND
IRRIGATION (SHRI SHAHNAWAZ
KHAN): (a). Total sugar production
during the sugar year 1975-76 (Octo-
ber-September) is estimated at about
42.5 lakh tonnes,
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(b). Further release of sugar for ex-
port have been deferred by staggering
the shipment programme, thereby
making available more sugar for re-
leasing additional quantities for con-
sumption within the country, as znd
when the price situation warranted it.

Shifting of milk dairies to Dairy
Colony

1217. SHR1 JHARKHANDE ‘RAL
Wil the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether some dairy owners
shifted their dairies from city to
Laxmi Nagar J-Extension and other
parts o° Laxmi Nagar, Delhj-51;

(b) whether the dairy owners have
made the whole area dirty by throw-
ing waste in a water pool due to ‘which
mosqmtoes are breeding and creating
health problems; andg

(c) if so, the steps proposed to shift
them to Dairy Colony?

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU
RAMAIAH): (2) to (c). The informa-
tion is being collected and will be
laid on the Table of the Lok Sabha.

Private cashey plantation in Kerala

1218. SHRI C. H. MOHAMED

KOYA: Will the Minister of 'AGRI-
CULTURE AND IRRIGATION be
pleased to refer to the reply given
to Unstarred Question No. 3685 on
10th May, 1976 regarding private
cashew plantation in Kerala and
state the decision taken by the Gov-
ernment on the request of the
Kerala Gov¢rnment?

THE DEPUTY MlNISTEﬁ IN THE
MINISTRY  OF =~ AGRICULTURE
AND IRRIGATION (SHRI PRA-
BHUDAS PATEL): The scheme is
still awaiting clearance of the ‘Minis-
try of Finarce.
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Rebabilitation of oustees from irriga-
tion projects

1219. SHRI B. V. NAIK: Will the
‘Min.ster of AGRICULTURE AND
TRRIGATION be pleased to state:

(a) whether the Central Govern-
ment have evaluated the work of the
varioug State Governments in the re-
‘habilitation of oustees from various
major projects of irrigation and gene-
ration of electricity undertaken by
the States with Central assistance;

(b) if answer to part (a) above be
in the negatlve, the reasons thereof

and

(¢) if answer to part (a) above be
in the affirmative, what are its find-
ings in the work of rehabilitation of
Kali-hydro-electric works?

THE DEPUTY MINISTER IN THE
‘MINISTRY OF AGRICULTURE AND
JRRIGATION (SHRI KEDAR NATH
SINGH): (a) to (c). A High Power-
-ed Committee with the Union Deputy
Minister of Agriculture and Irngatxon
as Chairman and Ministers for 'irri-
gation in the States of Bihar, Gujarat,
Maharashtra ang Rajasthan and
Ministers for Revenue in the States
-of Karnataka Madhya Prades.h and
Uttar Pradesh as Mémbers, has been
constituted in September, 1975 for
going into the norms for land acqui-
sition and rehabilitation measures tor
people displaced by major water re-
sources projects and makmg suit-
able recommendations. The Com-
tnittee has decided to collect detailed
information on various aspects for
land acquisition and rehabilitation
measures as hazve been adopted on
12 selecied projects. The necessary
data is being collected from the State
‘Governments, Kali Hydro-electric
Project is not included in  these
selected projects.
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Market reng from allotteeg owning
their houseg in Delhi

1220. SHRI SUBODH HANSDA:
Wil! the Mmister of WORKS AND
HOUSING be pleaseq to state:

(a) whether unmarried lady occu-
pants of Government hostel and apart-
ment buildings have appealed for con-
tinued occupation of such gpace in
spite of their partial ownership of
other houses in Delhi area; and

(b) whether Government have taken
any decision on this issue and also
about payment of house rent allow-
ance to those who are charged market
rent?

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU
RAMAIAH): (a) and (b). No gen-
eral apoeal has been received. How-
ever, a few individual requests for
grant of exemption had been re-
ceived. Individual requests for
grant of exemption received from
employees, who have a share in
Hindu Undivided Family/joint . pro-
perty, are considered on merits of
the cases.

At present house rent allowance
is not admissible to house-owning
employees, if they retain Govern-
ment accommodation on payment of
licence fee 4t market rates.
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Shortage of Fertilizers in Gujarat
State

1222. SHRI P. M. MEHTA: Will the
Minister of AGRICULTURE AND
IRRIATION be pleased to state:

(a) whether Gujarat State has been
facing acute shortage of fertilizers
during the last three months;

(b) if so, whether half of the de-
mand of the State Government in
respect of fertilizer has not been met
by the Central Government;

(c) if so, the main reasons for short
supply of fertilizers;

(d) whether due to the recent cyc-
Jonic storm Gujarat State had asked
for more supply of fertilizers but the
Central Government had not met
their demand; and

(e) if so, what was the actual de-
mand of the State Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATELS: (a) The availability of fer-
tilisers in the country is very good at
the moment and there are no reports
of shortage of fertilisers in Gujarat
State,

(b) and (c). As against an assessed
requirement of 82,000 tonnes of Nitro-
gen & 48,000 tonnes of phosphates for
Kharif 1976 season, supplies have been
made to the extent of 47081 tonnes
of Nitrogen & 21,658 tonnes of P, O,
The short supply was owing to the
lack of demand.
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(d) The Gujarat State have not
asked for more supply of fertilisers:
after the recent cyclonic storm.

(e) Question does not arise.
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Amendment in Procedure for provid-
ing Rural Credit

1224, SHRI JAGANNATH MISHRA:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether National Cooperative
Union hag urged Reserve Bank of
India to amend the procedure for
providing rural credit; and
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(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI SHAH-
NAWAZ KHAN): (a) No comprehen-
sive proposal has been sent by the
National Cooperative Union of India
to the Reserve Bank of India for the
amendment of the procedure for pro-
viding Rural credit.

(b) Does not arise.

Cuitural Exchange among States

1225. SHRI SAROJ MUKHERJEE:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) steps his Ministry has taken
during the last one year for strength-
ening the ties between different States
in India by means of regular culiural
exchanges among them for natioral
unity and integrity; and

(b) the amount of money spent on
this account in the past one year of
Emergency giving details for each
item of such programme of mutual
cultural exchange between different
States?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) The Ministry has
revived 3 scheme of ‘inter-State ex-
change of cultural troupes and has
included it in the Fifth Five Year
Plan. The object of the Scheme is to
enable people from different parts of
India to know more about the culture
of different regions and thereby pro-
mote emotional and cultural integra-
tion of the country. Under this Scheme,
selected troupes of performing artistes
visit States other than their own.

(b) During 1975-76, nine cultural
troupes visited various parts of the
country. Under the Scheme, the Cen-
tral Government reimburses the

sending State the expenditure on ac-
count of T.A./D.A, purchase of essen—
tial items of costumes & equipment,
out-of-pocket allewance, on the pay-
ment of remuneration to the gzrtistes
etc. upto a maximum of Rs. 5,000/-
per troupe per State visited. The re-
ceiving State is given a grant to meet
a part of expenditure on board and*
lodging ang arrangements of perfor-
mances, subject to a ceiling of Rs.
4,000\~ per troupe received, The total
amount given to the sending States
during 1975-76 wag Rs. 1.76 lakhs and
that to the receiving States, Rs. 16,000,
making the total Rs. 192 lakhs.
The final accounts have yet to be set--
tled with the various State Govern-

ments.
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Fund for implementation of New
Education System
1227. SHRI Y. ESWARA REDDY:

SHRI MOHINDER SINGH
GILL;

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state;

(a) the nameg of States, which have
not yet implemented the 104243
-education system and the reasons
therefor; = ' ’

(b) whether these States have
rasked for additional funds for im-
‘plementation of 104243 pattern of
:education; and
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(c) if so, the facts thereof and Gov-
ernment’s response thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) to (c). The posi-
tion regarding the States which have
not yet implemented the 104243
educational system is given in the
Statement attached. The introduction
of the new pattern and the consequen-
tial adoption of the new curriculam,
syllabus and programme of education
will require deployment of additional
funds. The State Governments are
primarily responsible for implemen-
tation of the scheme and are expected
to provide the necessary funds. The
Central] Government, however, does
not give any grant specifically for the
implementation of the 10+ 2 pattern.
The Central assistance is included
in the block grant for the State Five-
Year Plans. The Central Scheme of
Vocationalisation providing for some
assistance to the State Governments
is still under consideration.

Statement

Tte following States/Union Territeries have alreacy acoptec the new pattern of education:—

(1) Anchra Pradesh
(2) Asgam
(3) Bihar,
W Gug
(5) Jammu & Kashmir
(6) Karnataka
(7) Kerala
(8) Maharasttra
(9) Sikkim
-(10) Tripura

(11) Uttar Pradesh

(12) West Bengal

(13) A & N Islands

(14) Arunachal Pradesh
(15) Chandigarh

(16) Dadar & Nagar Haveli
(17) Delhi

(18) Goa, Daman & Diu
(19) Lakshadweep

The following States proposé to adopt the new pattern from 1977-78/1978-79—

«(1) Hmwa
-(2) Himachal Pradesh
-{3) Marnipur

14) Nagalagd

(5) Tamil Nadu
(6) Rajasthan
(7) Orissa

The matter is under consideration in the following States/Union Territories—

«1) Madhya Pradesh

«2) Meghalaya
«(3) Pawijab

(4) Mizoram
(5) Pondicherry
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Preparation of Lease Deed by DDA

1228. SHRI R. K. SINHA: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) the time taken by the DDA in
preparing the lease deed in respect of
the plots of land allotted by DDA
after all the formalities are completed
by the purchaser and after the full
payment in respect of the premium
made and after the possession is al-
ready handed over to the purchaser;

(b) the reasons for taking much
time after receiving the fulj amount
ang handing over possession;

(c) steps taken or proposed to be
taken to ensure early preparation of
the lease deed within 60 days after
the full payment in respect of the plot
of land is made; and

(d) whether it would be ensured
that the lease deed in respect of such
plots of land where the payment has
already been made in February/March,
1976 is prepared and delivered to the
purchaser by the 31st August, 1976?

THE MINISTER OF WORKS AND
HQUSING AND PARLIAMENT. BY
AFFA SHRI K. RAGH
MAIAH): (a) ‘and (b). It takes abOut
a month only.

(c) In view of the reply to (a) and
(b) above, the question does not arise.

(d) In caseg where full payments
have been made and verified from
banks and final permission of the
Competent Authorities has been ob-
tmned wherever necessary, under the
relevant provisions of the Urbgn Land
(Cexlmg and Regulation) Act, 1976,
D.D.A. woulg make all efforts to pre-
pare the lease deed within a month.

Subsidiary commy for oil palm cul-
tivation in Kerala

1229. SHRI VAYALAR RAVI: Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to refer to
the reply given to Starred Question

No. 379 on the 5th April, 1976 and
state:

(a) whether a final decision has
been taken to form subsidiary com-
pany under the Plantation Corpora-
tion of Kerala to take up oil palm
cultivation; and

(b) i* not, the reasons for the delay
in taking a fina] decision in this re-
gard?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS

PATEL): (a) No final decision has yet
been taken,

(b) The Project Report was origi-
nally prepared in 1973, which was put
to economic viability studies. As there
has been escalation in the prices of
different items it has been desired
that the Project Report may be up-
dated. The Plantation Corporatian of
Kerala has accordingly been asked
to revise the Report.

Building activities for the poor

1230, SHRI MOHINDER ZINGH
GILL: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether unrealistic  building
standards, costly lang acquisition and
bureaucratic procedures stand in the
way of the poor to construct their own
houses and of public authorities who
construct houseg for them, especially
in the wake of the slum clearance
schemes; and

(b) if so, what improvised methods
are being adopted to expedite the
building activities for the poor?
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THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHURA-
MAIAH):; (a) This is true to some ex-
tent.

(b) (i) The National Building Code
of India contains more realistic build-
ing standards and the varioug muni-
cipal bye-laws are being brought in
line with the Code,

(ii) The programme of allotment
of house sites to landless workers in
rura] areas hag been given high pri-
ority.

(iii) The National Buildings Orga-
nisation has prepared various type
designs of low cost houses, which
could be adopted by the various publie
housing agencies.

(iv) The Housing and Urban Deve-
lopment Corporation finances nhousing
schemes on the basis of building
standards which are specially designed
for the lower income groups. Under
Government orders, the Corporation is
to regulate its flow of funds in such a
manner that a major rportion of the
outflow is utilised for housing.the Low
Incame Group and the Economically
Weaker Sectiong of Socliety.

(v) Periodic review of the norms
of facilities, standards of accommoda-
tion and ceiling costs prescribed for
various types of accommodation under
the Slum  Clearance/Improvement
Scheme is also undertaken.

Barrage at Ram Nagar and irrigation
scheme

1231, SHRI BHOGENDRA JHA:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) what are the outlines about the
proposed barrage at Ram Nagar and
the irrigation schemes emanating
therefrom; and t
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(b) whether it is proposed to com-
bine the floog control and irrigation
projects together to avoid future diffi-
culties?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH): (a) The Bihar Government
have submitted a scheme costing Rs.
22.55 crores for construction of a bar-
rage on river Bagmati at Ram Nagar,
which is 5 Kilometers below the Indo-
Nepal border. The Scheme envisages
to provide irrigation to an area of
about 1 lakh hectares annually. The
structures include head regulators cn
left and right bank with designed.
capacities of 65 anqg 40 cumecs res-
pectively to feed the canal ‘systems,
guide bunds on either bank and afflux
bunds on both banks totalling to a
length of 90 kms.

(b) The proposals and scope of the
project covers both irrigation and
flood control aspects. However, it is
proposed to construct the flood protec-
tion embankments and afflux bunds in
the first stage and take up the bhar-
rage and the connecteq irrigation faci-
lity later after the behaviour of the
river has been studieq further and
model tests for the barrage have been
carried out.

Scheme for extending of Kamalabalan
Embankments :

1232. SHRI BHOGENDRA JHA:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to refer
to the reply given to part (b) of Un-

. starred Question No. 1531 on the 29th

March, 1976 regarding flood preven-
tion-cum-irrigation schemes in ‘Bihar
and state:

(a) whether consideration ef the
scheme for extending Kamalabalan
embankments by 40 Kms. beyond
Darjia to link the . same with the
existing Kareh embankments and
study of the scheme prepared in 1975
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for extending the embankments on
both sides of river Kamala for a length
of 18 Kms. have since ‘b'een' éi)r’rip]eted’

) (b) if ‘so, facts thereot mcludmg the
cost, the nm‘e—schedule for completlon
and- o

tc) i° not, reasons for deléy?

THE DEPUTY MINISTER IN THE
MINISTRY:OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH): (a) to (c). Studies requiring
extensive- surveys and collection of
hydrological data for the extension of
the Kamla-Balan embankment beyond
Darjia are still in hand with the State
Government. In addition, a compre-
hensive plan of flood control in. Kareh
Kamlabalan Doab is also under their
examination. The State Government
Has not indicated the cost and as_to
when it will bepossible for-them to
complete the studies.

vispute betWeen H.‘aryani and i’unJab
on the shating of Beas water

1233. PROF. NARAIN. CHAND
PARASHAR: Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to state:

(a) whether the long standmg dis-
pute between Haryana and“ ‘Punjab
on the sharing of Beas waters has
since been resolved and the State Gov-
ernments have accepted the decision;
ang > .

(b) if so, the decision taken in the
matter?

" THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH): (a) and (b). As required
under the Punjab Reorganisation Act
1966, the successor. States of Puynjab
and Haryana were unable to reach an
agreement’ with regarq to ‘their Tights
and .lrabilities in relation to the Beas
Project. The Central Gevernment,
therefore, made efforts to resolve the
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Tmatter by negotiationg which also did
not lead to fruitful results. Conse-
quently, the -Central Government in
exercise of ‘the powers conferred by
sub-section (1) of gection 78 of the
Punjab Reorganisation Act, 1966, made
the required determination whic. was
notified on the 24-3-1976 and published
in the Gazette of India, dated the 8th
May, 1976. A copy of this notification
-containing the .deteils.of determi-
nation was ]ald on _the Table of the
House on the 25th March 1976 :

centnl Schools at J‘hand

1234. . PROF NARAIN CHAND
PARASHAR: Will the Minister of
EDUCATION, ~ SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) whether a Central School has
been sanctioneq for Jhansi in jaddi-
tion to the existing one; and

(b) the likely date by which. it
would be opened? '

THE - DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION 'AND
'SOCIAL WELFARE AND IN 'THE
DEPARTMENT OF CULTURE :SHRI
D. P. YADAV): (a) No, Sir.

(b) l_joes not arise.
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Setting up of University Centre in
Kerala

1237, SHRI C. JANARDHANAN:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to refer to the reply given
to Unstarred Question No, 3136 on
3rd May. 1976 regarding setting up of
University Centre in Kerala and state
what further action has been taken on
the question of setting up two-post-
graduate Centres, one under Calicut
University and another under Kerala
University. in Kerala?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): Accord-
ing to the information furnished by
the University Grants Commission,
the report of the Working Group ap-
pointed b+ them to suggest guidelines
for the sctiing up new post-graduate
Centres s gtill awaited. The wuroposal
to set up a post-graduate Centre of
the Kera!li University at Xottayam
would b~ considered after these guide-
lines ar. ‘inalisd.

The appuintment of an expert Com-
mittee to assess financial assistance to

e provided to the Post-graduate Cen-
tre of Cualicut University at Telli-
cherry is receiving the attention of
the Commission,
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Multinationa) Corporationg in fishing:
industry

1238. SHRI H. N. MUKERJEE:
Will the Minister of AGRICULTURE:
AND IRRIGATION be pleased to
state:

(a) number of multinational Corpo-
rationg in the fishing industry;

(b) their equity shares; and

(c) how much they have taken
away ag profits in 1973-1974; 1974-75
ang 1975-767

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) to (c). The information
is being collected and will be placed
on the table of the Sabha.

Fishing harbour in Andhr; Pradesh

1239. SHRI K. SURYANARAYANA:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased te
state:

(a) whether the Government pro=-
Pose to develop new fishing harbours
in Andhra Pradesh; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) and (b). It is proposed
to develop 5 fishing harbour at
Kakinada at an estimated cost of
Rs. 94.77 lakhs, of which Rs. 7720
lakhs would be borne by the Cent:al
Government. The harbour will have
a draft of 2.0 metres and a total land-
ing length of 640 metres. This will
enable operation of small and medium:
mechanised boats. The harbour is
designed for the operation of 107
mechanised boats of 10 metre length
and 11 medium vessels of 16 metre
length. In addition to landing and
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berthing facilities, the harbour will
have facilities like auction hall slip
way, space for processing and storage
-units etc. The scheme is under consi-
-deration of Government.

'Scheme to develop wilq life jn Gujarat

1240. SHRI ARVIND M, PATEL:
SHRI VEKARIA:

Will the Minister of AGRICULTURE
-AND IRRIGATION be pleased to state:

“(a) whethér there is any scheme to
develop wild life in Gujarat State;

(b) if so, which of these projects
:are expected to get central aid; and

(c) if so, the main features of these
projects?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND

IRRIGATION (SHRI PRABHUDAS
‘PATEL): (a) Yes, Sir.
(b) The following schemes are

.getting Central assistance;

(i) Schemes for Development of
Santuary for Wild Asses around little
Runn of Kutch and Sanctuary for
Black Bucks in Bhal (Velavadar);
and

(ii) Scheme for Development of Gir
Lion Sanctuary Project.

A Crocodile breeding scheme in Gir
Forests is also expected to receive
Central assistance this year.

(c) The main features of these
schemes are:—

(i) Sanctuary for Wild Ass and Black
Buck

1. Plantation of trees and fodder
development for animals;

2. Providing drinking water facili-
ties for animals;
3. Habitat improvement;

4. Purchase of vehicles and equip-
ment for their protection;

AUGUST 23, 1976
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.5. Copstrucﬁon of staﬁ quarters.
(n) .Sancwaw for Gzr Liens. - - -

- --1. Shifting and - resettlement ot
Maldharis;
2. Construction of rubble wall for
Vclosure of the area;
Co3. Improvement of mches for un-
'»gulates
4. Augumetting food resources; -
* 5.'Providing water facilities;
‘6. Fair weather roads and paths;
_7."Research and ‘Wild Life ecology;
8. Fire ‘protection'meagures;
9. Establishment of anti-poaching
squad;

10. Construction of quarters for
staff etc.

(iii) Crocodile Breeding Scheme,

1. Constructixbn of hatching pools
and staff quarters;

2. Conservation scheme to pre-
serve and multiply the almost ex-
tinct crocodiles,

New variety of Bajra

1241. SHRI P. GANGADEB: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Haryana Agricultural
University has evolved a new synthe-
tic variety of Bajra; and

(b) if so, whether it has given good
result with regard to resistance to the
mildew disease?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI SHAHNAWAZ
KHAN): (a) Yes. A synthetic HS-1
has been evolved at the Haryana Agri-
cultural University, Hissar.

(b) The Haryana Agricultural Uni-
versity has reported that this synthetic
has shown in the trials conducted so
far much higher resistance to downy
mildew than HB 3 or NHB 3.
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Artificial fertiliser

1242. SHRI P. GANGADEB: Will
the Minister of AGRICULTURE AND
JTRRIGATION be pleased to state:

(a) whether scientistg from three
agricultural research institutes are
planning to begin a project to lessen
the dependence on artificial fertilisers;
and

(b) if so, factg thereof?

THE MINISTER OF STATE IN
“THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI SHAH-
NAWAZ KHAN): (a) and (b). No,
Sir. The Indian Council of Agricul-
tural Research has not identified any
three Agricultural Research Insti-
tutes for undertaking projects to
Jessen the dependence on artificial
fertilisers.

However, the Council is working
on a strategy so as to educate the
farmers regarding the more efficient
use of fertibsers and also to work out
a system of integrated nutrients
supply through recycling of organic
matter and better use of fertilisers.
More than severnty villages have been
identifieq -where various fertiliser in-
«dustries with the help of the Council
and the States Departments of Agri-
culture and Agricultural Universities
have undertaken projects for edu-
cating the farmers on an integrated
nutrients supply system.

Penalty for unauthorised stay in Gov-
ernment flats

1243. SHRI M. RAM GOPAL
REDDY: Wil} the Minister of WORKS
AAND HOUSING be pleased to state:

(a) whether Government have de-
cided to impose penalty for unautho-
rised stay in Government flats; and

1526 LS—4.
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(b) if so, the facts thereof? -

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU
RAMAIAH): (a) and (b). For un-
authorised stay in general pool accom-
modation market licence fee accord-
ing to an approved formula was
being charged. From 1st August,
1976, this is to be calculated for
accommodation in the general pool
in Delhi and New Delhi at the pool-
ed unit rates of Rs. 4.63 per saq.
metre for types II to IV and Rs. 5.11
per sq. metre for types V to VIII per
month. On this basis, the pooled
market licence fee will be 4.66 times
the pooled staridard’ licence fee for
types II to IV and 5 times for types
V and above. As regards type I, the
existing wystem of calculation of li-
cence fee—both for standarq rent and
for market licence fee—will continue.
- 2. After the expiry of 30 days after
the final eviction order passed by an
Estate Officer under the Public Pre-
mises (Eviction of Unauthorised
Occupants) Act, 1971 an unauthe-
rised occupant will be charged dam-
ages per month at three times the
pooled market licence fee til] the
date of vacation/physical eviction.
In the case of type I quarters, dam-
ages will be three times the existing
market licerce fee.

Unsatisfactory performance of Athle-
tes in Montrea] Olympics

1244. SHRI M. RAM GOPAL
REDDY:

SHRI VAYALAR RAVI:
SHRI BIBHUTI MISHRA:
SHRI S. M. BANERJEE:
SHRI RAJDEO SINGH:

SHRI BIRENDER SINGH X
RAO: s
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SHRI-C. K: CHANDRAPPAN:

SHRI BHAGIRATH BHAN-
WAR: '

PROF. NARAIN CHAND
PARASHAR:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) the factors responsible for the
unsatisfactory performance of the
country’s athletes in the Montreal
Olympics; ang

(b) the reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) and (b).
The Ministry has asked for and is
aWwaiting an overall assessment re-
port from the Indian Olympic As-
sotiation and the Indian Hockey
Federation on the performmance of
the Indian Contingent at the Montreal
Olympic Games The Goverament
would like to take further action in
the matter after the reports men-
tioned above have been considered
by the All India Council of Sports.

Competition faceq by Modern
Bakeries

1245. SHRI M. RAM GOPAL
REDDY: Wil the Minister of AGRI-

CULTURE AND IRRIGATION be
pleased to state.

(a) whether Modern Bakeries units
are facing tough competition from
manufacturers in Ahmedabad, Banga.
Yore, Calcutta and Kanpur; and

(b) i so, the remedial measures
proposed?

AUGUST 23, 1976
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHEB' P. SHIND®): (a) Modern:
Bakeries is the only public sector unit'
manufacturing bread and it has to
face- competition' with the private
sector- umits; wherever they operate.
The Company is facing' competitions
at: these four places also.

(b) The Corftpany is fully alive to
the situation and detaileg studies.
have been' made of the' performante
of these four Units: Special: atten<
tion is being paid to quality, distri~
bution  channels- and publicity”
measures.

Power Tillers

1246. SHRI N. E. HORO: Will' the-
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Government propose
to devise suitable manually operated:

po:;iver tillers for individual farmers;
an

(b) if so, the main featusss there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) and (b). The Govern-
ment of India recognising the need
for manually operated power tillers,.
has created indigenous productioh
capacity for manufacture of these in
the country.

Six units have been licenseq for
manufacture of power tillers with a
total capacity of 40,000 numbers per
annum. The power tillers indigen—
ously produced fall in the H.P.
range of 6 to 12.
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(The main features of a power
tiller are given in the statement en-

closed.)
Statement

Power Tillers are hand operated
tractors speeially designed and deve-
loped for use on small and medium
gized farms. The machine is rela-
tively simple in construction  and
weighs 300 to 500 kes. The ﬁgld
working speed of the tiller varies
#rom 1 to 6 Kms per hour ensbling
the operater to walk behind the
tiller. Power Tiler is suitable far
farm jobs viz. puddling, ploughing,
tiling, ridging, levelling and inter-
caltivation. It can also be used far
aperating eentrifugal pumps, spray-
ers, dusters, threshers hullers ete.
When hitched to a trailer, it can move
at a maximum speed of about 10 to
15 Kms per hour. It can carry 1-2
tonnes load depending on the size of
trailer and type of road.

Godavari Basin Project

1247. SHRI ANNASAHEB GOT-
KHINDE: Will the Minister of
AGRICULTURE AND IRRIGATION
be pleasej to state the particulars of
the projects in the Godavari basin in
Maharashtra cleared after the agree-
ment on Godavari waters was reach-
ed between the Chief Ministers of
Maharashtra and Andhra Pradesh?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH): 4 major irrigation projects
of Maharashtra namely Upper
Wardha, Jayskwadi Stage II Upper
Penganga and Manjra in the Goda-
vari basin have been cleared by the

Plapning Cammission after the agree-
ment was reached between the Chief
Km:;ml:is the basin States in De-
ecember, . The brief particulars
of these projects are as under:—

Estimated  Benefits

Name of the cost
(Rs.lakbs) hectares)

¥. Upper Wardka . 3988-00 7598
2. Jayakwadi Staze II  8899-qo
8448-00

2019-35 27-80

135'57
3. Upper Panganga 11158

4. Manira

Feodgrains damaged by Inseets amd
Rats and due to lack of storage
facilities

1248. SHRI M. KATHAMUTHU:
SHRI B. S. BHAURA:

Wil] the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether 5 good quantity of
toodgrains has been damaged by in-
sects and rats and also due to lack of
storage facilities;

(b) if so, the percentage of food-
grains damaged during 1975-76; and

(c) whether Goverriment have de-~
cided to grant financial assistance to
farmers to make arrangements for
better storing of foodgrains?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHEB P. SHINDE): (a) ang (b).
Stocks in the gedowns of public sec-
tor agencies likc Food Corporation
of India, Central Warehousing Cor-
poration etc. are stored properly and
appropriate preservation techniques
are adopted as a result of which
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there is negligible damage to food-
grains. Precautions are also being
taken to ensure that foodgrains which
are stored over raised plinths are
covered by rain proof polythene
covers with adequate dunnage. No
estimate on all India basis in regard
to such damage has been made.

(c) Under the ‘Save Grain Cam-
paign’ being implemented by this
Department loans are given to State
Governments for fabrication of
small size metal bins for better stor-
age and for distribution to farmers
on deferred payment basis.

Rice from Tamil Nadu

1249. SHRIMATI PARVATHI
KRISHNAN: Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to state:

(a) whether Tamil Nadu will hand
over to the Centre the bulk of its rice
stocks; and

(b) if so, the main features thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHEB P. SHINDE): (a) and (b).
The Tamil Nadu Government had
'originally offered one lakh tonnes of
kuruvai rice to the Centra] pool
which was accepted by the Govern-
ment of India. The Tamil Nadu
Government now propose to hand
over a further quantity of 1.9 lakh
tonnes of Kuruvai rice and 4.64
lakh tonnes of samba rice to the
Central rice to the Central pool
and draw its requirement of rice
for public distribution from the
Centra]l pool. The terms and condi-
tions of the transfer of these stocks
to Central pool are being finalised.
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New Strategy for Wheat ang Paddy

1250. SHRI NAWAL KISHORE
SINHA: Wil the Minister of AGRI-
CULTURE AND IRRIGATION be
Pleased to state:

(?) the new strategy for 1976-77
agriculture year for increasing pro.
duction of wheat ang paddy in the
country; and

(b) the salient features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI PRABHU-
DAS PATEL): (a) and (b). The
strategy of increasing production aof
wheat and rice during 1976-77 in-
cludes expansicn of area under high
yielding varieties of these crops,
sizeable increase in the wuse of
chemical fertilisers and better man-
agement practices.

The area under high-yielding
varieties of Rice is projected to in-
crease from the estimated level of
12.97 million hectares in 1975-76 to
13.50 million hectares in 1976-77 and
that under Wheat from 13.66 million
hectares in 1975-76 to 14 million
hectares in 1976-77. The total con-
sumption of chemical fertilisers qur-
ing 1976-77 is envisaged at 36,000 lakh
tonnes, as against the likely achieve-
ment of 28.92 lakh tonnes in 1975-78
for all crops.

During the current Kharif Season,
a National Campaign has been launch-
ed for raising Rice productivity in
general ang in the Eastern States in
particular, through timely sowing
with the help of community nurseries
and adoption of better management
practices. An intensive training pro-
gramme has been carried out at 17
Research Stations/Institutes for the
education of the farmers in the adop-
tion of improved production techno-
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logy. A similar campaign is pro-
posed to be luunched for increasing
the productivity of wheat and grain
in the major wheat and grain grow-
ing Staies, during Rabi 1976-77. Ex-
tensive education of the farmers
would be carrieg out to bring home
to them the necessity of timely sow-
ing of high-yielding varieties . of
wheat, particularly Kalyansona and
al.sq the adoption of . rust resistant
varieties, particularly under ' late
sown conditions, o

Gandak Commang Area in Bihar

1251. SHRI NAWAL KISHORE
SINHA: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) the steps taken to drain out
water from the Gandak Command
Area in Bihar and whether they are
time-bound; and

() the time by which they will be
completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH): (a) and (b). The State
Government have prepared master
drainage schemes for an estimated
cost of Rs. 47.57 crores to provide
drainage facilities in the Gandak
Command area. It is proposedq to
complete these works in three stages.
Detailed p;oject report for these
works has not been received from
the State. Some of these works, how-
ever, have been taken up to lower
the water level angq to improve drain-
age in the command area.
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Price of inputs for Agricultural
Production

1253. SHRI R. K. SINHA: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) the extent to which there has
been reduction in the prices of inputs
meant for agricultural product; and

(b) the steps taken to reduce fur-
ther the price of fertiliser, seed, agri-

-cultural implements and other inputs

so as to give more encouragement to
farmers to produce more?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) The prices of fertilizers,
seeds, pesticides and tractors, the
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major inputa for Agriculture, have
registered considerable decline since
January, 1975. As far as water and
electricity are concerned, the tarift
in vogue already involves an element
of subsidy. A stuteshent giving broad
details is annexed.

- (b) Fertilivzers: The prices of fer-

tilizers have already been reduced
substantially and it is not proposed
to make any Purfher rédudtion in ‘the
prices of fertilizers.
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Seeds: The pricing policy of seeds
is reviewed periodically to ensure
that the seeds are available to the
Tarniers at a reasonable price.

Yesficides: The Bureauy of Infus-
t138]1 Costs and Prices has been asked
to 160k irito the cost structure of in-
digenoiisty produced pesticides.

Apficultural Implements: The pos-
sibilities of further reduction in
prices of tractors is being kept cons-
tantly under review.

» Statement
Name of Input Some Major vari=ties Bxxi;:sin Price today
(Rs. per tonne)
Fertilizer * . Urea 2,000 1,750
Di- Ammonium phosphate 3,005 2,210
ANP (24-24-0) 3,080 2,270
NPK (35~15-15) 1,700 1,570
NPK (17-17-17) 2590 970
‘Muridte of Potash 1,220 900
Seeds +  Maize-Hybrid 45250 45000
Bajsa HB-3 9,550 8,900
m—)(m&mm 2,900 1,800 (Punnb, l-m.
AP)
Paddy—Fine 2,100 2,000 %uort}lh;r‘n AZ;G)
‘Pedtiéides - + DDT 12,930 1,930 .
B.H.C. '5,500 4,000
Malathion 32,000 28,000
Rs. Rs.
Tractors =+ :‘i)au;y Fergason M.F. 43;399.00  -42,729.90
Escorts—335 40,135.00  39,680.00
~3036 41,332.00  40,857.00
Ford—3000 56,838.00 56,168.00

(Ptices of Tractors arc indhsive of ‘Excise-Daty)
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Development of Fishery in Gujarat

1254. SHRI VEKARIA:
SHRI ARVIND M. PATEL:
Will the Minister of AGRICUL-
“TURE AND IRRIGATION be pleased
‘to state:

(a) steps taken by the Government
for the development of fisheries in
Gujarat State during the Fifth Plan;
and

(b) incentives given to fishermen of
Gujarat to develop.and expand their
fishing activities?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE
.AAND IRRIGATION (SHRI PRA-
BHUDAS PATEL): (a3) .The steps
‘taken by the State Government for
«development of fisheries in Gujarat
during the Fifth Plap includes fish
seed produetion, introduction of
mechanised boats, supply of fishery
Tequisites, assistance to cooperatives
in marketing, storage and processing,
Tesearch, .education .and . training.
-Against a Fifilr Plan outlay of Rs; 700
lakhs, Rs. 291 lakhs are expected to
‘be utilised during the.first three
:years. Further . Rs. 262 lakhs have
‘been availed of as institutional eredit,
in addition to assistance totalling Rs.
266.97 lakhs for NCDC, ARDC and
ICAR during the last two years.

(b) Incentives . given to fishermen
in Gujavat are in the form of loans
and subsidies for marine diesel
-engines, put-board motors, improved
-«ddesign of boats, fishery requisites,
marketing, improvements to tanks,
<tc,

Written Answers 110

[Irrigation Facilities in Districts of
.Gujarat

1255. SHRI VEKARIA:
SHRI ARVIND M. PATEL:

-Will .the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(3) .the main sources of irrigation
facilities in the Districts of Junagarh,

Ra;kot and Jamnagar of Gujarat State;
an

(b) whether there is any proposal
?o. .esta'blish any desalination. plant. for
-irrigation purposes in those Districts?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE .AND
IRRIGATION (SHRI KEDAR NATH
§INGH): (a) The main sources of
irrigation facilities in .Junagarh, . Raj-
kot and Jamnagar Districts of the
State are flow irrigation from medium
and minor irrigation works and con-

- ventianal open .wells.

(b) No such proposal is under the

consideration of the State Govern-
ment.

Fishing -Harbour in Gujarat

.1256. SHRI VEKARIA:
SHRI ARVIND M. PATEL:
Will the Minister of AGRICUL.

TURE AND IRRIGATION
be pleased to state:

(a) whether there is any scheme to
devylop fishing harbour in Saurashtra
region of Gujarat State; anq

(b) if so, facilities which are to be

provided to the fishermen in this re-
gard?

THE DEPUTY MINISTER IN THE

MINISTRY OF.  AGRICULTURE AND
-ERRIGATION (SHRI - PRABHUDAS

PATEL): (a) It is proposed to
develop selfcontained -fishing harbours
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at Veraval and Mangrol. An integrat-
ed development programme coyering
fishing  harbour, shore facilities
vessels, etc., at these two sites has
been proposed to the World Bank.

(b) Veraval fishing harbour ig pro-
posed to be developed for the opera-
tion of vessels drawing upto 4 metres.
The harbour will have a total landing
length of 1430 metres, which will cater
to _the " operation of 550 mechanised
boats of 14 metre length and 11 deep
sea fishing vessels of 23 metre length.
The Mangrol fishing harbour is de-
a draft of 2.5 metres
ang will have a landing length of
458 metres. Thig will enable opera-
tion of 250 mechanised boats of 11 to
15 raetres length. ‘The shore facili-
1 will include
auction halls, workshops, ice plants,
cold storages,” freezing plants, etc.
Veraval will'have in addition a
slipway.

Dairy Schmn'e under World Aid Pro-
gramme in Karnataka

1257. SHBI K. LAKKAPPA: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) further steps taken to organise
@ dairy scheme under World Aid Pro.
gramme ‘in Karnataka State;

(b) whether 4ny work has been
started in Karnataka State to imple-
ment the dairy programme in back-

-ward districts like Tumkur, etc.; and

(c) if so, the progress théreof?

THE DEPUTY MINISTER IN THE |

MINISPRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) The Integrated Cattle-
cum-Dairy Project in Karnatakg pas
been taken up with financial assis-
tance from World Bank with a finan-
cial outlay of Rs, 50.9 crores over a
six years period. The progress under

‘the project has been stepped up with

the formation of 205 Dairy Coopera-
tive Societies besides the State level
Dairy  Development Corporations.
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Training programmes planned under
the project have been organiseq for-
field workers while consultants and
some staff for milk unions have been
-appointed. Milk collection has im-
Proved appreciably in some greas.

(b) and (c). Yes, Sir. In Tumkur
district alone 40 Dairy Cooperative
Societies have been formed and steps
are under way for supply of cattle:
feed together with other inputs like
health cover. Artificial insemination
work has already been taken up and:
20 Inseminators have been trained in
this field. Training of farmers has.
already been taken up.

Use of Animals in Circus

1258. SHRI D. D. DESAI: Will the-
Minister of AGRICULTURE AND-
IRRIGATION be pleased to state:

(a) whether the Society for Pre-
vention of Cruelty to Animals or any
other body has suggested that animals

' should ‘not be used in circuses; and’

(b) if so, Government’s view

thereon?

.THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND+
IRRIGATION (SHRI PRABHUDAS:
PATEL): (a) ang (b): Yes, Sir. A
proposal has been received from the
Animal Welfare Board, Madras, which:
is under consideration of the Govern-
ment.

Nal

Loans for Farm Production

1259. SHRI R. S. PANDEY: Wil
the Minister of AGRICULTURE AND:
IRRIGATION be pleased to state:

(a) whether Government propose
to advance bigger loans to raise farm:
production in the country during
1976.77; and

(b) if so, the facts thereof? I

AN
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI SHAHNAWAZ
KHAN): (a) No Sir, Government
themselves do not propose to advance
bigger loans to raise farm production
in the country during 1976-77. How-
ever cooperative credit institution
and commercial banks are expected
to provide more loans for farm pro-
duction during 1976-77.

(b) The targets fixed for loaning
by cooperative credit institutions for
farm. production during 1976-77 are us
follows:—

Rs. crcres

Stort-term Icans . 1160
Medium-term loans 82-63
Lorg-term loans 28445

No specific targets however have
been lxed for commercial bapks.

Centre Aid to harness Rich Water
Reserves

1260. SHRI R. S. PANDEY: Will
the Minister of AGRICULTURE AND
IRRIGATIQN be ‘pleased to state:

(a) whether Madhya Pradesh Gov-
ernment has urged the Centre for aid
. to harness rich water reserves in the
States; and

(b) if so, the teactioh of the Gov.
ernment thereon? - o

THE . DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH): (a) Yes, Sir. The Govern-
ment of Madhya Pradesh ‘has
approacheq the Centre for additional
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assistance  for
schemes.

certain  irrigation.

(b) No decision has so far been.
taken for giving Additional Central
assistance during 1976-77 to the:
States, including Madhya Pradesh.

Social Service on Integral Part of°
College Education -

1261. SHRI R. S. PANDEY: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be:
pleased to state:

(a) whether Government have been
urged by the Director General, Youth
Services to make social service an
integral part of college education; and:

(b) if so; the reaction of Govern--
ment thereto?

THE DEPUTY MINISTER IN THE'
MINISTRY OF EDUCATION AND:
SOCIAL WELFARE AND IN THE.
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) and (b). Many
persons including Director General,
Youth Services, are of the yiew that
National Service Scheme activities.
should be irtegrated with the pro-
gramme of : currieular studies of"
Universities and Colleges. These-
suggestions were brought to the:
notice of the University Grants
Commission which is examining the
proposal in consultation with its.
subject panels.

Gujarat Housing Board

1262. SHRI P. M. MEHTA: Will'
the Minister of WORKS AND
HOUSING be pleased to state:

(a) how many houses have been so
far constructed by the Gujarat Hous-
ing Board for the poor class and:
middle class;
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(b) whether no help for housing
has been rendered so‘far to the slum
dwellers in the Gujarat State;

(c) what steps Union Government
are taking to accelerate its progress;
.ang .

(d) whether Union Government are
also  considering to reorganise the
- Gujarat Housing Board?

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU
RAMAIAH). (a).and (b). Informa-
- tion ig being collecteq from the Gov-
ernment of Gujarat -and will be laid
on the Table of the-Sabha as soon as
jt is received from the State Gov-
- ernment. .

(¢) Housing Boards in the States,
- including the Gujarat Housing Board,
are statutory bodies set up by the
-State . Governments under their own
enactments. The area of operation
. of these Boards and their functions
.are likewise determined by the
statutes of the State Governments
-under which they are established.

“(dy. No,: Sir.

-Plan fer reducing . Corvuption in
D.GS.&D.

1263. SHRI P. M. MEHTA: Will
- the "Minister ¢¢ SUPPLY AND RE-
"HABILITATION be pleased.to state:

(a) whether a five.-fold plan has
been put forward by the Central
Vigilance Commission to reduce cor-
ruption in the Directorate-General of
- Supplies and ‘Disposals and to improve
its overall efficiency and effectiveness;

(b) what steps were taken to imple.

- ment them;

(¢) ‘what are the salient features
-of the proposed plan; and
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(d) to what extent the corruption
-has been removed in the Ministry
after implementation of the plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND RE-
.HABILITATION (SHRI G. VENKAT-
SWAMY): (a) The Central Vigilance
Commissiop, has made recommenda-
tions with a view to maintain integrity
in the administration of which, the

Press coverage has high-lighted the
following 5:—

(i) Decision on  tenders should
be taken by Tender Committees;

(ii) Public contact with the Pur-
chase Wing shoulg be reduced;

(iii) A system of second inspec-
tien shoulg be introduced to avoid
malpractices in inspection;

(iv) DGS&D officers should avoid
using of vehicles provided by con-
tractorg and other obligations like
free boarding and lodging while on
inspection tour; and

(v) Vigilance Organisation in
DGS&D should be strengthened.

(b) to (d). The report has been
examined and conclusions reached
in the Department;

Items (ii), (iii), (iv) and (v) under
(a), are already accepted and a few
additional posts for strengthening the
Vigilance Organisation have also been
sanetioped. Other feasible procedural
changes are also being comsidered
towards adoption. Progressive im-
provement in the functioning of the
Organisation is-envisaged, anq is being
-watched.

. Peaple rendered Homeless due to
Cyclonic Strem.in Gujarat

1264. SERI P. M. MEHTA: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether due -to the cyclonic
storm anq heavy rain which lashed
the Qujarat. State during the month
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-of June, 1976 a large number of peo-
‘ple have been rendered homeless;

(b) ‘if so, -whether they have not
“been able 'to build their houses again
.and are.still homeless; and

(¢) waether Central Government
‘have undertaken -the :job of provid-
ing shelter to them?

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU
RAMAIAH): (a) According to the
information received from the Gov-
ernment of Gujarat, 12,827 houses and
19,592 huts are estimated to have
collapsed anq another 48,084 houses
and 82,205 huts have been damaged
due to cyclonic storm and heavy rein.
‘There are no reports with the State
Government as to the number of per-
sons rendered homeless.

(b) and (¢). The Government of
-Gujarat have been distributing subsidy
to the affected persons at the rate of
Rs. 700/. for reconstruction of a hut
and upto Rs. .250/- for carrying out
repairs. In addition, loan upto
Rs. 5,000 per house is available for
reconstruction or repairs.

Food Production Projects in areas of
“Groung and ‘Surfave ‘Water

1265. PR.'K. L. RAO: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) momey ‘spent annually on an
aversge on irrigation werks, import
of fertilizers and import of food-
grains;

-(b) the shortage of foodgrains dur-
ing each of the last ten years; and

(c) can the shortage be reduced by
undertaking projectg in areas where
plenty of beth surface and ground
water is available in plenty and the
cost of construction ig the least par-
ticularly whren the shortage arises due
to failure of rainfall?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) and (b). Information
is given in the Statements I ang I
laid on the Table o©of the House.
[Placed in Library. See No. LT-
11184/76].

(c) Broadly yes. Irrigation is, no
doubt, an important factor in increas-
ing agricultural production; and all
efforts are being made to develop the
available surface angq ground-water
resources for irrigation in different

‘regions of the country,

Criteria for Selecting Places of
TCentral ‘Schools

1266. SHRI BIBHUTI MISHRA:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Govermment's atten-
tion has been drawn to the news item
appearing in local daily dated the
14th June, 1976 under the heading
‘16 more centra] schools this ‘year’;

. (b) if so, criteria fixed for select-
ing the places for 16 schools; and

(¢) whether Government contem-
plate to open the central school in
each district of ‘the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF -EDUCATION AND

SOCIAL WELFARE AND IN THE

DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) Yes, Sir. The
Kendriya Vidyalaya ‘Sangathan pro-
‘pose to start Central Schools at the
following stations this year: —

In the Defence Sector:
1. Dinjan (Assam)
2. Jammu (Jammu and Kashmir)
3. Happy Vailley (Assam)
4. Allahabad, New Cantt. (U.P)
5. Tibri, Gurdaspur Cant. (Punjab).
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6. Jullundur Cantt (Punjab)
7. Armapore (Kanpur) (U.P.)
8. Cochin (Kerala).

In the Civil Sector:
1. Gangtok (Sikkim)
2. Dewas (Madha Pradesh)
3. Mughal Sarai (U.P.)
4 Wazirpur—Lawrence Road,

(Delhi)

5. Indian  Institute of ,Sciencg
(Karnataka) or Karaikudi
(Tamilnadu)

6. Koliwada-Borobay (Maharashtra)
In Para-Military Stations:

1. "'Jamn_zu (CRPF.)

2. Lokra (Assam Rifles Campus).

In Public Sector Undertakings:

1. Bongaigaon (Assam)—Petroche-
“  micals Ltd.

2. Kiriburu (Bihar)—Iron Ore Pro-
ject Meghehatuburu.

3. Sarni. (Madhya Pradesh) —
Western Coalﬁelds_ Ltd.

(b) (i) There is a budget provision
for the opening of 14 New Central
Schools during the year 1976-77, out

ot which 8 have to be apeaed ' .in
Defence Sector 2 in the C.R.P.F;'and
other para-military stations and 4 in
the Civil Sector. Besides this, 2 schools
in the Civilian Sector provided for

1975-76  have actually been started
in 1976-77;
(ii) The Ministry of Defence

suggests the priority list of stations
at which Defence sector schools are
to be opened each year. Schools are
opened as indicated in this list subject
to physical facilities like temporary
accommodation, residential accommo-
dation where necessary and sufficient
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children for a viable school being:.
available;

(iii) Similarly the Home Ministry
hag indicated the two places where:
schools in the para-military stations.
should be opened;

(iv) Civil Sector schools are select—
ed on the basis of the number of:
Central Goverrment employees who
are subject to frequent transfers
posted at the station, the number of:
their children seeking admission and.
the availability of physical facilities.
for housing the school; and

(v) Vidyalayas are opened in the:
Government of India Public Sector
Undertakings who recruit their staff.
on an All-India basis and who want.
to provide education to the children of
their eomployees according to the
uniform standards as 5 welfare:
measure. These undertakings meet
the entire expenditure on opening and
running the schools established in.
their campuses.

(c) Central Schools will be opened.

“at places having large concentration:

of transferable Central Government.
employees, subject to  prescribed
norms and also availability of funds..

quest. trom Punjab to rﬂlllce pro-

curement targets for Foodgrains and
- do away with Bonus Scheme

1267. SHRI RAGHUNANDAN LAL.
BHATIA:- Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to state:

(a) whether Punjab Government
have approached the Centre to re-
duce thy procurement target for food-
grains for the State;

(b) if so, whether the Centre was
also approadied to do away with the
present system of paying bonus on
wheat; and

(c) the decision taken in this
regard?
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THE MINISTER OF STATE 1IN
“THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
"SAHEB P. SHINDE): (a) to (c).
"The Government of Punjab had made
-a request for reduction in the procure-
‘ment target of wheat. It had also
‘urgeq that entitlement of bonus may
‘not be linked to any pre-determined
"target of procurement/contribution to
the Central Pool. As the present
system of bonus is more corducive to
‘the maximisation of procurement, it
was decided not to make any change
“in it

~Construction of Embankments on
River Mandeswarj in West Bengal

1269. SHRI INDRAJIT GUPTA:
“Wil] the Minister of AGRICULTURE
AND IRRIGATION be pleased to
‘ state:

(a) whether Government are aware
“that hundreds of villages are facing
destruction as g result of construc-
tion of embankments on both sides of
‘the River Mandeswari in West Bengal
ag a part of the Lower Damodar
“Valley scheme;

(b) whether the affected people of
‘these villages are eligible for any
compensation; and

(c) whether Government have con-
sidered any alternative scheme such
as training and resuscitation of the
PDamodur and Rupnarayan rivers; and
building of more damg in the D.V.C.
area?

THE DEPUTY MINISTER IN THE
"MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
"SINGH): (a) to (c). The Govern-
ment of West Bengal have drawn up
a comprehensive scheme for drainage
improvement of the Lower Damodar
area which envisages revival of the
Amta channel, (Lower reach of the
"Dameodar) by canalising ang construc-
“tion of flood embankment in its un-
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protected length on.the right bank,
construction of flood embankment on
the right bank of the river Damodar
below Burdwan, construction of flood
embankment on both banks of the
river Mundeswari, construction of
flood embankment on beth the banks
of the river Dwarkeswar angd increas-
ing the carrying capacity of the river
Rupnarayan by raising and streng-
thening of the existing embankments.
The over-all scheme has been arrived
at after thorough studies and taking
into account all the relevant factors
including those suggested by the Hon"
ble Member. The Mundeswari em-
bankment will prevent large scale
spilling that takes place on both banks
of the river and causes devastation.
There is no doubt that the villages
which may fall between the embank-
ments and the river will continue to
be prone to floods. The eligibility of
these people for any compensation on
this account is a matter for the State
Government to determine, since the
vlanning ang implementation of the
flood control schemes rests with the
State Government.

States lagging behind in  Irrigatiom

1270. SHRI INDRAJIT GUPTA:

SHRI CHANDRA SHEKHAR
SINGH:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) how many States would exceed
the irrigation targets;

(b) how many States are lagging
behind in irrigation; and

(¢) what steps Government have
taken to complete the irrigation pro-
jects which are yet to be rompleted
with particular reference to West
Bengal, Assam, Orissa, Bihar, Madhya
Pradesh ang Rajasthan and particularg
thereof?
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THE DEPUTY' MINISTER IN: THE
MINIBTRY' OF AGRICULTURE AND
IRRIGATION (SHRI' KEDAR: NATH
SINGH): (a)- and: (b). Statewise:
targets for irrigation are fixed from

year to yeéar within the framework of

overall targets set for Five Year Plan
period and- the availability of resour-
ces. A target of 2.0 million ha. has
been fixed for the year 1996-77
through major, medium and minor
irrigation schemes. It is net: possi-
ble, at this stage, to indicate how
many $tates ‘'would exceed or lag be-

hind the targets fixed for them. All

efforts, however, are being made to
attain the targets.

(c) Irrigation is a State subject.and
irrigation projects are planned, exe-
cuted und financed. by the State Gov-
ernments within their developmental
plans. The State Governments have
been 1equested to provide necessary
funds and. other inputs for the on-
going schemes with a view to com-
plete them as early as possible, Dur-
ing 1975-76, an advance plan assist-
ance of Rs. 15 crores was provided by
the Central Government for certain
selecteqd on-going projects in the
States of Bihar, Orissa, Rajasthan and
West Bengal.

Crash programme for Rura} Employ-
ment

1271. SHRI SOMNATH CHATTER-
JEE: Will the Minister of AGRI-
'CULTURE AND IRRIGATION be
pleased to state:

(a) salient featureg of the crash
programmme for rural employment;

(b) since when these schemes are
W force; .

(c)_ results achieved so far in physi-
cal and financial terms; and

(d) the impact of the schemeg on
the unemployment problem in the
rural areas?
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THE MINISTER OF STATE IN-
THE MINISTRY OF AGRICULTURE"
AND: IRRIGATION (SHRI SHAH:
NAWAZ KHAN): (a) The main cb-
jeet of: the: ‘Crash Scheme for Rural
Bmployment! was to provide employ-
ment for 1,000 persons on an average
for 10 -months in every gistrict through-
the implementation of-labour intensives-
work projects resulting in the crea-
tion of durable assets.

(b) The scheme was implemented
from April, 1971 to March, 1974, It~
was discontinued with effect from 1st.
April, 1974,

(c) The tota] expenditure incurred’
under the programme for three years
(1971—74) was Rs. 125.38 crores re-
sulting in generation of 31.53 crore-
mandays of employment, Apart. from
praviding employment the scheme hag
built infrastructurer for growth.
142,604 Hectares of land was brought
under irrigation, 18,672 hectares of -
land was reclaimed, 37,095 hectares
were brought under afforestation and
26,228 hectares under soil conserva-
tion. Roads were constructed/improv-
ed to the extent of 72,375 Kms.

(d) The research studies conducted
in the implementation of C.SR.E.
indicated, that the labourers found out .
a real source of employment and ear-
nings through Crash Scheme for Rura)
Employment.

Recommendations of pask Foree on.
Agrarian Relation

1272. SHRI SOMNATH CHATTER-
JEE: Will the Minister of AGRICUL- -
TURE AND IRRIGATION be pleased '
to state:

(a) the steps taken so far to im-
plement the recommendations of the
planning Commission’s “Task Force -
on Agrarian Relations,” March, 1973;

(b) outcome of the steps -taken im .
physical terms;
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. (c) whether the Government are
satisfied with the progress-of. the land-
refbrm measures; and

(d) if not, the factors responsible
for the slow progress?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND-
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) to (d), The Report of
the Task Force on Agrarian Relations
set up by the Planning Commission
formed the basis for' the policy guide-
lines on land reforms incorporated in
the draft Fifth Five Year Plan docu-
ment. The tenancy laws are being
rought ali over the country increa-
singly in accord with the national
policy. Al}: States have enacted legis-
lation to regulatc rent im accordance
with the guidelines laig down in this
regard in the Five Year Plans, namely
that the maximum rate of rent should
not exceeq 1/5 to 1/4 of the gross pro-
duce. However, the rate of rent re-
mains somewhat higher in Punjab,
Haryana, Tamil Nadu and the Andhra
area of Andhra Pradesh. More than a
dozen States in the country have al-
ready completed legislutive measures
for conferment of ownership rights on
the land in cultivating possession of
tenants. In a number of other States
provision has been made allowing the
tenants to purchase cwnership. rights
in the land under their personal culti-
vation. The right of resumption of
land for persona] cultivation to be
done by landlords has _expired in
most of the States. Increasing efforts
are being made at fuller implementa-
tion of these laws.

By now all States in the country
where lang e¢eiling measures need to
be introduced, have made legislative
provisions accordingly. These laws
are being implemented with consider-
able speed. More than 22 lakh acres
of land have been daclared surplus as
a result of the implementation of the
lang ceiling laws which have been
enacted in the light of ‘the national
guidelines. More than 13 lakh acres
of this land have been taken over by
the State, out of which more than 8
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lakh acres have been distributed to
landless agricultural workers and
other eligible persons. The work is.
still in progress.

The implementation of the tenancy:
reform will be faster with the pre--
paration of the record: of rights. Al--
though record of rights exist in most:
parts of the country, it reflects only.
in varying degrees the rights of
tenants, under-tenants and sharecrop--
pers and other insecure holders in
land, Legislative measures have been:
undertaken in a number of States
during the past few years for provid=
ing a statutory basis for recording the
rights of these categories of interest
holders in land.

In the implementation of land. ceil-
ing measures judicial intervention,
procedural delays, financial and ad-
ministrative constraints have presen--
ted difficulties. Increasing steps are:
being, taken for theic removal as a
result of which the pace of imple--
mentation has picked considerable
speed during the past one year or so.

U. G. C. Grantg to Universities

1273. SHRI SOMNATH CHATTER--
JEE: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleaseqd to state:

(a) grants given by U. G. C. to eath
University, year-wise, during the last.
three years;

(b) extent of utilisation of these
grants by each University during the
last three years; and

(c) the reasons why U. G. C. grants
could not be fully utilised by some
Universities?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) A
statement is laid on the Table of the
House. [Placed in Library. See No.
LT-11185/76.]

(b) and (c). Allocation of develop-
ment grants to universities is initially
made schemewise for a plan period
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and as such the extent of utilisation
will be known only after the plan
period. These grants are normally
raid in suitable instalments on the
basis of reported progress of expendi-
ture in respect of various sanctioned
schemes, The funds actually released
by the Cormnmission also include ‘on
account’ grant to take up implementa-
tion of approved schemes and in some
cases reimbursement of expenditure
already incurred on account of sche-
mes approved in the previous Plans.

The development grants sanctioned
by the Commission are not fully uti-
lised by Universities in some cases
-within the plan periog due to delays
involved in the recruitment proce-
dures, procurement of equipment and
supplies, non-availability of consiruc.
‘tion materials etc. In scme cases, the
non-receipt of matching contributions
from the State Governments is also a
‘Teason for non-utilisation of the Uni-
~versity Grants Commission grants
-within the plan period itself.
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Levy on Tractor

1276. SHRI RAJDEO SINGH: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Union Ministry of
Agriculture recently indicated that the
Government are considering reduc-
tion of levies on tractors thereby
ending unhappy phase of the authori-
ties and the manufacturers trading
blame over the high price of farm-
‘machinery;

(b) whether with the accent on re-
distribution of land holdings, more
and more cultivators will find it un-
economical to go for tractorg and
power tillers; and

(c) if so, whether Government pro-
pose to institute a Government
machinery on Community Develop-
ment Block leve] or ask the coopera-
tive organisation to manage for trac-
tors and service centres?

1526 L.S.—5.

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) The matter regarding
reduction of levies on tractors had
been engaging serious attention of the
Government lately. Tyres, tubes and
batteries used as original equipment
for prodaction of tractors haye already
been exempted from Excise duty.

‘(b) The economic use of the trac-
tors by farmers may be affected un-
less they are also used for custom
hiring to get optimum usage.

‘(¢) In order to provide machinery
hiring ang servicing facilities to far-
mers, Government is promoting estab-
lishment of machinery hiring and ser-
vicing Stations through the State
Agro-Industries Corporationg in the 17
major States. Further, through the
scheme for establishment of agro-
wervice centres by Engineer entrepre-
neurs, machinery hiring and servicing
facilities are also being provided. So
far, about 2630 Agro-Service Centres
have been set up in different parts of
the country. In addition, the Na-
tiona]l Cooperative Developmeni Cor-
poration has so far assisted the sett-
ing up of 60 agro-service centires in
the coperative sector in different parts
of the country, and more such centres
are proposed to be organised.

Training College at Hyderabad

1278. SHRI P. GANGA REDDY:
Wil} the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether I. C. A. R. proposes to
set up a training college in Hydera-
bad; and

(b) if so, functions of the proposed
college?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI SHAH
NAWAZ KHAN): (a) Yes, Sir.
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(b) The main functions of the pre-
posed Central Staff College for Agri-
culture are enumerated below:—

(i) To organise, liaise, coordinate,
collaborate, anq develop training

programme both on national ang re-:
gional scale in various aspects of

agricultural development, agricul-
tura] administration, project plann-
ing formulation and evaluation for
senior and middle level officers
working in agriculture and allied
sectors both in public and private
sector.

(ii) To undertake, promots, sup-
port collaborate anq coordinate re-
search in various aspects of agricul-
tural development system with spe-
cial emphasis on development pro-
cess in agriculture and project plan-
ning and administration including a
comparative study in agriculturalt
Planning techniques anq develop-
ment administration in different
states of Indig and other countries.

(iii) To function as a repository of
ideas anq information, both national
and international in the field of

_agricultural research and develop-
ment and act as a clearing house for
dissemination and utilization of such
transformation and know-how,

(iv) To offer -consultancy services
in the field of project planning and
agricultural development adminis-
tration to State Governments, Com-
mercia] Banks and also other agen-
cies within the country and outside,
ang also to evaluate the performance
of ongoing and completed  projects
in the field of research, education
and development in agriculture.

(v) To develop a programme of
trainers’ Training, evaluation, etc. in
the field of agricultural development
and project planning for senior per-
sonnel of universities, research insti-
tutions, Banks, ang other financial
institutions.
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(vi) To perform all such activities
necessary for the attainment of all
or any of the objectives,

The Central Staff College will also
undertake supporting and subsidiary
activities as indicated below:—

(i) To initiate individual training
programmre including visits to speci-
fied institutions all over India for
senior officers like Directors of
Agriculture, Animal Husbandry,
Fisheries, Heads of Research Insti-
tutions, etc. preferably before they
join their assignments.

(ii) To organise high level orien-
tation courses, refresher courses,
seminars, conferences and work-
shops in the policies relating to
agricultural development for key
officials and non-officials in agricul-
ture and allied sectors.

(iii) To organise foundation
courses for new cntrants to organis-
ed personnel services both Central
and State, e.g, for IAS ang other
all-India and Central Service offi-
cers, State Agricultural Service Per-
sonnel, Agricultural Research Ser-
vice personnel etc.

(iv) To organise, liaise andg co-
ordinate programmes of interna-
tional cooperation in the field of
project planning and agricultural
development research and educa-
tion,

(v) To builg up high quality re-
source material in the subject of
project planning and development
administration in agriculture based
on actual field experience.

(vi) To undertake a programme of
publishing high quality training
material and allied publications.

(vii) To initiate, promote and sup-
pori research ang studies to deter-
mine the most efficient gsystem of
research; and development, includ-
ing a suitable system of personnel
recruitment and administration im
the field of agriculture.
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Late Payment of Scholarship to
Students :

1279. SHRI R. K, SINHA: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether Government are aware
that national scholarships are given
to students very late and some times
towards the close of the academic
year;

(b) the reasong therefor; and

(c) the steps taken or proposeq to
be taken to ensury payment of the
scholarship money to the students
early?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN T7THE
DEPARTMENT OF CULTURE (SHRI
D. P, YADAV): (a) to (c). The Na-
tional Scholarships Scheme js imple-
mented through the State Govern-
ments/Union Territory Administra-
tions, The reports receiveq from
them idicate that payments on the
whole are made on time, But some-
times due to certain unavoidable rea-
sons e.g., .

(i) non-receipt of complete docu-
ments from the scholars/institutions,

(ii) non-receipt of anual progress
reports of selected scholars on time,
and

(iii) change of institution|course
by the students without prior ap-
proval of the State Governments,
payments to the scholars may be
delayed.

The State Governments ang Union
Territory Administrations have been
requesteq to ensure that payments are
made on time to avoid any inconve-
nience to the scholars.

Committee to relieve the pressure of
population in Delhj

1280. SHRI ARJUN SETHI: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:
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(a)' whether any Committee was
appointed by Central Government to

relieve the pressure of population in
Delhi; il

(b) if so, the facts thereof; and

(c) whether Government have re-
ceived its Report and if so, outline
regarding its main recommendations?

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAMA-
IAH): (a) to (c). Government have
set up a High Powered Board to en-
sure formulation and the implementa-
tion of development plans for the
Delhi Metropolitan Area and the Na-
tional Capital Region, The High
Powereq Board has also set up a Com-
mittee under the Chairmanship of the
Minister of State in the Ministry to
examine specific problems as may be
referred to it by the Board.

The Board anq the Committee are
not expected to submit a report but are
to meet as and when necessary and
consider various issues placed before
them,
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Employment guarantee scheme of
Maharashtra

1282. SHRI VASANT SATHE: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

{(a) whether the Government have
examined the working of the Employ-
ment Guarantee Scheme of the Ma.
harashtra Government with a view to
introducing the same with suitable
modifications in other areas of the
country; and

AUGUST 23, 1976
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(b) if so, whether the Study Group
appointed for the purpose have sub-
mitted the report to the Government
and action taken/proposed to be taken
jn this regard during the current
year?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
TRRIGATION (SHRI SHAHNAWAZ
KHAN): (a) Yes, Sir.

(b) The Study Team on Rural Em-
ployment have submitted a prelimi-
mary report which was considered by
the Government. It has been decided
that in the first instance the employ-
ment programme should be dovetailed
with the programme of integrated
rural development.

Integrated Plan of Housing for Slum
Dwellers

1283. SHRI VASANT SATHE: Will
the Minister of WORKS AND HOUS-
ING be pieased to state:

(a) whether Government have for-
mulated an integrateq plan of housing
for the slum dwellers in the important
cities of the country; and

(b) if so, the salient features of the
plan giving financial and physical tar.
gets fixed for the current year vis-ga-
vis actual performance in respect of
each of such project?

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAM-
AIHA): (a) The Slum Clearance/Im-
provement Scheme was formulated in
1956 in the Central Sector. The
Scheme has been transferred to the
State Sector with effect from 1st April,
1969.

(b) The following are the basic
principles on which the Scheme is
based:— ’

(i) there should be the minimum
dislocation of slum dwellers and
efforts should be made to rehouse
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them as far as possible at the
existing sites of the slums and/or
sites nearby, ia order to ensure that
they are not uprooted from their
fields of employment;

(ii) in order to keep down rents
within the paying capacity of slum
dwellers, the emphasis should
necessarily be laid more on provi-
sion of the minimum standards of
environmental hygiene and essential
services rather than on construction
of any elaborate structures.

The Scheme lays down minimum
standards of accommodation and ceil-
ing costs for various types of accom-
modation, their specifications and
criteria regarding eligibility of slum
dwellers for allotment of plots/tene-
ments.

As the Scheme is in the State Sec-
tor, the physical and financial targets
for the Scheme are fixed by the State
Governments.

Extension of Service to Political Suffe-
rers/Teachers

1284. SHRI C. K. CHANDRAPPAN:
Will the Mmister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleasad to state:

(a) whether Delhi Administration
and severa] State Governments have
granted the benefit of extension of
two years service after superannua-
tion for Secondary School Teachers
who happened to be political suffe-
rers; and

(b) if so, whether Government
are considering to extend this bene-
fit to University Staff, both academic
and non-academic, who, happened to
be political sufferers?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL. WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
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D. P. YADAV): (a) Delhi Adminis-
tration has informed that they grant
benefit of extension of one year’s ser-
vice after superannuation to Second-
ary School Teachers who happened
to be Freedom Fighters and are re-
cipient of Tamra Patras. The infor-
mation in regard to States is not rea-
dily available.

(b) There is no such proposal under
the consideration of the Government.

Protection to Wild Specieg

1285. SHRI DHAMANKAR: Will
the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether traditionaily cultivate
ed varieties of crop and wild plant
are facing extinction in the wake of
fast spread of high yielding varieties,

which may cause harm to future
agriculture;
(b) if so, steps taken to protect

the wilg species and primitive cul-
tivation which are stated to be rich
in useful genes essentially required
for upgrading of cultivated forms and
which have good adaptability and
quality; and

(c) whether the National Bureau of
Plant Introduction set up under the
Indian Agricultural Research Insti-
tute and the regional stations at
various agroclimatic zones will be able
to help in the collection and conser-
vation of primitive cultivation so that
they could be used in crop-improve-
ment programme within the coun=-
try?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI SHAH-
NAWAZ KHAN): (a) Yes, Sir,
generally it is felt that with the
spread of high yielding varieties, the
traditional cultivated varieties tend
to be pushed out of cultivation. How-



139 Written Answers

ever, the Indian Council of Agricul-
tural Research is fully aware of this
situation and has taken measures to
collect and conserve both the tradi-
tional cultivated varieties and the wild

plants of direct or indirect value to
Plant Breeding.

(b) The Council has been sending
plant exploration scientific teams pe-
riodically to different regions in In-
dia to collect wild plants and has
also collected various cultivated varie-
ties in different centres. Several col-
lections ir. primitive cultivated forms

of many crops have already been
made,

(c) Yes Sir, The National Bureau
of Plant Introduction will carry out
activities of the plant exploration of
the erstwhile Division of Plant In-
troduction of Indian Agricultural Re-
search  Institute on an  expanded
scale. In addition to the existing
Regional Stations at Simla, Jodhpur
and Amravati it will have stations
in Trichur (Kerala) and Shillong
(Meghalaya). The Bureau will be
helping in collection of primitive cul-
tivated types and Wild plants and
also will have Seed Bank for helping

in improvement programmes relating
to different creps. .

Break Down in D.M.S. Plant

1286. SHR! CHANDRA SHEKHAR
SINGH: Will the Minister of AGRI-

CULTURE AND IRRIGATION be
pleased to state:

(a) whether there is a frequent

break down at Delhi Milk Scheme
plant;

(b) if so, number of break downs
during 1975 and in 1976 upto-date;

(c) whether bottles break under the
fillers; and

(d) if so, percentage of bottles so
broken?

AUGUST 23, 1976
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THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) Except for occasional
operational troubles there has = been

no major breakdown of Delhi Milk
Scheme Plant.

(b) Does not arise in view of (a)
above.

(c) Bottles generally do not break
under fillers. An odq bottle some-
times gets stuck up or there is any

abnormality in the filler run, which
is very rare.

(d) Does not arise in view of (c)
above.

Mis-Management of Affair in the
Western Court Hostel For M.Ps.

1287. SHRI B. V. NAIK: Will the

Minister of WCRKS AND HOUSING
be pleased to state:

(a) whether he has received any
complaints regarding fmis-manage-
ment of affairs in the Western Court
Hoste] for M.Ps.;

(b) if so, what are the complaints;

(c) whether they have been inves-
tigated and if so, what are the find-
ings, item-wise; and

(d) what steps have been taken
against those responsible for mis-
management?

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RA-
MAIAH): (a) and (b). A complaint
was received from an M.P. regard-
ing non-eviction of a private person
from a suite in the Western Court
Hastel, where he had been inducted
by the M.P. as his guest for one week.
The M.P. also made various alega-
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tions of over-charging of rent from
him and coliusion between the staff
of the Western Court and the guest.

(c) The complaints have been
found without substance. There
was no collusion or overcharging of
the M.P,, as alleged. It was his res-
ponsibility to pay the charges on
account of the guest and also to get
the accommodation vacated, Never-
theless, action was taken by the Di-
rectorate of Estates under the Public
Premises (Eviction of Unauthorised
Occupants) Act, 1971 to evict the
private persun.

(d) Does not arise.

Liberal Edueation

1288. SHRI B. V. NAIK: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether the futility of liberal
education, which adds every year to
the job market fresh batch of un-
employed youth has been reCOgnised;

(b) if so, steps taken to rectify the
liberal education being imparted in
this country; and

(¢) whether the funds, as are being
spent on liberal education, will ke
used to finance projects started by
the unemployed?

THE MINISTER OF EDUCATION,
‘SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) to
(c). The Resolution on National Po-
licy on Education indicates the direc-
tion in which our educational system
has to be reconstructéd. The Resolu-
tion says:

“The Government of India is
convinced that a radical recons-
truction of education on the broad
lines recommended by the Educa-
tion Commission is essential for

economic and cultural development
of the countty, for national integra-
tion and for realising the ideal of a
sociatistic pattern of society. This
will involve a transformation of
the system to relate it more closely
to the life of the people; a con-
tinuous effort to expand educational
opporiunity; a sustained and inten-
sive effort to raise the quality of
education at all stages; an empha-
sis on the development of science
and techrnclogy; and the cultivation
of moral anj social values. The
educational system must produce
young men and women of character
and ability committed to national
service and development. Only
then will education be able to play
its vital role in promoting national
progress, cresting a sense of com-
mon citizenship and culture, and
strengthening national integration.
This is necessary if the country is
to attain its rightful place in the
comity of nations in  conformity
_with its great cultural heritage and
its unique potentialities.”

2. Shrimati Indira Gandhi in her
address to the 13th Convocation of
the  Gandhigram Rural Institute,
Gandhigram, on January 5, 1973, said
“We have first of all to think of
what is education and what we want
education to do for us”. While ad-
dressing the 37th Session of the Cen-
tral Advisory Board of Education,
she observed:

“The real purpose of education is
to enlarge the intellectual horizon
and emotional activities so that we
have not only better workers, but
also better human beings who are
mature and who can face the grow-
ing challenges.”

3. The fundamental objectives of all
education, whether liberal scientific,
teclmical, professional or vocational,
is to seek and cultivate new know-
ledge; to promote a scientific and ra-
tional outlook and temper and to en-
gage vigorously in the pursuit of truth
and excellence; to train competent



143 Written Answers

men and women with a commitment
to basic human values, social pur-
poses and national development; and
to strive to enrich the life of the
community around through the diffu-
sion of culture; national integration
and through the solution of problems
by the application of science, techno-
logy and learning.

4. The creation of employment op-
portunities depends upon the size
of investment in economic activity,
the type of technology .adopted in
agriculture and industry, and the ex-
tent of social services proposed to
be provided. Education has hardly
any direct role in the creation of
employment. But indirectly it assists
the process by accelerating economic
growth, developing science and tech-
nology, improving the general level
of skills among the people so as to
make them better employable and
more productive, and training the
skilled personnel needed for deve-
lopment. It should not be forgotten,
however, that education, which pro-
motes the fullest development of the
human personality, is an end in it-
self. A person is not educated to it
an employment position. Rather he is
given good education so that he brings
greater  efficiency and productivity
to bear upon the employment posi-
tion he comes to occupy.

5. With a view to relating educa-
tion to productivity, improving the
technical and technological skills of
the people, and inculcating essential
values such as dignity of manual la-
bour, an effort is being made in the
Fifth Five Year Plan. One of the
major thrusts of the Fifth Five Year
Plan is to establish closer links bet-
ween education and employment. For
this purpose, it has been decided to
reorganise the educational system as
a whole on the basis of 104243 pat-
tern of education recommended by
the Education Commission. In this
pattern, work experience will form
an integral part of education in ten
years of nchool education, In class IX

AUGUST 23, 1976
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and X, pre-vocational education will
be introduced in  schools. The 10-
year school course will be followed
by a 2-year higher secondary course-
and a 3-year degree course. The 2-
year higher secondary course will be
either employment preparatory or
university preparatory. It is expected
that at least 50 per cent of students.
at the higher secondary level would
in due course be enrolled in voca-
tional courses. The new orientation
would not only make a large number
of students employable but it would
also reduce pressure on higher edu-
cation considerably,

Stock of Foodgrains by States

1289. SHRI K. MALLANNA: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) the targets fixed by the Govern-
ment to stock foodgrains, State-wise;

(b) the present food stock position;
and

(c) whether Government propose
to review itg policy and decline the
shop imports of foodgrains from.
foreign countries?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHEB P. SHINDE): (a) State-wise
targets of stocks of foodgrains are
not fixed. The stock of foodgrains is
maintained on an all-India basis.

(b) The total physical stocks (in-
cluding operational stocks) of food-
grains with the Governments (Central.
and States) at the end of June, 1876
were of the order of about 17.0 mil-
lion tonnes.

(c) In the context of the easy food
situation in the country this year,
Government have reviewed the posi-
tion and have suspended further com-
mercial purchases from June last.
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Entry Fee for Historic Monuments

1290. SHRI N. K. SANGHI: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether entry fee for the bis-
toric monuments of national interest
is controlled by Archaeologica] Sur-
vey of India;

(b) if so, whether recently the
entry fee to Taj Mahal has been
raised to Rs. 2|-from 50 paise by the
State Government without consulting
the Archaeolcgical Survey of India;
and

(c) whether other State Govern-
ments will also be permittad to
augment their financial resources on
the basig of the Taj Maha] precedent
and if not, the reasons therefor?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a)
Yes, Sir. Under the Ancient Mo-
numents and Archaeological Sites and
Remains Act, 1958, the Central Gov-
ernment is empowered to levy en-
trance fee at protected monuments.

(b) The Archaeological Survey of
India has not raised the enrance fee
for the Taj Makal. It is, however, un-
derstood that the U.P. 'Government is
collecting some other levy, the precise
nature of which is being ascertained.

(¢) The Central Government is ad-
vised that it alone is competent to
charge entrance fee from visitors to
monuments of national importance.
There is at present no proposal to
allow any State Government t~ levy
such fee.

Bank Loan to Tamil Nadu Students
for pursuing Studies

1291. SHRI N. K. SANGHI: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether arrangements have
now been made whereby Bank loans
will be made available to Tami] Nadu
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students to pursue their under-gra-
duate, post-graduate and even foreign
studies;

(b) if so, the salient features of the -
scheme formulated in this connection;
and

(¢) when the facilities will be made
applicable in regard to students of
other States? -

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) to (c).
The public sector banks have intro-
duced Educational Loan Schemes in
order to finance indigent students of’
merit going in for Graduate and Post-
Graduate studies in selected disciplines.
in India and abroad. The Schemes
have been implemented not only in
Tamil Nadu but also in other States.
The loans are given at liberal rates
of interest and at easy schedule of
repayment. .The amount of loan vasies
from course to course and from Bank
to Bank ranging from Rupees five-
thousand to Rupees fifteen thousand.

Clearing of Foodgrains and Fertili-ers
at Kandla Port

1292, SHRI S. R. DAMANI: Will the
Minister of AGRICULTURE AND
IRRIGATION bYe pleased to state:

(a) whether Government’s atten-
tion has been drawn to a news item
in a daily paper dated the 27th June,
1976 that the entire Kandla Port was
chocking with foodgrains and fertili-
zerg as on 26th June, 1976 because of
failure on the part of F. C. 1. to move
them from the port;

(b) whether the Port authorities
proposed to levy a ‘“dead wharfage”
charge on this account; and

(c) what are the reasons, when
these stocks were cleared and what
amount wag paid to the Port authori-
ties under (b) above?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND-
IRRIGATION (SHRI ANNASAHER P.
SHIDE): (a) and (b). Yes, Sir,
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(c) In some of the States in the
“North Zone, Gujarat and west Madhya
Pradesh which are in the hinterland
of Kandla Port, the rabi procurement
exceeded the target by about 8 lakh
tonnes during May and June. 1976.
This. caused storage difficulty. The
availability of conventional covered
‘storage accommodation was inadequate.
Alternatively, storage of wheat on
plinth under cover (CAP) was being
resorted to. Therefore, instead of
‘moving imported wheat from Kandla
for CAP storage in the hinterland
where the rainfall is comparatively
heavy, CAP storage arrangements were
made for imported wheat in the Kandla
Port Trust area/Gandhidham itself.
The port transit shed balance which
was 26,593 tonnes of foodgrains on
26th June, 1976 ‘was reduced to 486
tonnes only. by 13th July, 1976. The
position in regard to fertilisers was
almost normal, throughout.

Since *he Food Corporation of India
has beep making all possible efforts to
increase the storage and the handling
capacity at Kandla/Gandhidham to
meet the situation, the Board of
‘Trustees of the Kandla port decided
at the meeting on 24th June, 1976 to
defer the proposal of the KPT for
imposition of ‘dead wharfage’ until
.October, 1976. No ‘dead wharfage’ has,
therefore, been levied or paid on
foodgrains and fertilisers at the Kandla
Port.

- Tented Schoolg in Resettlement Colo-
nies of Delhi

1293 SHR] JHARKHANDE RAI:
Wili the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether in the tented schools
in Resettlemnt colonies of Delhi
schools are not working proper:y due
tc rains; and

(b) if so, the number of such
schools?

AUGUST 28, 1976
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_THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) and (b). The schools
in the resettlement colonies are func-
tioning properly. In some of the areas
in the resettlement colonies grass had
grown but steps have been taken to
cut the grass and also to drain the
water from the, schoo] compounds
where it had accumulated due to heavy
rains.

Representation from the Residents of
Slum Tenements in Colonies Like
Ranjit Nagar

1294. SHR] CHANDRIKA PRASAD:
Will the Minister of WORKS AND
HOUSING be pleased to refer to the
reply given to Unstarred Question No.
4561 on 24th March, 1975 regarding
representation from the residents of
slum tenements and state;

(a) the number of cases of needy
slum dwellers, in which the slum
Deptt. of DDA has accepted upto
June 1976 the claim for groundfloor
tenements in lieu of upperfloor ones,
but possession thereof could not be
given due to non-availability of such
tenements;

(b) whether a number of such tene-
ments have recently been got vacat-’
ed in colonieg like Ranjit Nagar etc.
by slum Department; and

(¢) if so, the time by which the
possession of groundfloor tenements
wil) be given to those whose claims
have already beer accepted by Slum
Department?

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU
RAMAIAH): (a). Three.

(b) and (c). Yes, Sir The possession
will be given shortly.
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12,01 hrs.

‘QUESTION OF PRIVILEGE RE: A
NEWS ITEM PUBLISHED IN
‘CURRENT” WEEKLY

MR. SPEAKER; Shri Nawal Kishore
.Sinha. '

SHRT NAWAL KISHORE SINHA
(Muzaffarpur): Mr. Speaker, I
am grateful to you for allowing me to
move a question of privilege,

Under Rules 222 and 223 of the
Rules of Procedure and Conduct of
Business, I am- raising a question in-
volving a breach of privilege concern-
ing me as. a Member of Parliament.

The facts of the case are as follows:

That in its issue of Saturday, August
21, 1976, Vol XXVII, No, 52 the Printer,
Publisher and Editor of the Current
Weekly published from Meher House,
15, Cawasji Patel Street, Bombay—
400001, has published the photograph
of Sri M. Karunanidhi, former Chief
Minister of Tamil Nadu on one side
and my photograph on the other with
the boldest of headings “Corrupt
Caught”. It has also published a cap-
tion “Confused Identity” under my
photograph. It hopes to do the im-
possible by confusing mt with one
Sri Nawal Kishore Sinha who is at
present M.L.A.,, Bihar and hinting a
sinister link between me and the
abovementioned person. It, by im-
plication, makes me a party to the
worst slander in history which is
placing the Gandhi Maidan, alongside
the Patna Station Railway Platform.
As this is most atrocious of
lies and a fabrication deliberately
meant to involve me, I wish to deny
every facet of the same. I was never
in any capacity, whatsoever, cunnected
with the things mentioneqd in that news
coverage. The news coverage reveals
certain allegations against the U'rban
Co-operative Bapk, Patna of which one
Sri Nawal Kishore Sinha presently
M.L.A, of Bihar was the Chairman. I
was in no way associated or connected
with the Bank refer referred to above.

Question of Privilege 150
re News item in
‘Current’ Weekly

I am the Chairman of the Bihar State
Co-operative Marketing Union against
which no charge has been preferred
and no findings recorded.

Sir, on page 183 and 184 of “Practice
and Procedure of Parliament” by Kaul
and Shakdher, Second Edition 1972 in
the first paragraph on ‘Powers, Privi-
leges and Immunities of the Houses,
their Committees and members’, it is
stated:

“The term ‘privilege’ applies to
certain rights and immunities enjoy-
ed by each House of Parliament col-
lectively and by members
of each House individually without
which they could not discharge their
functions, and which exceed those
possessed by other bodies and indi-
viduals”

The abovementioned privilege of the
members of Parliament, according to
the same book by Kaul and Shakdher,
saysg

“They are enjoyed by individual
members because the House cannot
perform its functions without the
unimpeded use of the service of its
members and by each House collec-
tively for the protection of its mem-
bers and the vindication of its own
authority and dignity.”

Sir, by the publication of the above
news with my photograph inserted with
defamatory intent, I, as a member of
this august body, have been deprived
of the unimpeded use of this House.
This news has brought me in a bad
light, it has lowered me in public esti-
mation and deprived me of the peace
of mind and heart. It is in view of
that, I seek your protection ang that of
the House for vindication of my hon-
our and dignity as a Member of this
House.

Therefore, invoking the spirit of Fara
2 of page 184 of Kaul & Shakdher,
I state that I have been deprived of
the ability to perform my duties in
Parliament without let or hindrance.
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A detailed perusal of the news item
on page 1 of the above mentioned issue
purpoiting to Bihar and involving me
amounted to ‘libel’ and therefore again
I quote Kaul and Shakdher at page
184: “When any individual or authorify
disregards or attacks any of the privi-
leges, rights or immunities, either of
the members individually or of thae
House in its collective capacity, the
offence is termed a breach of privilege
and is punishable by the House.”

In this case, the Printer, Publisher
and Editor of the “Current” Weekly of
Bombay, in ite issue dated Saturday,
August 21, 1976, Vol. XXII, No. 52,
nas attacked the privilege of a Mem-
ber of Parliament and therefore has
invited upon themselves as Printer,
Publisher and Editor, the charge of a
breach of privileges of Parliament.

Therefore, Sir, under the Ruleg 222
and 223, I seek your protection and
that of the House to bring charge of
breach of privilege of Parliament
against the Printer, Publisher and
Editor of the “Current” Weekly of
Bombay.

MR. SPEAKER: ]In accordance with
the rules of procedure on this matter
and the normal practice too, I shall
first direct the Printer, Publisher and
Editor of this paper, the Current
Weekly, to make their statement or
report, whatever it is, on this matter
and after their report comes, I will
bring this matter again to the House.

SHRI INDRAJIT GUPTA (Alipore):
In accordance with your direction, what
ever the Editor, Publisher or Printer
would give, would come subequenily.
The very fact that Mr, Sinha’s photo-
graph has been published and circula-
ted in thousands of copies throughout
the country, the defamation that he is
complaining of, has taken place and his
public image has been defamed. No
remedy can be brought by the editor
writing a letter saying it was printed
by mistake and so on,

MR. SPEAKER: Don't decide any-
thing.

re News item 152
in ‘Current’ Weekly

SHRI INDRAJIT GUPTA: This
matter must be referred to the Com-
mittee of privileges.

W e ww fag (Tow)
MEIE AT, 78 GAr M § fn o
o T TR ¥ gz I o M wadd F
T A e ge & awdt @ wd 8,
BN A WA & 99 q@ wrR aEr
A | A W s § ar
a1, A TG FT A Ig TO9T T |
59 W ¥ qgd o %1€ a1 39 yeew
# =9t & 9% § 1 7w A, wrewas
T B AT ¥ A g Wy Gar
forutar 3 § forer ¥ 55 vt & et &y
T qF YA AT IH A F Y T4
T fagrare sy s @y § 9
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SHR] S.A. SHAMIN (Shrinagar)s
Sir, I want to make a submission with:
your permission. While I genuinely
Sympathise with Mr. Sinha that great
damage is done, I want to draw the
attention of the House to the fact that
there is a great distinction Letween
pure and simple case of defamation and
a question of privilege.

MR. SPEAKER: Let ug not go into
it. Let us not argue over it now.

SHRI S.A. SHAMIM: You will be
deciding whether it is a prima facie
case of breach of privilege. You will
make up your mind.

MR. SPEAKER: There is no question
of making up mind.

SHR] S.A, SHAMIM: This a serious
case of defamtlon, not breach of pri-

vilege.

MR, SPEAKER:
up my mind.

I am not making

SHR] S.A. SHAMIM: That does not
matter.

MR, SPEAKER: No more debafe.
This ig a very serious matfer.
Interruptions
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MR. SPEAKER: Order please. There
is no point of order. [ am sorry, we are
going into the extrameous matters,

(Interruptions)

MR, SPEAKER: Order please. I will
not allow anything in this matter.
Nothing will go on record. I will not
allow anything to go on record.

I would request the hon. Members
to hold their views,

SHR]I INDRAJIT GUPTA: Sir, you
have given an idication of the procedure
that you would prefer to follow, namely
of first asking the editor or publisher
or whoever he is to give some sort of
an explanation as to how it has
happened ang why it has happened.
Am I to take it that in the event of
some apology or some expression of
regret by this Editor, the matter
would then be closed? Just a ininute
please. It is a long time since we
had the motion of privilege. As far
as I know, and you know very
well, sir, I think, the Editor of this
paper is not a stranger to Mr. Sinha;
he knows him personally, He knows
him very well and I--cannot believe
that an editor has not seen the format,
the matter of the front page of the
paper, before it is put on the printing
machine.

Therefore, as Mr. Sinha is complain.
ing, when this has been done with a
malicious intent, this is a serious mat-
ter, A serious charge has been bro-
ught. I have no objection to your writ.
ing a letter to the editor But, I would
not allow the matter to rest there sim-
ply because we have taken cognisance
of it. I therefore suggest that you may
write a letter to the Editor. But, the
matter is serious enough to be referred
to the Committee of Privileges.

SHRI VASANT SATHE (Akola):
The most important point here is this.
When a particular thing on a front
rage in an important paper is pub-
lisheq against a public representative,
like a Member of Parliament, is it not
the duty of the editor or of the person
who published the paper at least, as

re News item 154
in ‘Current’ Weekly

a courtesy, to try to enquire from the
Member concerned that they have re-
ceived such and such a thing; what hag
he got to say, Without doing that, sud.
denly you go with his photograph with-
out trying to ascertain whether he is
even the person concerned and publish
all types of scandalous things against
him. What js the protection that the
Member will have?

MEK. SPEAKER: You are not sug-
gesting anything.

SHRI VASANT SATHE: I am
suggesting that this is a matter for
the Privileges Committee and this
shculd be referred to the Privileges
Committee and let them write to the
Editor whatever he wants to say.

MR. SPEAKER: Let us not go into
it any more now,

It is a srious matter. I know the
whole House shares the anxiety and
feelings of the hon. Member who is
aggrieved because of this. The only
thing I was suggesting was that in
such matters the normal procedure is
that we straightway refer it to the
Privileges Committee or ask for an
explanation from the paper. The
Committee canngt also come to any
decision without asking for an expla-
nation from the paper. So what I
was suggesting before I was inter-
rupted was that I will direct the
printer, publisher, and editor to sub-
mit his explanation, and then come to
the House. At that stage, we,can
refer the matter again to the i-
leges Committee. This is the normal
procedure. Let us follow it, We can
give them a very short time and ask
them to submit the explanation with-
in a week. If necessary, we can do
that. Then we will come to the
House. At that stage, the House will
decide.

SHRI R, K. SINHA (Faizabad):
Before this session adjurns.

MR. SPEAKER: I said within a
week.
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PAPERS LAID ON THE TABLE

ANNUAL ADMINISTRATION REPORT ©F
D.D.A. For 1974-75, Gusarar TownN
PranNING AND UrsAN DEVELOPMENT
Acr, AND CERTIFIED ACCOUNTS OF
D.D.A. For 1971-72, ETC.

THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND
HOUSING (HRI H. K. L. BHAGAT):
I beg to lay on the Table:—

(1) A copy of the Annual Ad-
ministration Report (Hindi
and English versions) of the
Delhj Development Author-
ity, for the year 1974-75,
under section 26 of the Delhi
Development Act, 1957, [Plac-
ed in Library. See No. LT-
11168/76.]

(2) A copy of the Gujarat Town
Planning and Urban Deve-
lopment Act, 1976 (Presi-
dent’s Act No. 27 of 1976)
(Hindi and English versions)
published in Gazette of India
dated the 21st June, 1976,
under sub-section (3) of sec-
tion 3 of the Gujarat State

AR BN

Legislature (Delegation of
Powers) Act, 1976. Placed
in Library. See No, LT-

11169/76.]

(3) A copy of the Certified Ac-
counts (Hindi and English
versions) of the Delhj Deve-
lopment Authority for the

P year 1971-72 together with

* the Audit Report thereon,
under sub-section (4) of sec-
tion 25 of the Delhi Develop~
ment Act, 1957. [Placed in
Library. See No, LT-11170/
76.]

TaMmiL Napu PancravaTs (EXTENSION

or TERM OF OFFICE) AcT AND TawmmwL

Napu PanceEavar UnNioN CounciLs

(EXTENSION OF TERM OF OFFICE)
Acr.

THZ MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
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AND IRRIGATION (SHRI ANNA-
SAHEB P. SHINDE): On behalf of
Shri Shahnawaz Khan, I beg to lay
on the table a copy each of the fol-
lowing President’s Acts (Hindi and
English versions) under sub-section
(3) of section 3 of the Tamil Nadu
State Legislature (Delegation of
Poweérs) Act, 1976:—

(1) The Tamil Nadu Panchayats
(Extension of Termg of
Office) Act, 1976 (President’s
Act No. 32 of 1976) publishe
ed in Gazette of India dated
the 29th July, 1976.

(2) The Tamil Nadu Panchayat
Union Councils (Extension
of Terms of Office) Act, 1976
(President’s Act No 33 of’
1976) published in Gazette
of India dated the 31st July,
1976.

[Placed in Library. See No. LT-
11171/76].

OFFICIAL LANGUAGES (USE FOR OFFICIAL
PURPOSES OF THE UNION) RULES, 1976

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS, DEPARTMENT OF PERSON-
NEL AND ADMINISTRATIVE RE-
FORMS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS {(SHRI
OM MEHTA): I beg to lay on the
Table a copy of the Official Langua-
ges (Use for Official purposes of the
Union) Rules, 1976 (Hindi and Eng-
lish versions) published in Notifica-
tion No. G.S.R. 1052 in Gazette of
India dated the 17th July, 1976, under
sub-section (2) of section 8 of the
Official Languages Act, 1963. [Placed
in Library. See No, LT-11172/76.]

NOTIFICATIONS UNDER CuUsTOMS ACT,
ANp CusToMs TARIFF ACT, EIC.

THE MINISTER OF STATE IN
CHARGE OF THE DEPARTMENT
OF REVENUE AND: BANKING



¥
157

(SHRI PRANAB KUMAR MUKHER-
JEE): I beg to lay on the Table: —

(1) A copy each of Notification
Nos. GS.R. 494(E), to 519
(E), 1521(E) to 637(E),
639(E) to 650(E), 652(E) to
691(E), 693(E) to 714(E),
716(E), 720(E), 721(E), and
724(E), to 740(E) (Hindi and
English versions) published in
Gazette of India dated the 2nd
August, 1976 under section 159
of the Customs Act 1962 to-
gether with an explanatory
memorandum.

(2) A copy each of the following
Notifications (Hindi and Eng-
lish versions) under section
10 of the Customs Tariff Act,
1975 together with an expla-
natory memorandum:—

(i) The Customs Tariff (Deter-
mination of origin of Unit-
ed Kingdom and other
preferential Areas) Rules,
1976, published jn Notifica-
tion No. GSR_ 717(E) in
Gazette of India dated the
2nd’ August, 1976.

(i) The Customs Tariff (Deter-
mination of origin of the
United Arab Republic and

Yugoslavia) Rules, 1976,
published in Notification
No. GSR. 719(E) in

Gazette of India dated the
2nd August, 1976.

(iii) The Additional Duty Rules,
1976, published in Notifica-
tion No. G.SR. T22(E),
in Gazette of India dated
the 2nd August, 1976.

(3) A copy each of Notification
Nos. G.B.R. 692(E), 715(E)
and 718(E) (Hindij and Eng-
lish versions) published in
Gazette of India dated the
2nd August, 1976, under sub-
section (5) of section 4 of
the Customs Tariff Act, 1875
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Demand for Excess 158"
Grant (Genl.), 1973-74

together with an explanatory
memorandum,

[Placed in Library. See No, LT-
11173/76.]

NOTIFICATION MAKING CERTAIN AMEND-
MENTs TO TaMIL NADU  ADDITIONAL.
ASSESSMENT AND ADDITIONAL
WaTer Cess RULEs, 1963

THE DEPUTY MINISTER IN THE®
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH): I beg to lay on the Table
a copy of Notification No. G.O. Ms.
1258 (Hindi and English versions)
published in Tamil Nadu Government
Gazette dated the 26th June, 1976
making certain amendments to the
Tamil Nadu Additional Assessment
and Additional Water-Cess Rules,
1963, under sub-section (2) of section
16 of the Tamil Nadu Additional As-
sessment and Additional Water-Cess .
Special Assessment and Special
Water-Cess, Act, 1963 read with
clause (c) (iv) of the Proclamation
dated the 31st January, 1976 issued
by the President in relation to the-
State of Tamil Nadu. [Placed in
Library. See No. LT-11174/76.]

ANNUAL REPORT AND AUDITED Ac--
COUNTs OF INDIAN INSTITUTE OF
MANAGEMENT, BANGALORE, FOR

1975-76

THE DEPUTY MINISTER IN THE"
MINISTRY OF EDUCATION AND-
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): I beg to lay on the
Table a copy of the Annual Report
(Hindi and English versions) of the:
Indian Institute of Management,
Bangalore, for the year 1975-76 to--
gether with the Audited Accounts.
[Placed in Library. See No. LT-
11175/76.]

12.19 hrs.

DEMANDS FOR EXCESS GRANT
(GENERAL), 1973-74

THE DEPUTY MINISTER IN THE"
MINISTRY OF FINANCE (SHRI--
MATI SUSHILA ROHATGI): I pre--



159  Acquisition of shares
of Esso (St.)

[Smt., Sushila Rohatgi]
sent a statement showing Demand
for Exvess Grant in respect of the
Budget (General), for 1973-74.

12.20 hrs.

STATEMENT RE. ACQUISITION OF
.REMAINING SHARES OF ESSO IN
HINDUSTAN PETROLEUM COR-
PORATION, LTD.

THE MINISTER OF PETROLEUM
(SHRI K. D. MALAVIYA): As the
Hon’ble Members are aware, Govern-
ment are considering restructuring of
‘the oil industry with a view to mak-
ing optimum utilisation of the exist-
ing assets and facilities and improve-
ing the standard of service to the
public. In order to achieve this goal,
we have been actively engaged in
completing negotiations for the ac-
quisition of foreign oil companies. The
House is aware that negotiations are
in .progress with Caltex and Assam
Oil Company for taking over their
assets in India. Meanwhile, Govern-
ment had approached Exxon for ac-
quisition of their 26 per cent holding
in Hindustan Petroleum Corporation
Limited. In accordance with the
Agreement signed in March, 1974
those shares would have been trans-
ferred to Government only in 1981
However, negotiations with Exxon
have recently been completed and an
understanding has been reached that
these shares will be transferred to
Government on the 1st October, 1976
on payment of an amount of $ 3,096,600
net of taxes. The formal Agreement
in this regard will be signed in Sept-
ember, 1976. This will not in any
way disturb the existing arrange-
ments for payment of principal and
interest amounts relating to acquisi-
tion of 74.per cent share of Exxon
in 1974 Ex=xon will continue to sup-
ply crude oil till 1980-81, as agreed
earlier. I would like to take this
opportunity for placing on record
Government’s appreciaton of the co-
operative spirit shown by Exxon
~during these negotiations.

—_—
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12.22 hrs.

STATEMENT RE. KORBA FERTI
LISER PROJECT

THE MINISTER OF CHEMICALS
AND FERTILISERS (SHRI P. C.
SETHI): Members of Parliament have
been expressing from time to time
their concern over the fate of the
Korba Fertiliser project anq several
questions have been put in both
Houses of Parliament on the subject. |
1 am, therefore, making this gtate-
ment to clarify the position,

The Korba Fertilizer project has
not been abandoned. The project has
only been slowed down and the ex-
penditure thereon staggered due to
resourceg constraint. The project was
taken up for implementation in 1974
and an amount of Rs. 11.87 crores
has already been spent upto March,
1976. 1 wish to assure this House
that work on the project will be
resumed with vigour shortly.

12.24 brs.

STATUTORY RESOLUTION RE:
CONTINUANCE IN FORCE OF
PROCLAMATION IN RESPECT OF
TAMIL NADU—Contd.

MR. SPEAKER: The House will now
take up further discussion of the
following Resolution moved by Shri ,
K. Brahmanada Reddy on the 20th
August, 1976, namely:

“That this Hcuse approves the con-
tinuance in force of the Proclama-
tion dated the 31st January, 1976, in
respect of Tamil Nadu, issued under
article 356 of the Constitution by the
President, for a further period of six
months with effect from the 10th
September, 1976.”

Three hours were allotted and only five
minutes were taken. So, we have 2
hours and 55 minutes. Skri Dinen
Bhattacharyya.
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SHRI DINEN BHATTACHARYYA
(Serampore) . Sir, I rise to oppose the
motion moved by Shri Brahmananda
Reddy to extend the President’s rule
in Tamil Nadu. At the time when the
DMK government was removed ille-
gally and most undemocratically, we
emphatically opposed the move and we
clearly stated our views that instead of
adopting such undemocratic measures,
the government could have arranged
and election which was due shortly.
That would have been the best way of
judging the opinion of the Tamil Nadu
people as to which form of government
they want. While I say this, I am not
taking any brief for the DMK Govern-
ment we have our differences with
that party also. The arguments that
were advanced for the undemocratic
step then taken were mere eyewash
and there was nc necessity for that
step. Elections could have been
held so that the people could
say whether they were disgusted
with the DMK because in that casel
they would have refused to vote
for the DMK government and the
I would not have had any objection
for that at all. But what is this
policy? Is it nu: a policy to per-
petuate the undermocratic, most
illagal anqg authoritarian dule not only
at the centre bult throughout the
country including Tamil Nadu? Here
is a blatant example as to how to they
behave with the people of State where
they cannot form a government of
their own choice. The difference
between Gujarat and Tamil Nadu is
whereag in Gujarat they thought they
may get some defectors to be included
in the party, thereby enabling the Con.
gress Party to form a government. In
Tamil Nadu, the yknew that the DMK
had such a big majority that it was not
possible for them to form a government
by defactin ga few MLAs. Our party
have emphatically protested against
this sort of attitude action by the Con-
gress Party.

No special reasons have been given
by the minister today why President’s
rule should be extended in Tamil Nadu.
Sir, mine is the lone voice against this
resolution and he is not listening.

Nadu (St. Res.)

MR, SPEAKER: He wants that you
should listen to him.

THE MINISTER OF HOME AFF-
AIRS (SHRI K. BRAHMANANDA
REDDY): I have been listening, Sir.
He said, this is an undemocratic act.

SHRI DINEN BHATTACHARYYA:
This is just like his brief statement.
He wanted to convince the House by a
short statement. I have gone through
this pamphlet circulated by him and I
do not find any special reasons to be
convinced that it is necessary to con-
tinue the President’s rule there. What
have you achieved within these six
months? There is an accusation that
DMK ministers were corrupt. I do not
know about that there is no proof that
they were corrupt as alleged. On what
basis do you say that you are cleaning
the administrative apparatus? You say,
you are taking measures to stop cor-
ruption in the administration. But I
have some personal knowledge and I
know that corruption has increased in
all the departments, including the
police. I do not want to mention any
name or incident here? if necessary,
I will bring them to the notice of the
minister. The other reasons you have
elaborated here are drought conditions,
etc. But these are common to all the
States. What is the special reason for
continuing the President’s rule there?
Nothing has been substantiated in your
statement. My humble request to the
minister and to the government is to
reconsider the matter and see whether
they can go back and take the direct
opinion of the people of Tamil Nadu
through election. If the people think
that Congress is the best party to rule
over Tamil Nadu, they will give their
verdict.

I know the apprehension lurking in
your mind, you know that people will
reject you. The people may not vote
for the DMK but they will not vote
for the Congress either. What have
you done for the people after removing
the popularly elected Gavernment?
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You have appointed two Advisers to
the Governor. But they are bureau-
crats, like the old ICS officers, who
have no living connection with the
people. How can they do anything
for the good of the people when they
have no direct and living connection
with the people?

In the report you have mentioned
about the formation of certain com-
mittees in all the districts. What is
their activity? How can the top man
decide about a thing about which he
has no personal knowledge? He has to
be guided by the official of his depart-
ment or the persons whom he has
nominated or appointed to these com-
mittees in the districts and the talukas
as per his whim.

That is why I say that this measure
cannot be supported by anybody. I
‘would say that the Central Government
should abandon this method of bring-
ing the whole of the country under one
central authoritarian rule. You have
to give up that policy and adopt demo-
cratic methods both in the Centre and
in the States. Insteag of centralising
all the powers, you have to give more
powers to the States.

Whatever you may say in your re-
port, there has been no improvement in
the situation after the removal of the
DMK Ministry. In fact, the situation
has deteriorated. In the report there
is reference to the drought conditions.
40 per cent of the food production has
been affected so far. According to the
statement of the Government on the
floor of the House, because of the
failure of the monsoon, the reservoirs
have no water for the cultivation of
crops and, therefore, the crops have
failed. As a result of it, the prices
have gone up in most cases. In reply
to the Calling Attention Notice of my
CPI friends, the Government have ad-
mitted that the prices have gone up.
In whatever way you may try to justi-
fy it, in reality the prices have gone up.

In the ten districts which are
drought-affected, immediate steps must
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be taken to provide at least drinking
water. As rightly stated by one hon.
Member during the Calling Attention
Notice on that day, you may bore or
sink a tube-well but what is the
guarantee that there will be water in
that well?

‘Where is the maintenance apparatus?
On whom are you depending for the
proper maintenance of these tubewells
for drinking water? It is most unsatis-
factory. The attitude of the persons
who have been entrusted with this task
is callous and have the least sympa-
thy for the people. The same agricul-
turists who are selling their crop at a
lower price to the middle men, have to
pay a higher price when they have to
purchase the same product. This is
the situation. It is a fact that evic-
tions from land of the small tenants
are going on as before, and it has not
in any way been checked. I can give
-11de oy} ale d1oymo)N ‘sojdurexs noi
cultural labourers getting the minimum
wages that have been fixed for them.
Wherever there is an organised move-
ment of the agricultural labourers,
there they are getting something near
the minimum wages fixed, but in most
other casss they are not getting.

He has stated that the labour situa-
tion and industrial relations have im-
proved much, but I am not of the same
opinion. I would say that by the appli-
cation of coercive measures, the wor-
kers have been forced not to raise, any
protest and or any dispute. That the
Government cannot deny. I will give
only one example.

What about the sugar industry which
has been closed for a long time, and
for whose fault? The cane growers
were not getting a remunerative price
for their cane, and that is why
they did not grow cane anq that
is why the mills could not
work. I know that previously there
was a difference of Rs. 20 to 25 between
the sugar that was manufactured in
U.P, or Northern India and that in
Tamil Nadu, but now the difference
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and gap is more. So, both the cane
growers and the sugar mill workers are
suffering. So, I do not know

how Mr. Brahmananda Reddy
can say that the situation is
better. Thousands of workers

-are retrenched, they are without work,
and no arrangements have been made
by the Government in the matter.
Fifty per cent of the tanneries are not
working, and the wages that the
‘workers are getting there, I do not
know whether Mr, Brahmananda Reddy
‘knows it are far below even the mini-
mum wages fixed for the agricultural
labourers. Thousands and thousands
of handloom weavers are out of em-
ployment. It has been stated here that
much has been done for them, but my
question is actually what the Govern-
ment has done for the real weavers.
Twenty per cent of the total weavers
are still under the master weaver who
is exploiting the weavers in every
possible way. He is getting loans from
‘the banks, getting yarn at cheaper
rates, and he is controlling the market.
He is giving paltry sums to the
weavers far below subsistenance level.
I know, large sections of Tamil Nadu
handloom weavers are in no way better
than the bonded labour. I do not
know what will be the reply of the
Government in this regard. There is
no Factories Act, there is no lobour
law, there is no ESI, nothing of the
sort, in the case of handloom weavers.
This is the situation in the case of
handloom weavers.

More than 75 engineering industries
in and aroungq Coimbatore have
resorttd to lay-offs, retrenchments and
closures. Even after the amendment
-of the Inustrial Disputes Act, pro-
‘hibiting lay-offs, retrenchments and
«closures with out prior sanction from
the Government, these are taking
‘place. Some industries having more
‘than 300 workers are also declaring
Jay-offs. The small engineering units
employing less than 300 employees
and above 50 employees are re-
sorting to lay-offs and sometimes
lackouts and closures. They are taking
all the advantage from the Government
in the name of rehabilitating their in-
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dustries. But in the case of workers,

the employees, the Government is cal-

lous and nothing is being done in their
case.

I know, the Ramji Mills at Trichy
and the Jawahar Rajendra Mills at
Salem have declared a large-scale lay-
off. About 20,000 workers in the cate-
gories of temporary and casual labour
are not given employment for the last
18 months. The Kurumuthu Group of
Mills in Madurai do not pay regular
monthly wages in time. In the name
of production and efficiency, even dur-
ing lunch hours, the workers are re-
quired to do work without any over-
time. The workers in the age group
of 50 and above are being asked to un-
dergo efficiency tests and after 25
years of service, they are found to go
on voluntary retirement. This is the
labour situation in Tamil Nadu.

Regarding the Tamil Nadu Electricity
Board workers, I am amazed to find
that the Finance Minister, Mr. C. Sub-
ramaniam,  has said that there are
24,000 workers in the Tamil Nadu Elec-
tricity Board who are surplus whereas
the Home Minister has given a state-
ment that there are 35,000 employees
who are surplus. But from the actual
official report, on physical verification,
it has been found that there are only
3.000 workers who may be surplus and
who can be absorbed in the State Elec-
tricity Board under new projects that
are coming up. They can easily be
absorbed. The Tamil Nadu Electricity
Board claims that in the other State
Electricity Boards. the employees are
not in such large number as in the
Tamil Nadu Electricity Board. It may
be true. But what is the fault of the
workers? It is not their fault. I want
to know whether any actual assessment
has been made. Why is there a
difference in the statement of the two
Ministers, the Finance Minister and the
Home Minister? The official figure
gives us an entirely different picture.

I would say that this matter must be
looked into by the Government special-
ly in respect of the = State Electricity
Board workers, I would say al#6 abou$
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the sugar mill workers, the handloom
weavers and the tannery workers.
These are the blatant examples where
you will find that these workers have
been repressed and, even after amend-
ing the Industrial Disputes Act, no
change has been brought about. The

lay-offs, the retrenchments and the
closures are going on. There is no
check.

Our representative in the Tamil
Nadu Consultative Committee has
pointed out, some time back, certain
things about the law and order situa-
tion. Much has been said here by the
Home Minister but here are the some
facts which I want to cite. I may also
state here with full responsibility that
the law and order situation is not
better at all. The person arrest-
ed are taken inside the lock-up
of the police station and beaten.
Why? The person does not know
why he has been arrested, he is
taken inside the police station and
beaten severtly. This is a regular
feature. The treatment that is meted
out in the jail to the persons who are
arrested under MISA or under DIR
because they are connected with some
political party are deplorable. The
treatment which should be given to
political prisoners is not given to them.
Even in British days, in the jail, the
political prisoners were getting a fair
treatment. That is not there now.

Also, I do not understand what is
this system. Some of our friends, some
of our party leaders who are also
MLASs, were taken from Tripura to
Tamil Nadu. Why?. For what reason?
Why should there be this system? Why
does Mr. Brahmananda Reddy not come
forward and say what is the reason
for this sort of transfer? Their rela-
tives cannot go and meet them, nor can
they write letters very often, because,
the letter will go to Tripura for censor,
from there it will come again to the
Madras jail and then it will be sent.
You can imagine how long it will
take for a letter to reach its destina-
tion, This is the condition there.
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I will mention certain things. On
5-7-1976, two active workers of CITU,
by name Sundararajan and Bapu,
were taken under police custody by
the Avadi Tank Factory Police Sta-
tion, and they were kept in the Avadi
Police Station for ten days and were
tortured by the CID inspectors, with
the help of a Head Constable by name
Verghese. The allegation was that
they distributed leaflets containing a
demand for the release of the Tank
Factory workers arrested under the
MISA. Isit a fault? Isit q crime? I
ask this of the House and of the Min-
ister. If I ask that the MISA detenus
should be released, is it 5 crime on
my part? Persons have been arrested
under the MISA and they have not
been furnished with reasong for which
they have been detained; they have
no opportunity to go to the court and
challenge the detention order. In such
a situation, I cannot even say that
such and such persons have been ar-
rested and raise a demand for their
release! I do so, it is a crime on my
part! I will humbly ask the Home
Minister: is it proper, is thig the treat-
ment that should be meted out to the
political and trade union workers?

“The victims were
down.....”

forced to sit

Further it is stated that they were
beaten with lathis all over the bodies
while two policemen were standing cn
their knees and giving severe blows on
their backs.

“They were forced to keep their
hands on the table and beaten by
lathis. Thig torture was carried out
daily for half an hour till they
swooned. Two pairs of chap-
pals, one spectacle worth
Rs. 80, cash of Rs. 60 and
pens were taken by the Policemen
inside the Thana lock-up and in spite
of their protest and request, these
articles have not yet been returned.”

This is the condition so far as the law-
and order situation is concerned.
Other things I can narrate.
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Even about what is professed here
that special care will be taken cf the
sveaker sections—may I know how
many Scheduled Castes people have
been provided with land? An assur-
ance was given here that they will get
land for building their huts. How
many have been given? Is it not a
fact that the vested interests in the
villages are carrying on repressive
measures against the 3cheduled
Castes people and when complaints are
lodged with the Police, it is always
found that the man who goes with the
complaint is either kept in the I-olice
lock-up or is being harasseq in other
ways?

So I wil] say that I cannot angd I do
not find any change. Only by creating
some fear psychosis, only by creating
terror in the minds of the people, you
may, from housetops, say that much
improvement has been done, but it is
not so. Mr. Gopal, I will request ycu
to consider it from the democratic
point of view and consider whether
this is the proper way or it is proper
that they follow the democratic pro-
cess of choosing their own government.
People have been deprived cf this
right. Not only Tamil Nadu, T wil] say
the whole of India hag been denied of
this benefit. They could have chosen,
they could have rejected us or the
other people or they could have elect-
eq only the Congressmen. Stil] we
would have said that a democratic
process has been adopted. In this mat-
ter I will say with full force, that the
Government must consider about
that, the attitude to the people of our
country, not only the people of Tamil
Nadu. It is no question of Tamil Nadu.
It is a question of principle. There is
no war. Nothing of that sort. Still
fhe people of Tamil Nadu have treen
deprived of the right to have an elect-
ed Assembly.

So, once you submit, once you sur-
render to this undemocratic method,
you will have to swallow all the un-
d atic pr in respect cf
‘building up our economy or any other
thing. So, I appeal to the Members
of this House to see that the Govern-
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ment stop somewhere.—_-you are giv-
ing them extension for another six
months. ...

MR. SPEAKER: The hon. Member's
time is up,

SHRI DINEN BHATACHARYYA:
I am only asking where they will stop.
I will stop just now, but where and
when will the government stop? What
is the guarantee that after another six
months they will not come forward
with another motion that you give us
another six months’ time so that in
the meantime the situation will change?
So, my request to the hon. Minister is
this. [ have nothing personal against
him., But I would request him to think
about his past traditions. What are
you expecting? Please stop some-
where and end this wrong ang 1llegal
methoqd and allow the people to select
their own representatives and to go-
vern themselves. With these words I
conclude my speech and I thank you
for giving me time to speak.

SHRI K. GOPAL (Karur): Mr.
Speaker, Sir, I rise to support the Re-
solution moved by the hon, Home Mi-
nister for extending President’s rule in
Tamil Nadu.

First of all, I woulq like to refute
whatever my honourable colleague,
Mr. Dinen Bhattacharyya has said.
He said that nothing is being done :n
Tamil Nadu. Sir, I have got better
knowledge about the Tamil Nadu ad-
ministration. I woulg request him to
visit Tamil Nadu and see the position
for himself.

On 31st Jenuary, 1976, the people of
Tamil Nadu beaved a sigh of relief
when the DMK Government was dis-
missed.

My friend Mr. Dinen Bhatacharyya
has said something on the basis of the
brief given to him by his party col-
leagues from Tamil Nadu. To say that
nothing is being done would be ncor-
rect. We will have to be fair to thg
administration. He referred to a book
which has been circulated. Mr. Dinen
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Bhattacharyya said that they had
claimed that everything is all right
and everything is being done. That is
not so. What they said is what is be-
ing done. Therefore, to say that they
made a claim that everything is all
right, is not correct.

I would like to bring to your notice
another point. Our friend said that
they have urleashed a reign of terror
ang that police raj is prevailing. I
would emphatically say that this is not
correct. There was discipline which
was lacking in the previous adminis-
tration which has been restored now.
Corruption wag a way of life at that
time; now al] these things have chang-
ed. Indiscipline has been brought to
a halt. Certainly there is improve-
ment now. With regard to develop-
mental activitieg also, the efforts made
by the present administration are
much better than what they were
before.

As was rightly pointed out, two of
the present Advisers may not be able
to cope with the work. So, I would
request the hon. Minister to consider
whether it is necessary to have three
or more persons, to have one Adviser
being a public man, another being a
technical man, and so on. But, to say
that the advisers do not know the
people is not correct. I do nct agree
with him there. We have day to day
connection with these people. We go
and represent. They certainly do their
best. ‘The people certainly like
the change which has been brought
about by the present administration.

As far as the other activities are
concerned, for example, the steps taken
to increase the areas of cultivation, [
wish to say something.

MR. SPEAKER: You may please
continue after Lunch.
13 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha re-assembled after
Lunch at three minutes past Fourteen
of the Clock.
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[MR. DEPUTY-SPEAKER in the Chair}
STATUTORY RESOLUTION RE:
CONTINUANCE IN FORCE OF PRO-
CLAMATION IN RESPECT OF
TAMIL NADU—Contd.

SHRI K. GOPAL: Mr. Deputy-
Speaker, Sir, I was mentioning as to
how the matter had improved in Tamil
Nadu after the imposition of Presi—
dent’s rule. I have also outlined a
few steps taken by the present Admi-
nistration which was certainly a
change for the better.

Let us take the industrial area. As
on 1st February, 1976 there were 17
stoppages of work involving about-
25,000 workmen and fifteen disputes
were settled by 15th February itself
and, as on 31st July, there were no-
disputes at all. There were only three
strikes involving hardly in all 226
workmen; and there was no lock-out
at all Why I am saying all this is
that it is not because this was due to
the imposition of the President’s Rule-
and so they were terrorised. I say
that the workers rose up to the occa-
sion; it was not that the Emergency
forced the workers to go to the fac--
tories because under that there is no
right for them to go on strike. Cer-
tainly the State ‘Government did not
prevent them from doing their duty.
My friend, Mr. Bhattacharyya was say-
ing that the workers were not permit-
ted to strike work. That is why there
is no strike. ¥You should not forget,
Sir, about Simpson Company, two
years ago, wherein there was no dis-
pute at all as between the manage-
ment and the workers but it was the
State Government which was bent .
upon disturbing the industrial peace
and they saw to it that thousands and
thousands of workers were not allow-
ed to go for work. This was an old
story. This dispute went on for seven
months.

I would like to congratulate certainly
the workers also because they were
given the full protection and they can
do what they want to do. It is not the-
Administration whi¢h is standing in
the way. With regard to the Central
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Government undertaking I can give
the example of the Clothing Factory in
Avadi and the Tank factory at Avadi
where the administration wanteg to
see that stoppages were there fre-
quently. That is not there now. In
this field, we have certainly found im-
provement.

Take, for example, the colleges. Now
students are going to colleges. There
is absolutely no cutting off of the
classes or any such thing. Everything
is all right. :

Even with regard to the adminitra-
tion of professiona] colleges which was
abode of corruption, where seats
were virtually sold for Rs. 29.000 to
Rs, 40,000 per heag depending upon
the capacity of the man to pay, this is
the first year in the course of seven
or eight years when admissions were
strictly on merit. Now there is no
complaint with regard to admissions to
professional colleges. Therefore, to

say that nothing is being done under

President’s rule is not fair,

He also said that labour laws are
not there for the handloom workers.
Thig is the position all over the coun-
try. This is not confineq only to
Tamil Nadu. If he says that labour
lawg should be brought for protection
of handloom weavers, I am one with
him, but to find fault with the present
administration in Tamil Nadu on the
ground that such labour laws are not
there and that those people are not
doing it is also not fair.

There is a lot of scope for improve-
ment in regard to the handloom sector,
Recently three projects were inaugu-
rated. One is an export-oriented pro-
ject which is going to benefit more
than 10,000 weavers. According to the
hon. Member, weavers. are without
jobs. This is not at all a fact now.
They are fully occupied and now it is
a seller’'s market in handloam goods.
Take my own constituency. There are

about 20,000 weavers. They ure all

fully engaged. That is why I say that
to say that weavers are without job
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is a baseless statement. As I men-
tioned earlier, these export-oriented
projects and other development pro-
jects are certainly going fo benefit
nearly 10,000 weavers.

Then I come to the drought relief
measures taken by the State Govern-
ment. I would like to ask the Home
Minister whether it is necessary at all
to go on spending money on drought
relief where it is possible to have per-
manent relief. For example, in my
constituency, there is a project called
the Noyal Reservoir Project. In 1957,
when it was conceived, it was estimat-
ed to cost only Rs. 2-1/2 crores. But
according to present estimates, it will
cost Rs. 10 crores. It is going to bene-
fit 20,000 acres. It is a drought-prone
area. ] am not saying that you dig
canals and so on where there °is no
water. I am only saying that where
it is possible to effect permanent re-
lief money may be spent on that. As
a matter of fact, if from 1957 onwards
whatever money was spent on drought
relief in this area had been utilised
for building up this project, that
would have ensured permanent relief.
I would like the hon. Home Minister
to consider this matter.

Then I come to the availability of
essential commodities. I am very sorry
to say that of late essential commodi-
ties are becoming scarce in the State.
Of course, there is a fair price system
operating. But that is relevant when
the commodities are available. T may
point out the case of groundnut oil.
Recently, I read in the papers that
Government are importing some
groundnut oil. Why should not this
commodity be supplied to Tamil Nadu?
You will have to take immediate steps
to see that essential commodities are
made available to the people. So a'so
the question of fair price to the
growers, paddy growers, etc.

Now I come to the supply of Krishna
water to Madras City. On 13th Feb-
ruary, the Prime Ministér announced
at a public meeting at Madras that
‘Rrishha water would be brought to
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the City. But I am sorry to see ‘hat
no effective steps have been taken by
the present administration. The pro-
cess has to be quickened—that is my
suggestion. I understand: officia] level
talks are going on. They should be
completed and the work should be
speeded up.

Then I come to the question cf col-
lection of arrears. I am not one to
say that arrears of revenue should not
be collected at all. They should Le
collected because Government has f{o
function. But some over-enthusiastic
officials down beiu,. just harass the
peasants. This should stop. Even in
the case of medium farmers who have
got electric pump sets and so on, what
is happening? When there ig no water
in the well, they cannot irrigate and
are not able to pay the dues. The
lower officials just come and remove
the sets and go away. This sort of
attitude of the lower officials should
be checked.

« 1 should now like to refer to the
dwindling area under sugarcane crop
in the State. It is not because of the
drought conditiong that the area of
cultivation has come down. It is be-
cause of the unremunerative price. It
is all right in other States, even though
the statutory minimum is fixed by the
Central Government. The previous
administration wag telling the farmers:
we have got nothing to do, the Centre
fixes the price; whereas I understand
that they wrote to the Central Govern-
ment that there was no need to in-
crease the price and so they need not
be paig more. This situation should
be rectified by the present administra-
tion.

As T said previously, the horn. Home
Minister can certainly consider the
proposal to have two more advisers. It
is not that the present advisers are not
good. They are doing their test.
‘The work is heavy and ifwo advisers
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cannot cope with it and I therefcre re-
quest him to consider having 1w more
advisers, one public man and one
technical person. With these words,
I support the Resolution.

*SHRI M. KATHAMUTHU (Naga-
pattinam): Hon. Mr. Deputy-Speaker,
Sir, on behalf of the Communist Party
of India, I rise to speak on the Resolu-
tion seeking to extend the President’s
rule in Tamil Nadu by another six
months. All of us in this House are
aware of the circumstances under
which the President’s rule was pro-
claimed in Tamil Nadu on 31st Janu-
ary, 1976. The then D.M.K. Govern-
ment was flouting the Emergency
declared by the Government of India.
The DMK, was openly advocating
secession if its demands were not
conceded by the Central Government.
The D.M.K. was not- hesitant to under
mine the national integrity by resort-
ing even to extra-constitutional me-
thods, It started harping on autono-
my for the State and joint rule at the
Centre, It made Tamil Nadu the
heaven for all anti-social, anti-national
reactionary.elements and all those who
wanted to overthrow by force the gov-
ernment at the Centre. The State
Government did not care to implement
the Twenty-Point Economic Pro-
gramme adumbrated by our Prime
Minister. There was no other alter-
native for the Central Government
except to impose the President’s rule
in Tamil Nadu.

While we discuss the Resolution
seeking to extend the President’s rule
in the State, it is but proper to examine
the positive and negative aspects of
President’s rule in Tamil Nadu during
the past six months. We have been
supplied with a booklet entitled SIX
MONTHS OF PRESIDENT’S RULE
IN TAMIL NADU. This document
gives a brief resume of such action
taken and highlights the activities of

individual departments of the State

*The original gpeech was delivered in Tamil
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Administration. The impact of the
implementation of the Twenty Poiit.
Economic Programme has also been
indicated. @ This documenis enu-
merates the modest achievements dur-
ing the President’s rule; it does not
claim that everything has been done
in Tamil Nadu, It is heartening to
note that efforts have been made to
bring back the State into the national
mainstream. Effective steps have been
taken to implement the Urban ILand
Ceiling Act. Bonded labour has been
declareq illegal and abclished partly,
though not in full. 1 am happy to say
that a code of conduct has been evolv-
ed for the Police, The 22nd point in
this Code of Conduct is very signifi-
cant, in that it is mentioned that the
Police will not act in any partisan
manner in favour of land-lords where
land gisputes are not involved. Such
an approach should be taken to indus-
trial disputeg also. It hag also stated
in this document *hat thz= draft Bill
for conferment of ownership on rural
artisans occupying Kudiyiruppus
(Homesteads) pending with the Gov-
ernment of India has been considered
‘ang cleareq at the second meeting of
‘the Parliamentary Consultative Com-
mittee on Tamil Nadu Legislation.
“The President's assent to the Bill is
awaited. The Bill banning evicticn of
«cultivating tenants has been cleared by
‘the Consultative Committee.

Sir, the programme of liquidation
‘of rural indebtedness has been imple-
mented effectively. Measures have
‘been taken to establish alternate
sources of credit. But the rural people
are suffering great hardghips in get-
ting credits for their agricultural
needs. It has been declared that the
Agricultural Credit Society can grant
40 its member consumption loans upto
10 per cent of the short-term loan
‘taken by him. It has also been pro-
posed to step up issue of jewellery
loang by Cooperative Central Banks
and Urban Banks from Rs, 22 crores
10 Rs, 30 crores during the current
year. I have to say that this is not
enough. When it wag Rs, 22 crores
last year besides cooperative societies
banks ang other financial institutions
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which could sanction jewellery loans,
there were other institutions also
from whom loan could be had. Now
such facilities have been curtailed.
So it is very necessary that the credit
facilities for the agriculturists must be
increased forthwith.

‘the implementation of agricultural
land ceiling and the speedier distri-
bution of surplus land are an essential
aspect of the Twenty Point Economic
Programme, Unfortunately, that sense
of urgeney which the EMBERGENCY
demands is missing in this matter. It
is regreitable that the Government
have not yet finalised the necessary
legislation for amending the Tamil
Nadu Land Ceiling Law to be in con-
formity with the national guidelines.
The Home Minister should look into
this and expedite the process of com-
pleting the necessary legal framework
in this matter. It was claimed that by
the end of June, 1976 the land reforms
process would be completeq through-
out the country. But, I wonder whe-
ther even by the end of December,
1976 lang reforms would be completed
in Tamil Nadu. It will not be out of
place to mention here that unless
something constructive is done in res-
pect of 5 lakh acres of land belonging
to the temples and religious organisa-
tions in Tamil Nadu, land reforms
would remain incomplete jn Temil
Nadu. Similarly, immediate steps
must be taken fo nullify and check the
binami transactions that are going on
in Tamil Nadu.

As was pointed out by Shri Gopal,
immediately after the proclamation
of President’s rule in Tamil Nadu,
some over-enthusiastic officers demo-
lished _thousands of huts without
providing alternative accommodation
to the poor people. These home.
less people are even now under-
going manifold miseries. Similarly, in
the matter of collection of arrears of
land revenue and such other Govern-
ment dues, the officerg ai the Jower
level took away the pump-sets, elec-
tric, motors, bullocks, etc. from those
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unable to pay their dues. Sir, when
the Emergency hag been imposeq for
the sole purpase of upliftment of the
downtrodden, it js ironical that the
urban and the rural poor should be
subjected to such harassement, The
farmers are very bitter because of
undue reduction in procurement prices
of paddy. It is highly improper that
hoarding of paddy and rice has not
yet been eliminated. I have to point
out that there are instances where
even confiscated paddy has been re-
turned to the hoarders.

Sir, as has been pointed out earlier,
the area of cultivation under sugar-
cane has gone down primarily because
of unremunerative prices being given
to the cultivators. In consequence,
many sugarcane mills have also been
closed. In fact, the sugarcane indus-
try has come to 3 standstill. Some
concrete steps must be taken to set
right this alarming situation in regard
to sugar industry.

Imediately after the Proclamation of
Emergency the prices of essential com.
modities fell. But of late, the prices of
essential commodities have gone up.
It can be claimed that further rise of
essential commodities has  been
checked, but it is regrettable that the
price level has not been brought down
to the level that prevailed imme-
diately after the imposition of the
President’s rule, For example, the
price of ground-nut oil has gone up
from Rs. 4.25 per kg. to Rs. 6.50 per
kg. This has happened because of
some arrangement with the producers
permitting them to sell 50 per cent of
their production at a particular price.
Sir, all efforts must be made to bring
down the prices of essential commo-
dities.

Out of 15 districts in Tamil Nadu,
10 districts are afflicted by drought.
You can imagine the extent of drought
from the fact that Rs. 7 lakhs have
been allocated to survey the wells in
the districts of Madurai, Tirunelveli
and Madurai just o find out water.
When the Coimbatore District is gett-
ing parched, no effort is being made to
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exploit the available underground’
wafter resources. It js feared that the:
Coimbatore district may become an
arig zone if this trend continues..

I have to point out that the drought
.relief measures are being implementeg:
In a3 conventional manner, becauge
they are just temporary measures to-
tide over the present crisis. This spirit
of ad hoc approach must go, They-
must become permanent measures in:
the interest of finding 1 permanent
solution to the recurring drought in
Tamil Nadu.

It is claimed that some talks are
going on with the Andhra Pradesh
Government to get Krishna water for
the city of Madras. Negotiations
should also be conducteq with the
States of Kerala and Karnataka for
getting more water. All endeavours
must be made to settle Cauvery Water
Dispute during the President’s rule.
I am afraig that in the very near
future one more district, Tanjavur, in
Tamil Nadu may be declared drought-
hit area. In the Delta area only 15
or 1.75 TMC water is given which is
quite inadequate. It may not be a
surprise if 12 lakh acres of fertile area
here may be hit by drought if adequate
water is not supplied immediately. I
would like the Home Minister to exer-
cise his good office in getting adequate
supply of water for Tamil Nadu.

In the industrial sphere, some
Textile Mills are on the verge of
closure. I have to say that no steps
have so far been taken either to take
over the sick mills or to reopen the
closeq units. I am sure, Sir, that, if
Tamil Nadu is afflicted by the malady
of drought and the misery of sickness
in ipdustry, it will have a telling
effect on the entire natian

The Administration in Tami] Nadu
has been toned up. Extensive trans-
fers of officers and staff have laken
place, besides volumtary retirements,
It ig unfortunate. that the sins of
DMK, Government are now to be
borne by the Central Goverament and
the people of Tamil Nadu, It is really
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regrettable that there is still laxity in
administration. Corruption has not
yet been completely eliminated. In
fact, it has gone up at the lower level.
It looks as though that some elements
in the administration are bent upon
bringing the President’s rule into dis-
repute. The D.M.K, Government re-
cruited directly many high level
officers and also low level officers. The
Central Government must conduct a
thorough probe into this and take steps
to weed out the undesirable elements
from the administration,

As has been pointed out by Shri
Gopalan, two Advisors are not enough
to implement the Twenty Point Pro-
gramme throughout the State. In fact,
implementation Committees shoulq be
set up at all levels. Bureaucracy
alone will not make this a success,
This was discussed in great detail at
the last meeting of the Consultative
Committee for Tamil Nadu Legislation.
The administration in Tamil Nadu
must be made more responsive to the
needs of the people. The people’s re-
presentatives must be associated with
{he Implementation Committees. The
President’s rule in Tamil Nadu must
be utilised to make the people con-
fident in their bright future,

With these words, I extend my sup-
port to the Resolution seeking to ez-
tend the President’s rule in Tamil
Nadu by another six months.

SHRI R. V. SWAMINATHAN
(Madurai): Mr. Deputy-Speaker, I
rise to support the Resolution moved
by the hon. Home Minister to extend
the proclamation of President’s Rule
to Tamil Nadu for another six months,
After the emergency the people of
Tamil Nadu realised the necessity for
a change of Government, because the
emergency has given , sense of peace
in the minds of the people. But it is
only after the imposition of President’s
Rule that the benefits of the emer-
gency were really felt by the people.
Now the people feel that this kind of
change of .rule shoulq. have come
about long ago,
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The Governor and his advisers are-
doing their best to introduce a new
system and change the administration
to ensure that it i honest and effi-
cient, I am not sure as to how far they
have succeeded in their attempts.
Even though they have weeded out
some of the bad elements by compul-
sorily retiring them, some of the old
bandicoots are still there, some at the
higher level and a large number at
the lower level. How to remove them
is the first problem facing the ad-
ministration.

Considering the magnitude of the
problem, I join Shri Gopal in asking
whether the two advisers would be
able to dea] with the problem and
whether it would not be advisable to
increase the number tc four or five,
Then, some advisory committees
should be constituted of non-officials
and experts to consider the problems.
that face Tamil Nadu.

Now, the 20-point programme is
being implemented. Farm labourers
in the villages are being given the
benefit of the minimum wages fixed,
Harijans are being given house sites,.
all these things are being done. Hence,
people have begun to feel that this is
their own programme and that they-
should participate in it.

However, unfortunately, for the last
three years there has been continuous
drought in the major portion of Tamil,.
in ten out of 15 districts. Ramnad,
Madura, Tinnevelly and Kanyakumari
are the worst affected districts. Re-
cently I had the opportunity of touring
these districts and I was able to see
the pitiable conditions there. Tanjore
is known as the granary of Tamil
Nadu. The first crop known as Kur-
uvaj is generally harvested at this
time of the year, I went on a tou;
of about 200 miles recently in that
district and I found it to be barren.
People from some parts of Ramnad
District, where nothing ever grows,
used to go to Tanjore for har_vesting

and come back with some ‘grains as
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‘tueir wages, but this time they are
unable to get work, ang they are also
.suffering.

The trustees or temple committees
"have been abolisheq and executive
officers have been appointeg for run-
ning these temples. Lakhs and lakhs
of rupees are being collected by these
‘temples, and so we shoulg not leave
their management only to the execu-
tive officers. After all, there are pious
people, who have got belief in God.
“These temple committees should be
Teconstituted by appointing them.

The co-operative movement in
“Tamil Nadu used to be the best in the
country. In 1946 Mr. Brahmananda
Reddy was with us in the composite
Madras State, and he knows this per-
sonally. Now thig movement has
become the laughing stock of the
people, it has been reduced to ashes.
Government has done the right thing
in abolishing all these co-operative
institutions, but agricultural loans
have to be mdvanced to the people.
We have liquidated rural debt, but
the agriculturists are not able to get
even small loans of Rs. 10 or Rs. 15.
Hence, some anti-Government ele-
ments go and make propaganda
about their pitiable plight. So, banks
shoulg come forwarq with even
- small loans to the farmers. The co-
operative institutions should also be
re-constituted. The hon. Minister
can take Members of Tamil Nadu
into confidence. We can make our
suggestions, and he can reconstitute
them and bring back the good name
that Tamil Nadu once hag with re-
gard to the co.operative movement.
being held out as an example even
by foreign countries.

1 support the Resolution.

SHRI O. V. ALAGESAN (Tirut-

- tani): Mr. Deputy-Speaker, Sir, any
assessment of the situation in Tamil

.Nadu can revea] that the Emergency
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arrived several months too late in
Tamil Nadu. That has made a big
change. The claims that have been
made by the Minister in his state-
ment are largely borne out by facts.
The booklet that has been placed
before us, giving the achievements
under the President’s Rule in Tamil
Nadu. is a very objective statement
of facts. It does not make tall claims.
It talks of very solid work that has
been done in the State. All concern-
ed should be congratulated on that
performance. As one Adviser put it,
“They may not be doing spectacular
things. But they were moging fast
at all levels.”” This is a very modest
statement and they have lived true to
what the statement means.

In respect of one item. namely,
sinking of bore wells in the drought
areas, Shri Dinen Bhattacharyvya was
saying that nothing has been done.
Very commendable work has been
done in this field. About 3,000 bore
wells have been sunk in a very short
time. When you recall similar
drought conditions, when as much
as a sum of Rs. 17 crores was given
from the Centre, when the DMK was
ruling in the State, it is common
knowledge that most of it did not go
into the pockets of the people.
Whereas only a sum of Rs. 74 crores
has been granted this time most of it
has gone into the pockets of the
people. This is something about
which we should really congratulate
the Adviser’s regime.

Then, abolition of debts for the
poorer classes is not a small matter
though we have to make alternative
arrangements for providing credit for
those people.

Several things that had been
pointed out when the WMotion for
President’s Rule in Tamil Nadu was
taken up in the House have been
remedied. About the coop:rative
movement, the top bodies have been
rid of corruption. The abodes of gods
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have been cleaned of defrauding and
defiling, A decision to start the
University of Science and Technology
has been taken though, I find, even
the supplementary estimates have not
made any mention of it. I hcpe, ac-
tion will be taken very soon in this
regard.

A prominent newspaper of Madras
has welcomed the extension of Presi-
dent’s Rule in almost superlative
terms. In fact, it foresees several
exlensions because it realises that the
muddle that has been created, the
dust that has been deposited by the
erstwhile DMK Government is so
huge that it requires a big brgom to
sweep it clean, And it takes time.
Whatever it is, the people are happy
that they hage been out of the 9.year
nightmare of the DMK rule and they
are, once again, able tp Yreathe the
pure air in the corruption-free
atmosphere.

Having said that, I would like to
mention areas where action is called
for or where more adequate action 1s
called for. A mention was made
about Krishna waters. A mention
was made about the agreement bet-
ween Tamil Nadu ang Kerala with
regard to rivers thay flow into
Kerala. But the most important, the
most urgent and the most precarious
situation that prevails in Tamil Nadv
today is the dry barrenness of the
entire Tanjore delta which feeds
Tamil Nadu.

There have been less rains in
the sources cf Cauvery. That
is admitted. Cauvery delta is the
most ancient delta in the country.
There has been irrigation there from
the first Century—irrigation means,
the river was trainéd and a dam was
built. Such an area, about 1.5 million
acres, is dry for want of water in the
Cauvery. You would have seen the
Piao, that is, the Water Shed, that is
put up on the roadside of Delhi in
summer months; the thirty pedestrian
goes there and cups both his hands
and the person inside the Piao pours
some water into his hands and he
quenches hig thirst. Similarly, Kar-
nataka is letting out water in dri-
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blets, 5 TMC; again Tamil Nadu puts.
its begging hanq and Karnataka
allows another five TMC; that is not
enough; again Tamil Nadu begs and
another five TMC is allowed. Is that
ull? Are we going to beg and quench
our thirst like this? Are there no
lower riparian rights? Some arrange-
ment should be made. The Ministry
of Agriculture at the Centre should
take it up more seriously. I am told
that already one crop is out, about
half a million acres on which a short.
crop woulq have been ayailable to
the State is already out; it may be:
too late for transplanting. Such a.
serious situation ig facing Tamil
Nadu; such ap urgent and alarming
situation is facing Tamil Nadu. It is
high time that the Central Agricul-
ture Ministry takes up the matter in
its hands and effects some agreement.
between the two Stateg and sees to
it that enough water is allowed in
the river Cauvery.

Mr. Dinen Bhattacharyya was say-
ing that no proof hag been placed
before them about the misdeeds of the-
erstwhile rulers. I would like to
point out that a P.A. of a former
DMK Minister has been prosecuted.
The court has ordered attachment o!
the moveable and immovable proper-
ty totaliy valued at about Rs, 11 lakhs,
believed to have been acquireq by
V. Krishnaswami, P.A. to the former
DMK Health Minister. This is what.
a newspaper report says:

“An  application for interim-
attachment' was moved by the Vigi-
lance Police under the Criminal
Law Amendment Ordinance. which
provides for such a step in regard
to property in cases falling under
scheduled offences, including cor-~
ruption.

“Krishnaswami and his father
Venkataswami have been charged’
with having amassed wealth (the
former using his official position}
and floated several companies and
purchased property in the nameg of
other people. The attachment:
covers a house in Coolai, of flat in:
Vepery, land in Pallipattu, four-
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‘lorries, bank deposits and moveable
articles.”

SHRI DINEN BLATTACHARYYA.
It has not yet beea estaklished in the
-court of law. That was my point.

SHRI O. V. ALAGESAN: Investi-
gation has been going on all these
months Persons like Mr. Bhatta-
charyya should be convinced. Not
-only DMK Ministers but other digni-
taries have been found to have in-
dulged in these malpractices. @ Why
not prosecution be launched against
not only the DMK Ministers but the
other dignitaries as well? Investi-
gation has been going on, and cer-
tainly the investigating authorities
shoulg have come into possession of
valuable and reliable evidence to
prosecute many people. Thig should
be done. Such of the issues that have
been placed before the Sarcaria
Commission need not be touched upon,
but there are very many other indi-
viduals who are not covered by them
Sarkaria Commission there are many
other individuals, DMK dignitaries,
-etc., who can be prosecuted, because,
1 know, the investigating authorities
‘have not been keeping quiet. They
have been proceeding very vigorously
with the investigation. If such a step
is taken, even sceptics like Shri Dinen
Bhattacharyya will be convinced that
there is a case against them. It is
high time that prosecutiong should
be launched against people who are
foung to be guilty as a result of in-
vestigations.

T would like to say, the other day
‘a plea was entered in the House that
‘the detenus shouly be treated fairly
and that even an Adyisory body
should be set up so as to go into the
cases, etc., etc. A concern '‘was shown
for the welfare of the detenus who
are kept inside the prison. I am
going to tell you an incident which
-shows how the authorities in Madras,
~in Tumil Nadu have been over-
--enthusiastic in meeting the grievances
-of the detenus.
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The top DMK leaders are kept in
the Madras Central Prison. I do not
know what grievances they had., They
put down their grievances, committed
them into writing and sent it to the
Adviser, not through the Superinten-
dent of the Jail. I do not know how
it was carried, how it was possible
for them to send any representation.

SHRI DINEN BHATTACHARYYA:
Why not?

SHRI O, V. ALAGESAN: .., except
through the Superiniendent of the
Jail. Ido not know. In our days,
when we were there for a long time,
for years ang years, we were not able
to do it. Tk n, what has been done?
It is not the IG of Prisong who has
been asked to inquire into the matter.
Whatever the grievances, certainly
they should be inquireq into. But it
was not the IG of Priscns but an
official as high as the Home Secretary
himself comes into the prison and not
in the presence of the IG of Prisons
or the Superintendent of the Jail--
nobody was there—he holds a lorg
talk with the DMK detenus—I am
told one of the detenus claim; 5 12-
year friendship with the Home
Secretary while he was in Delhi—and
then what happens? He does not go
even to the Superintendent of the Jail.
He goes to the Secretariat and orders
the transfer of the Superintendent of
the Jail and in his place he orders the
transfer of another man from Trichy
who is supposed to bz and who is ex-
pected to e a more pliable person.
This is what hag happened. I do not
know whether the transfer has been
given effect to or whether it has been
kept pending.

But you can understand the extent
to which the administration has gone,

to which people like me take excep-
tion, whether such an act...

MR. DEPUTY-SPEAKER: The hon.
Member’s time is up.

SHRI O. V. ALAGESAN: I have
got something more to say. ...
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As usual, as a beggar before you,
please give me a few minutes more.

MR. DEPUTY-SPEAKER:
‘given you five minutes more.

SHRI O. V. ALAGESAN: I do not
know whether the clock is playing
‘tricks. ...

MR. DEPUTY-SPEAKER; .., Or

your mind is playing. Ycu can carry
«on,

SHRI O. V. ALAGESAN: This is
the actual fact. So I would like to
know whether such .a leniency is
called for, Certainly their grievances
should be looked into, but I do not
know whiether this sort of thing is
provided for in the Rules. It is for
the Home Minister to look into the
matter. .

I have

Then, compulsory retirement. Now,
according to the Government’s state-
ment, 255 officials, both Gazetted and
Non-Gazetted, have been retireq and
in the PWD, a notorious Department,
where many things have bappened,
-only 19 have been retired, Now, the
Minister has said in his statement that
compulsory retirement of officers and
placement of suitable officers has been
resorted to, to make the administration
clean angd to tone up the administra-
tion. I request him to issue instruc-
tions that this may be resorted to more
and more, There are many cases of
corrupt officials or inefficient officials
who could be safely sent away under
this provision. If this is resorted to,
there would be a more wholesome
administration. There has been a cut
of 30 per cent in electricity which has
been imposed. This was not expected,
‘Want of rains has playeqd its part. The
electricity department which was one
of the best departments in the country
has gone down gery much in efficiency
-ang in its way of doing things. A
.civiian who wag presiding over it
-was relieved; he has been kickeq up-
stairs ang another civilian has been
put in. I would very much plead with
4he Government, with the authorities,
with the Home Minister and those
who are holding responsibility there,
10 see that an efficient engineer is
posted there. The Home Minister
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namic person who heads the electri-
city board in his State is doing and he
has taken Andhra Pradesh to great
heights in the matter of more gene-
ration of electricity, providing more
power stations ang so on. I do agree
that the generation of electricity has
increased, but that is not enough, A
lot has got to be done. That can be
done only if a technical  person is
posted to the place,

Just as the life of municipalities was
not extended the life of panchayat
uniong also should not have been ex-
tended. Unfortunately this was ex-
tended by 6 months. Now I would
like to plead with the Government
that the posts of chairman and Vice-
Chairman of Panchaya: Unions may
be thrown open for election again.
That is to say the same electorate may
be given an opportunity to elect a new
Chairman or a new Vice-Chairman as
the case may be,

Mr. Kathamuthy wag saying that
temple lands should be taken over. It
is a serioug matter. Without consult-
ing the interests concerned it would be
wrong to undertake such a step. You
may tighten your lang ceiling laws if
necessary. There are many religious
institutions like mutts ang so on which
have been keeping the faith of the
people burning all the time. To 2o
and disturb them and say that Gov-
ernment will make soms annual pay-
ments ete. is not at all geod. Tt is a
matter which should b2 gone into very
deeply and I hope that no hasty action
will be taken in the matter, Thank
you.
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o fra W IR a1 § 9 @@ 7
#0w afrare, ¥ & @Y A § W
ggmunar@aw g
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[azarx eavt fag wi)
gfrerg & @ ¥ 99 ¥ WX ¥w
T & W AT A N ey
Wi fred & 7@ <@ oW g
&% Tgd e a1 & 7ETE 1960 F v
ar M aw ¥ § A 9T AT ©: W@ avT
ST & WaT § W At fred W@y
faaaroe & greesTar § 1 & X 2y
éﬁ’m“a‘hm ﬁ'ao@o%o
HTHTT A g F w®/Y, 0@ X
%W@%ﬁ’gﬂ'{ﬁ"{ﬁ' a’@‘m‘"’qﬂ'o
#Tdo &lo Ft guTT MIE AT TXSAA
o, % [T W7 97 G A q@
F G947 F o7 FT ¥ W a7 f s
afrerarg & o7 Qg 1 #7 famauw
F1 7 F@T AT AT A”T D A Y awr
g1

qur FwraT a1 5 ve fafeen
TF AGAT AT FOSAAT AT AT |
freqd Y & sw fafeen & fee
@1 | 94 T g qFrT gar 97 fr
TF §T qF I% A FR¥ad o0 @ @
a€ €1

TR A gt W I F ACST
=6 frgay & @ | AfeT 9= =@
gz = wemfafas & o wwo Fo
TEAHE AT Y I X gAST B O A
TR0 A frar  awE 91 g fai-
faq faors <&t o, Frewm @ @ 40
1T T To o TqT FAA TG FTH
FIX AT gAY 22k F AT 7T ACHT
T T Grer F<q F | qrreTg
i s A N ¥ Az § AN
27 & fF w9 97 # % fewwq a0
g1

1973 ¥ wifemnife &t wgz FAE
TR ATEAE G ¥ arg § agrw W
a1 | qrfqerg TEARE A arfeAriz
# FHA AT W o digo F o
€ TR T featd | g FAE A

AUGUST 23, 1976

Proclamation re Tamil 192
Nadu (St. Res.)

fifer & fag &% aw wg faw
o faw e U¥o UFo greEw
¥ /AT A4 9T, W Y g
wfer 9% grew & wrefer g §
B B wifeew 2geq &1 T 7T H
T wgs wiw @wd da
o FHE Ww F N g oam @
T qBF FAT ATT FIT H=\T JARIC
forar aram 1 et 4 W e AT e
AT F@ T A TqT v o7 £ 9
N Ao frgeTe & Twdaws AT
FY o7 | G TET FE gt AT av
T G W TR AG T AT
AT 7zgA T 7 fr 2 O qO @
Fw ¥ &S & 1 o GHo Fo e
o QA e aar <@, fwr
# 7l &0 ¥ it B A f ol
XY AV ) o gl FRSY F JEAR
¥ qufRearg § T, o Fo o Wiy,
1 gaA= fyr, & gl Mifew & fag
& AT 1w ¥ 3T e o

§ Hro7 F moAT ww gROTEY
watar g 1 fred wE & ame ¥ fae-
fearTaeet ST W@ AT | FO A fafaan-
A7 T AT I ITH awTHTR
& | AGST T IR Far i g
stz ffadza TR FA Fam N =AY
are ST @ WE, WifE R qoe
Y FTA agT HOGT AR IH @] |

# fafaee< gea & Fgm fF g3
¥ AW g, AR wyr ofws
Y a1 & forg wavdie § Wi ofsas &
Tade § | ww arfrearg, B afsw
a1t @ f Sfsey &9 @@y e
<@ rd, A fe v @ faw ©: Ad
g, afew s o @ 9w
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wilfe w2 9 & Wi Wi § W
% & grogre oY fafed X X §
M g A W T® T oeAe
wgi & gor Ay aifeniie F s
£ qF2 T FTEMfAE, v S
53T § foar a7, 78 wONT AT @AW
ATl saftew & €T v Y Wy
2| ¥ frdw & fo acerfar mitw
) wrEfem W sTaTE § geo qaie
%) wifee fs Afdet faem &
S i fasTE w2 ¥ T ardargr
¥, T ¥ 9K WA I T Y JOT
e ] nm@%am#wm
&1 amdw FATE |

ft gt fag (@) . Sutemw
FERT, AfEwATg FT AT BT ATEATHT
aﬁ‘r"(a?r%an" T ¥ wEw & o
sf7ade AT ML T FY AT XA IqE
ST OF TEd FY &9 9 g, I qF anar
ﬁtrte%ra‘rqmngtﬁfrﬁﬁﬂz
sead &1e & f gt ox osefa o w1
AT 6 WEN & fqg X @ faar s
& 38 YEqT FT @G FLET § AT AG
FT o @ AR &g T g g
afrsmg & s me Tl & oA
F¥ a1 € W F F) gFHET qgr T F
7 72 d-afwe Foug, afvm q@w
/7 Imte faw 2z o afvgarg ared
& famln /i 99 ¥ oreq &) wEAr
W MNT & [ ) 7w grw v
WL FY gFar F fog o9 § g
7% et WY M 58 G A gHwa T©F
T AEN ATV, ATV A AT T
&, Fua 4V |

afwerng F s fdt s o
qIET TG @ Au 4T A WX AAEATE
AA S o F § € aANTE WY
§ Y U FT W FE ] F g@
1526 LS—1.
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A et ¥ 92 gu § WRAE @
ofqw & wiard), s NgE AN
foegs oAy Y T F 1 ITH
AT I Y EA% A& fawar 91
1§ frsraa A FAGT AT T A7
gfaw arer 3T § fr ag fow ardf &
qAETH @Y AT F | TAT FT 4T
AET FT TANT HT AIC T @R
wifgw Sfe =gt 7 feafa Y 1 oy
i, v 29 5 fergear 7 st o
F g AeF ¥ g foe § aoe g,
age  draHi wr afes § gadr
T8 @ & F% & s @ 5 ey
qfueTIE TF w98 € @, N 7 W]
FTHRT F AT T O I S WX iy g
T AL ARG T or 7T A7 4 F
oF a1 § @t Fgar g 5 aferrg
¥ 51 ardy T u HIT FAT 70 T
frg g frew 6 wdAT ¥ forw ¥ s6
afeFTReat T INT A =T § i A
@ § 9 175 ArareiEe AT TR
gt 1 Fevea<r §1T a¢ freme
FT far 1 @ g3 ¥ wemE
arwaraT 97 1 oW F 9 -+ fafreet
o, € o7 F ol F wemw W@, ow
& T FT AT g g A F o) e
WY F & Iw F A e § ww
et 7 fll o & weTE ¥ 6%
gT 9, T Ao aft ST
FH G W QT | AR @ AR,
¥ T Wi 7Y 7@r ey w1 far
way g forw § Ay agee dar fawar
®

wegafa ot &1 e agr wraT av
agE AT 9T ¥ VET W AW A\ Ay
< %% faqare agw wuT A€ 4
Tegafa wTEw W F aTe g W
&Y wg sredl EpweqT gf, TEE Wi
R WA w1 fiqAr e gur 1 T@
T, g% ¥ @ o @ g Ty
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e A gEr wArat m fraty Rat
Y AT 9T T A T T AT @&E
T F qEx qr | wgafy  wmea
T F TR AR TN 1.5
qrg = WEw st few owm
T T 9w g BT oo w
FE F g wr | afewarg &
T ¥ F WEA FIF A 0 ATHGA G
@ off | 9w AR W { TRINT T
@ a1, A ¥ qg fard
a7 @ 47 | Teguly & WA ¥ agr
e AgmE 30-40 shma ww g
R w3W ¥ AT e Y AF a&
gt & wgafe wew ¥ g gwafer
Fifaer ardw & '

15 hrs, .

afe g9 ATior TR AT AE A
TR A T A VR B frem Al
FIL & o w@@r gweAr 2400
TAC A ATRT ALY @ I R BV HAG FT
frarwarg | &\ g s & g
JET AR WA TER wH & @,
afgee ¥ SO F1E WE TG 9r
afer afag & 9t @ FEAD
4, T WX g@d aEd ga
4 § T T F 919 O 7 IEW
a1 F R fame | 4 e
& g o dar #X T 1976-77
& fag arfes T & 170 FAOT
1 s far v aqn Sfew oegefa
T AW F AR 201 FOT FY JhoAT
g ) afrmAe A H w3 N
T AT TFAIEITT G AT
< frelt orefaal wY s@er ag=T
€ Y SfFw g ¥ arew F I
T Forads Fvor aga AT Iwafemat
aTea g% | IF afveg § gar 9% v
a1 fouy afg afg w= of o &few
FHE TER Y 7€ §Ea9 § 9 6
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fewna ¥ aT FTeT QIR 9T W FL
fiear 1 3T ¥ T AT WA
fer wrf 7t aqr, v ¥ forg arey et g
A fawrely Y qorg S T o Sfe
gt 9 faorelt - w7 e wgT™T ™° T |
T WY AT} T F FHET AL A0
T @, A & A8 R § ITAT @i
foprly Y 7§ forw it g FTEHY
Faafe T oY I U age
€1 @ THR A I qrRaAr w@rd T
Tg wifas - aTO® § 1 TW TR A
gy w1 W s @ 8
Tregufe wrEe # g 9y R fefafew
FEAX AT 8, WO A wTH T wrd
) F g ag @ Rw ¥ Far
AT I § IAFT FE TAW Y
TFE, T FHfoe &7 T 2 )
g qx Irgafa e #Y wafa @wrd
T~ T B ST H [T § 1 THR
T @ R A e 7)Y wfgw
a« favm | 37 woww ¥ T & 3@
ST FT GRET FIAT E |

SHRI ANNASAHEB GOTKHINDE
(Sangli): Sir, while supporting the
Resolution seeking extension of Presi-
dent’s rule in Tamilnadu, I want to
highlight only one point. Our Prime
Minister had assured in her speech
that drinking water needs of Madras
city would -be looked into and. solved
in the near future. With the interven-
tion of our Agriculture and Irriga-
tion Minister, an inter-state agreement
between three states to supply 15
TMC of Krishna water to Madras had
been arrived at and it has come as a
boon to the flong suffering citizens of
Madras city. The agreement has been
acclaimed as an encouraging arrange-
ment for regional co-operation.

Maharashtra, which has the second
lowest irrighftion average throughout
the country, has agreed with a brother-
1y feeling to supply 5 TMC out of its
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share in the Krishna water allocation,
to relieve the drinking water scarcity
in Madras City. The Home Minister
fhas claimed that special emphasis is
being laid on providing a clean and
efficient administration in the State. I
want to know what urgent steps are
being taken to draw the requisite
quantity of Krishna water and convey
the same to Madras City so as to
relieve the acute drinking water scar-
city there.

DR. HENRY AUSTIN (Ernakulam):
Sir, I support the statutory resolution
moved by the hon. Home Minister.
When President’s rule was imposed in
Tamilnadu, the country rejoiced be-
cause for over nine years, the situa-
tion obtaining there, .from the point
of view- of nationa] integration, was
an aberration. That situation was
more or less rectified as testified to
by the Home Ministry pamphlét. The
government was able to take steps
which at least partially salisfied the
expectations of the people. As a
member of the consultative committee
on Tamilnadu, I was able to realise
what a tough assignment the present
Advisers have and how they have
been able to tackle the situation fair-
1y satisfactorjly. Now that we are
seeking extension of President's rule
for another six months, while appre-
ciating the good work already dane
to restore normalcy. I suggest that
steps may be initiated to involve the
people at various levels through the
committee system. Of course. the
MPs’ consultative committee is there.
As a tried statesman and administra-
tor, the Home Minister knows that
Tamijlnadu wag one of the best ad-
ministered States. So, in tune with
the aspirations of the people. we can
constitute some -committees - wherever
possible.

Our first thought centres round the
very distressing drought situation
there. 10 aut of .15 districts have been
affected. Bow ig it that 1t is not -pos-
sible for the government o have an
integrated water -resources- policy.
Although Kerala is known for its
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water resources, the so-called com-
petent people say that it is not ade-
quate enough Andhra has some
water resources and so has Karnataka.
Can we not have an integrated water
resources policy so that water can “e
equitably distributed to the southern
States including Pondicherry? The
government should bestow its attention
on this. I am glad the Chief Ministers
of the southern States are coming hers
to discuss the Cauvery dispute. Along
with that, the other water systems
also can be discussed and attempts
made to have an integrated policy, so
that one will not hear complaints about
riparian rights and all that. This
should be attended to as early as
possible.

During the nine years of DMK mis-
rule in Tamilnadu, the minorities, both
religious and linguistic, did not have
a fair deal. The nefarious and noto-
rious incidents that took place at the
famous Vellore Medical College and
Hospital are well known. Then a lot
of noise was made about the Vellore
Hospital both inside and outside Par-
liament. Now, after the imposition
of President’s Rule, much has been
done to rectify the situation. In fact,
the Golden Jubilee was celebrated
with great eclat all over the country,
particularly in South India. Our
Prime Minister herself went there and
other leaders like Shri Brahmananda
Reddi also went there. I am told that
a number of cases were registered
against the hospital authorities and
eminent doctors for vindictive purposes
and they are still pending against
them. The hon. Home Minister may
kindly look into them and see what
steps could Ye taken to remedy the
sitvation.

Then I come to linguistic minorities.
The DMK loudly proclaimed the estab-
lishment of Dravidasthan and the
worse sufferers were the linguistic
minorities like the Telugu-speaking peo-
ple and, worse still, the Malayalees,
with whom thi= Tamilians have great
emotional and racial attachment and
affinity. Of course, now there is a
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sense of relief among the linguistic
minorities. Still, many. cases are pend-
ing against people of different linguis-
tic origin vindictively foisted against
them by the DMK Government. This
may be examined so that only when
there are genuine cases they are pro-
ceeded against. This matter may be
looked into, because many cases have
been launched for party purposes and
for ulterior considerations.

Another point I want to high-light is
the deplorable situation of the people
living in the coastal areas of Tamil
Nadu. Since the drought situation has
affected Tamil Nadu, one particular
area which can give relief and help
the people from starving is fisheries by
further exploitation of the marine re-
sources. Tamil Nadu has recently
made much headway in the exploita-
tion of marine resources and from
Kerala a number of exporters have
migrated to Tamil Nadu and started
export of shrimp, lobsters and other
sea products. But the fishermen in the
sea coast are living a miserable life.
Ncw that the co-operative societies
have been dissolved, new co-operatives
mannred Yy honest men should be form-
ed in order to alleviate the sufferings
of the people. A blue revolution should
be launched. In fact, it has already
been inaugurated with mechanised fish-
ing in Tamil Nadu. This will provide
nutritious food for Tamil Nadu and will
also add to the wealth of the country
in terms of foreign exchange.

Now the cashew industry has been
migrating from Kerala to Tamil Nadu,
largely because the Kerala Govern-
ment has fixed a minimum wage and
also because of the higher incidence of
sales tax. So, this should be taken
advantage of by encouraging those
people who are goimg there, and this
industry may be helped. Along with
it. cashew plantation can be thought
of. Beecause of competition from China,
a Jot of difficulties have arisen for us
in Tanzania and other countries from
where We are importing our cashew
requireaients. So, we have to go in a
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big way for plantation of cashew in
Tamil Nadu. whose climate and topo-
graphy are favourable to this industry.
T hope the Government will take neces—
sary steps in this regard.

T support the extension of President's
Rule by another six months. I am
sure that this extension will further
help the Home Ministry te consolidate
and stabilise the situation. Our Home

‘Minister’s persona] interest in.Tamil

Nadu as seen by his frequent visits
to the State will help to stabilise the
political and administrative set-up in-
the State.

=Y van wEAr W (81
e WA, ¥, gfrewrg § we-
ofs wTem &1 wafe ggm F @ § o
fa= <@ AT & SeoeT @AGT FIATE |
T ) ¥ faOedt 7 areAt W AE
¥ T Ra a1F 7 wE § ot A
# ¥ fqT $9 w7 wrAwE & T
st aer g far Wer & Y v qae
T ¥ IW X AT qoA §AT & | AR
T § 5 =7 aswAl ¥ sfowre
qgr & T 5T 98T gt Ay A wC
TET QEAT A FY X1 g7 qT 1927
FEIM AT TR QY 1 g T fir
it 3 A7 von frw & fler ¥ o
smrfarar A sRE R s 6
IoF g T ¥ T AW BT W
i g=1m & T arfpdi B @ FAR I
& vary e@-RE W7 @R TF G
TR fawTs SwTT 4T AR
dargfr st asma WY <0
gfegre gravew =f & 1 s WY
agi forr ait Y o 7 F a0 fT aran
ot o ey wel A § AT
oz =13 AT St RN A G
SAFY A TET QT ET w3 @
R ENTAC A TR AWHETE
@A aw AW § 9w
T+ § i ol g &) R AT
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os tfRifanaa was fa wram
o gaigA Fagr AYA w0 fa
qieal Y 5719 TAFAT ) @ 3ataw
Fgar § fon ferr g Fay gE A Atw
F RN R TG g1 9y
A g A fa fadt graws
3 TaAY i Fre S AT & fr 9g
s 1 AT $T QR g IT KO0
@, a7 Ji7 1 9gT O P | TN
29 Frad A FaN wfgd

g7 WA ATE AivsT |
g9 fow@adf & | wroA T S«
ZifeET § UsE A AAIT F faa
A FEY At e BR A IaF qig
FIIAXG | w7 IO ¥ A7 fF AU
fra warwe @ § @t 39 F fAy Amw
+ft gaar fagr, @R O w0 A/ IR
w1 &< fear | g T MBI RN
argt "wrefadi & qwid 7747 fa¥, A%
T gaarw fawi | gw gad § &I

A&, AT o At @ wew F AW

T AR & | g 7AA HAY ARA
2 fa ww ada O fag, @
i, 70T M7 A qrE 9z A0 |

QTN R ag aggfE
3¢ wigdr A} w wfEw 2@ g
AeFra TN gEaa g 1 g
e sfarfa} #1 St < TTEn
NEGE ) T F a9k Afqat & W
N7 8 wife fagmdt 977 &
IR F AAAT AR

g0 waTA A T a8 ww fawm
A w=Y TmR=d gfor & sfs
GHTGT gETH F A F fpar o1 | IFR
BugT @ faET &Y, AT H AN
T I FW W fiwar o sradt
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{fea adt it e mnFanr g€
I WA U A AIAF T @y
Tq gurgd wt faard ¥ fa¥, gfafes
TgIT ¥ a3 faad &k, o=y gAY
s A T gagT g ¥ e
ra far gz A A A A< awn
T HY @R F T Fev AT Ay
wewa § 38 W GATET Y g £ |
T 0 At % gra F €ar gy
TG TATBA I3W =il U #Y -
FIIN & | qar 7 2 919 IwiY AN
w4t A feard 2 §

7g Vv § fv 97 gu sl sy
%9 wfas &9 wfgd | Ffex mw
feafr ag @ fr qito Yo, fafyex =t
T IR F AT W AfEw A §
wfawfai #1 Wz q@r §
faam g § fr wepefy et sroit
N wqE w7 F @AT WY Q@ oA
@ gHar | qg W @R fag™ FT
g1 za s o ¥ W wgwAr
IfgT | frarT Ft 9@ F W N
ST FIT FA § | W WA F
N wewd A & g A AN ow
FIE 11 AT FATIAT § 9T F A
FW o1 wlawre g wifgd

wa gAY gEAT goirafedt w
& T @ ¥ AT gmF garafaat
F Q¥ o FY 7 qUT qAqT F¥ FE0A0
w2 ¥ i & gwRua §F gar A
AEA § |y T F 0¥ Iz
T ¥ I¢T FAC | SRT FETT HaAT F
IR Fqqa ard Fe7 § 1 & w3ar §
213 ST WA 29 AWM FT G A afw
ar fewg ¥ Jar § 4

g Wil ¥ wig & Tg wEqid F
|A4T F@TE |

MR._ DEPUTY-SPEAKER: The Home
Ministér. '
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SHRI O. V. ALAGESAN: On a point
of order, Sir. The time allotted for
this Resolution is 3 hours. We have
got a lot of time. Are you going to
give 40 minutes to the Minister?

MR. DEPUTY-SPEAKER: Order,
please. . o .

SHRI O. V. ALAGESAN: You chok-
ed us and you seem te be finishing
the debate before the allotted time of 3
hours. It is rather unfair.

MR. DEPUTY-SPEAKER; It does
not matter. I do not have any other
name in my list. So, I am calling the
Home Minister.

SHRI O. V, ALAGESAN: We wanted
to say several things. You choked -us.
You are now finishing the debate be-
fore the allotted time.

MR.. DEPUTY-SPEAKER: - Thig is
not the way to behave in. the House. I
gave you 20 minutes whereas I had
rationed 10 minutes each for other
speakers. I did not know that some of
them would be taking much less than
that. In spite of the fact that you got
double the time I gave to others, you
are making an issue. Does this become
of a senior Member like you? I do not
like this. ’

SHR] O. V. ALAGESAN: I am sorry
that this should be the way in which
you regulate the debates.

MR, DEPUTY-SPEAKER: Order,
please; kindly sit down.

The Home Minister.

THE MINISTER OF HOME AFFAIRS

(SHRI K. BRAHMANANDA REDDY):
Mr. Deputy-Speaker, Sir, I am grate-
ful to all the hon. Members who have
participated in thig debate on the Reso-
lution. I have listened to the critical
remarks made by certain hon. Mem-
bers and also fo the valuable support
given by many other hon, Members.
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When the: Resolution, -for the first
time, came before this Hoyse, after the
Assembly was dissolved and the then
Government of Tamil Nadu wag dis-
missed, this House had - fully debated
the reasons as to why recourse to such
an action had to be taken. It hag been
fully discussed and debated and seveéral
friends on this floor . have expressed
that by taking an action of this kind,
the’ Prime Minister has conferred a
benefit on the people of Tamil - Nadu.
In fact, the people .of Tamil Nadu are
said to have heaved a sigh of relief
at the dismissal of the DMK Govern-
ment. I do not want to go into all that
again.” But I can tell you that there
wag a feeling amongst several people
in Tamil Nadu and elsewhere that this
action of the Central Government had
been delayed for quite a long time.

As has been also voiced today, ac-
cording to thein, they feel that the
Emergency in Tamil Nadu had - come
only a few months ago, about 5 or 6
months ago, not as it had come to the
rest of the country, about 14 or 15
months ago, the reason being that the
implementation of the national pro-
me, particularly the 20-point program-
me, had begun in right earnest -only
subequent to the imposition of the
President’s Rule in Tamil Nadu. There
was not only no implementation of the
20-point programme before but at
certain times we heard about some
ridicule of the 20-point programme by
the then DMK Government,

Several points have been mentioned
by hon, Members. I am thankful to
them for the support that they have
given and also for the support that they
have given to the administration and
the Advisers particularly in the State.
The administration has been toned up,
and if I may claim, in these six months
or so, there has been a qualitative
change in the administration. There
is no .denying that fact. The amount
of political corruption that was witnes-
sed before is, I suppose absent. There
may be corruption in the lower official
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but that has to “e met in a different
way, and that is also being tackled to
the best of our ability.

Hon, friends have pleaded for the as-
sociation of non-officials. You may be
aware that we have a Consultative
Committee on Tamil Nadu Legislation,
which consists of about 60 Members of
Parliament—probably, the biggest
body—and about half of them, at any
rate forty per cent of them, helong to
Tamil Nadu; they bestow a lot of at-
tention on not only legislative matters
but all administrative matters. In fact,
after the imposition of the President’s
rule, this Committee has met twice, and
recently when we met on 18t August or
so, we sat for two days and discussed
many items of consequence to the
Tamil Nadu administration; in fact,
many hon. Members took part in that—
not only have they elicited information
on several aspects but they have also
made their own suggestions—where the
Advisers were present, where the other
officers of the Tamil Nadu Government
were present. So, what I wish to sub-
mit to the House is that there can be
no more effective body than this. In
addition, several non-official, leading
Members of Tamil Nadu go and meet
the Governor and try to speak to him
on many matters of concern; they also
meet the Advisers. If I may claim,
the Advisers every day try to meet as
many nen-officials as possible to know
the currents and cross-currents in
public opinion and to keep themselves
in tune with the relevant public opinion,
In addition, as I have mentioned in the
Consultative Committee also, the Gov-
ernor was thinking of associating non-
officials at the district level, in the dis-
trict administration, and I suppose, hon.
Members and even other public leaders
will be able to associate themselves
with the District Committees and give
their valuable suggestions and support
in the implementation of not only the
20-Point Programme but also, general-
1y, in meeting the drought, particularly
in the general administration of the
State. ...

SHRI O. V. ALAGESAN: Would the
hon, Minister throw some light on the
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composition of this Committee, whether
the non-official element would be pre-
dominant or the official element would
be predominant, how it will function
and all that? :

‘.

SHRI K, BRAHMANANDA REDDY:
I am not able to say just now, buf
certainly the non-official element will
be there; there is no doubt; and it will .
be in sufficient strength to make its
position felt, to make an impact on the
Committee.

SHR] G. BHUVARAHAN (Mettur):
What about Chairman? Official or
non-official?

SHRI K, BRAHMANANDA REDDY:
It can be either.

SHRI O, V. ALAGESAN: Would you
like a Minister to come all the way to
preside over these Committees?

15.30 hrs.
[SHRI P. PARTHASARATHY in the Chair]

SHR] K, BRAHMANANDA REDDY
Hon, Members have expressed concern
about the Cauvery water and the situa-
tion in the Thanjavur area which re-
ceives that water. I must, at the out-
set, thank the Government of Karna-
taka for trying to meet the needs of
Tamil Nadu, at least partially, by re-
Jeasing some water. To that
extent I can Ppay my thanks.
But it is very important and neces-
sary, in my opinion and pers_onally
speaking, that the regulation of Thter-
State waters is made by the Central
Government. I am not going into
the details of the dispute between
the Karnataka Government and the
Madras Government. I am not fully
aware of the old history of the case,
but I want to say this only, namely,
that with regard to the regulation
and particularly, with regard to the
quantum—certainly, I suppose I do
not know the quantum or the regu-
lation thereof—it it is in the hands of
the Central Government probably,
it may give better satisfaction to
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.the concegned States. But, as you
know several hon. Members who
have been here and outside bave been
trying to plead that these inter-State
river should be in the Central List
and I do not know what steps are
being taken to bring it into the Union
.List. 8ir, 1 also come from a State
which is on the sea coast and, there-
fore, we sometimes experience this
kind of difficulty and more so, there
is a possibility of these diffieulties
becoming mor. and more trouble-
some wud more and more difficult,
leading to more and more irrigatien
between States and States in the
future when several reservoirs are
built up by the States concermed.
Therefore, though I wish to express
my thanks to the Karnataka Gov-
ernment for having done something.
1 am sure they will be able to do
something mere also. After all, even
the Tanjavur crop is as much a
national asset as any other. There-
fore, I hope they will be able to take
the needs of Tamil Nadu, particular-
ly which they have been used to for
ages into consideration and afford
the necessary relief. = And I would
.also advise the Governor and the
Advisars of the Tamil Nadu Govern-
ment to be in constant touch with the
Karnataka Government for seeing to
it that the necessary releases are
made pending a final settlement of
the question.

One other importany matter that
has been raised is about the Krishna
waters, It is true of course, thanks
to the Prime Minister who has an-
nounced it at Madras on the 15th
February, 1976 regarding the consent
of the ibrep States of Maharashtra,
Karnataka and Andhra Pradesh, to
release 15 TMC of water to Madras
for drinking purposes. As you may
know, while hon. Shri Alagesan was
in the Ceuntral Council of Ministers
and he was also a Minister for Irri-
gation and Power, I think, ay that
time and he was the colleague of Mr.
Hafiz Mohd' Tbrahim, even then it was
mentioned. . .
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SHRI O. V. ALAGESAN: Award.

SHRI K. BRAHMANANDA REDDY:
I would not call it an award....

SHRI O. V. ALAGESAN: Some-
thing like an award.

SHRI K, BRAHMANANDA REDDY:
Something akin to an award but not
an awarqd practically....

SHRI O. V. ALAGESAN: Not a
legal award but a political award.

SHR1 K. BRAHMANANDA REDDY:
Politica) award, say so, but not hav-
ing the legal complications of an
award, a temporary political settle-
ment wherein it was mentioneq that
15 TMC of water should be given to
Tamil Nadu for drinking purposes
from these three States. Now, taking
this water to Tamil Nadu is not that
easy a proposition. Therefore, the
officers of Tamil Nadu Government,
Andhra Pradesh Government and
other concerned Governments are
meeting to settle how it is to be taken.
I do not know and I am just saying
off-hand and subject to correction,
that if Krishna water is to be taken,
it must be taken only from the Sri
Sailam Dam. Krishna water at Sri
Sailam must be put into Tami! Nadu
and a dam built up at Somasila
so as to enable the Tamil Nadu
Government to take water either
through a pipe or an open canal as
they please. It is an urgent matter,
and, of course, and I suppose all the
three Governments concerned. would
expedite the consideration and dis-
posal of the matter and take effec-
tive steps to start some work on this
project.

SHRI' ANNASAHEB GOTKHINDE:
Are these works to be executed by
Tamilnadu government or by the
three States?

SHRI X. BRABMANANDA REDDY:
So far » Maharashtra and Karnataka
are concerned, they have to give their
consent to give so much of water.
Only that is necessary. Beyond *hat
nothing much is necessary. The
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only other Government with whom
they have to discuss with engineers
etc. is that of Andhra Pradesh Gov-
ernment. RIRN )

There was a difficuly drought situ-
ation in Tamil Nadu, particularly the
southernmost districts of Ramanatha-
puram, Tirunelveli and parts of
Madurai. These areas have been
very adversely affected. The State
Government is doing its best to
afford necessary relief to the people
in their distress, The Central Gov-
ernment has also gone to the assist-
ance of the State Government finan-
cially. They sent out a team and
after they submitted a report, Rs. 7.5
crores werge sanctioned anq I have
also given in the booklet the various
steps takken to sink borewells etc.
and also afford employment to those
people who are wanting employment.
In addition to what the Central Gov-
ernment is doing the State Govern-
ment themselves from their own re-
sources have been able to spend about
Rs. 9 crores towards meeting the
drought sitaation. I am expecting in
the next two or three weeks a cen-
tral team to go to these areas and
assess the situation and make repart
to the Centre and on receipt of such
a report, necessary speedy action
will be taken. As I have said more
than once, it is the Government of
India’s desire to see that money is
not a constraint in meeting the
drought situation in Tamil Nadu.
Therefore, I can assure hon. Mem-
bers that whatever is possible will
definitelv be done to afford the neces-
sary relief.

I wish to thank other hon. Mem-
bers particularly friends coming
from other States like Kerala, Maha-
rashtra and Mr. Swaran Singh Sokhi
etc. Mr. Swaran Singh Sokhi made
observation about the general feeling
that they feel that President’s rule is
a boon to the State of Tamil Nadu
and they want it to continue for a
much longer time. I am not express-

Nadu (St. Res.)
ing any opinion on that but I wish
to say that there is intensity of feel-
ing which in general people of Tamil-
nadu have for the continuance of the
President's rule.

1 wish to refer to one other matter,
namely, about the temple lands which
Mr, Alagesan has mentioned. It is
true that Mr. Kathamuthu mentioned
about it. It is just possible that
‘there can be twu views about this
matter. HBut looking back at our civi-
lisation  at the feelings which people
have on these matters, it is necessary
not to rush through matters like
these but to examine the question in
detail.

You know several bigger people
have also expressed themselves on
this—I Jdo not want to go into detail
While affording relief to the tenants
who are on the land, so far as tenure
is concered, it becomes necessary
to protect the ageold temples which
have got an all-India reputation ete.
and to see how best they survive. In
that connection, I would wish to say
that the Tamil Nadu, Administration
must be able to take into consider-
ation the feelings of several sections
of the people there. I do not ex-
press an opinion now., I do not know
if it is a subject which is to be left
to a future elected popular Govern-
ment for their opinion. I am not ex-
pressing an opinion. It is a matter
where emotions of people are vitally
involved and therefore, I would wish
to say that this is a matter which
the Tamil Nadu Administration may
feel advised to examine from all
points of view.

Arnother suggestion has been made
by my hon. friend Shri Alagesan re-
garding the election of Chairman and
Vice-Chairman  of ' the Panchayat
Unions. 1 can just now say only that
this is a suggestion worth some fur-
ther consideration. Certainly, the im-
plications of it will be considered and

action) ‘taken.
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My friend, Dr. Ausiin has told us
about the treatment given to the
minorities previouly in the previous
Tamil Nadu Administration. I do not
think the Tamil Nadu Administration
under the ngsident’s Rule will do any.-
thing of that kind. I hope they will be
generous to the minorities like the
Telugu, Malayalee as also the Kanna-
digas and does anything to their advan-
tage. Every State, each State, has its
minority and I suppose that in matters
relating to education etc., the Tamil
Nadu Administration will be quite
generous not to offend the feelings of
those minorities. In fact, any State in
India should think twice before doing
anything which adversely affects the
linguistic minorities or religious
minorities by the treatment meted out
to them. I have nothing more to say.

SHRI G. BHUVARAHAN: Every-
body is a minoriy at some place or
other.

SHRI K. BRAHMANANDA REDDY:
For instance, in Tamil Nadu, Maha-
rashtra ang Andhra Pradesh, the
minorities have to be treated very
generously. It is a question of
continuous protection so as to
give them the confidence. There
are other matters but I do not
want to go into details. Several steps
have been taken in regard to the pro-
motion of handloom industry to which
my hon, friend, Shri Bhattacharyya
made a reference. You will kindly re-
fer to the booklet, page 35. 1 am not
going to read it. You will see from
there what has been done, how many
bonded labour have been freed and
how many housesites have been given.
If 1 may make an offhand statement,
about 60,000 housesites have been
given and about 2.500 bonded labour
have been freed and a lot of develop-
ment in handloom industry had taken
place. Therefore, I would request my
hon, friefid, Shri Bhattacharyya not to
always project his party point of view.

SHR] DINEN BHATTACHARYA:
No question of party of view, 1
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mentioned about the master weavers
and asked whether they are controlling
20 per cent of the looms.

SHR] K. BRAHMANANDA REDDY:
It is unfortunate that the hydel reser-
voirs in Tamil Nadu are in the condi-
tion in which they are now. I will just
read out one sentence:

“The storage in hydel reservoirs is
inadequate. The present availability
is a mere 444 MU compared to 1887
MU which was available in the cor-
responding period last year”.

So that the storage is hardly one fourth
of what it was in the cerresponding
period last year. Therefore, there is a
difficult situation so far as the storage
facilities are concerned and naturally
it affects power generation. Therefore,
the cut that was imposed may have to
be continued for some more time until
the reservoirs get refilled.

I wish to express my thanks to there
members who have participated and
have shown interest in the adminis-
tration of Tamil Nadu. I hope they
will continue to keep alive their
interest in Tamil Nadu, Thank you.

MR. CHAIRMAN: The question is:

“That tThis House approves the
continuance in force of the Procla-
mation, dated the 31st January 1976,
in respect of Tamil Nadu, issued un-
der article 356 of the Constitution by
the President, for a further period
of six months with effect from the
10th September, 1976".

The Resolution wag adopted.

——
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1547 hrs. Motion moved:

“That the respective Supplemen--
SUPPLEMENTARY DEMANDS* FOR tary sums not exceeding the

GRANTS (TAMIL NADU), 1976-77

MR. CHAIRMAN: The House will
now take up discussion and voting
on the Supplementary Demands for
Grants in respect of the Budget for
the State of Tamil Nadu for the year
1976-77. The time allotted is only
one hour,

amounts on Revenue Account and.
Capital Account shown in the third
column of the Order Paper, be-
granted to the President out of the:
Consolidated Fund of Tamil Nadu.
to defray the charges that will come:
in course of payment during the-:
year ending the 31st day of March,
1977, in respect of the heads of de-
mands entered in the second column.
thereof against:—
Demand Nos. 9, 12, 15, 17 to 24, 23
to 31, 39, 41, 43, 50 to 52, 56 and 57.”"

List of Supplementary Demands for Grants (Tamil Nadu ) for 1976-77

Amount of Demand for

g:r;::lfd Name of Demand G"Q::‘ﬁ%’? e}%o?sethe
1 2 3
Revenue Capital
Rs. Rs..
9 Head of State, Ministers and Headquarters staff . 12,97,000
12 Administration of the Tamil Nadu Hindu Rehgl(us and
Charitable Endowments Act 1959 . . 1,50,000
15 Police . e . 9,09,000 .-
17 Education e e e . . 4,80,000
18  Medical . . . 11,27,000
19  Public Health . . . . . . 5,07,25,000
20 Agriculture . . . B N . . 1,12,37,000
21 Fisheries . . . . 5,00,000
22 Animal Husbandry . e e e e e 2,055,000
23  Co-operation . . . . . . . . 5,45,000
24 Industries . . . 44,16,000
29 Labour including Factories . . . 11,96,000
30 Social Welfare B . . . . . . 12,00,000
31 Welfare of the Scheduled Trites and Castes etc. . . 4,405,000
39 Roads and Bridges . 1,00,00,000

-e

*Moved with the recommendation of the President.
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1 2 3

41 Relief on Account of Natural Calam ities 8,46,000

43  Miscellaneous . . 6,02,000
.50 Capital Outlay on Industrial Development 1,44,75,000
51 Capital Outlay on Irrigation . 1,000
52 Capital Outlay on Public Works—Buildings 30,70,000
56 Miscellaneous Capital Outlay . 22,79,000
s7 Loans and Advances by the State Government 1,95,93,000

SHRI DINEN BHATTACHARYA
(Serampore): Just now we have
~dealt with the Resolution for the ex-
tension of President’s rule in Tamil
Nadu and from our side, we opposed
it. The reason for my oppesition alse
holds good to this set of Supplemen-
tary Demands brought in by the hon,
lady Minister, I cannct give my ap-
proval to it....

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): What
a pity!

SHRI DINEN BHATTACHARYA
. .because this should have been -done
in the Tamil Nadu Assembly after a
proper election. Why has it been
necessary to bring these Supplemen-
tary Demands here for the approval
of this House?

So my first point is that I strongly
oppose these. Regarding the Demands
elaborated here, I want to say that the
“Home Minister did not deal with the
points made out not only by myself
but by many others regarding drought
conditions. Ten districts have been
affected. A large number of people
are facing a destitute condition. A
large number of the rural population
.are not getting jobs for gays together

and months together. So what posi-
tive steps have Government taken
under President’s rule in this regard?
I do not find any. So my suggestion
to the hon, Minister is that enough
attention should be given to drought
prone areas and relief measures for
persons who were facing starvation
because of unemployment and also
failure of crops shoulq be taken up
with due seriousness.

In the demands for grants, there is
reference to labour matters Shri
Brahmananda Reddy while replying to
the debate earlier did not mention
anything in regard to labour or the in-
dustrial situation there,

SHRI O. V. ALAGESAN (Tirut-
tani); It is all in the book supplied
to you.

.SHRI DINEN BHATTACHARYA :
I have got it and I know how to read
it and make some meaning out of it
but I do not find what I want. After
the amendment of the Industrial Dis-
putes Act to the effect that for any
lay off or closure or retrenchment
prior sanction has to be given by the
government, I wanted to know from
the hon. Minister the number of cases
in which ‘the companies asked for per-
mission that for certain financial or
other reasons, they had to lay off or
retrench. workers. That fact must be
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made clear. In the booklet about
which Mr. Alagesan is so much en-
amoured—I am not at ali convinced
by it—it is stated that an apex body
had been formed. I belong to the
Centra] Trade Union Organisation
CITU which is a major force in Tamil
Nadu. Whatever apex body might be
there either in the textile or engineer-
ing or sugar or other industry, CITU
people have not been included or
even asked to represent their point of
view regarding industrial matters and
industrial relations. T should say
emphatically that the situation has
deteriorated. You cannot prove it by
giving certain figures that there had
been less lay off and less strike and
less mandays lost. I have already
stated that because of the fear psy-
chosis and compulsion and some other
factors the workers may not resort to
strike which is their last weapon, It
is not fun for the worker to strike
work. It is onlv when they find that
there is no other way that they resort
to strike. Here the situation has been
aggravateq further by creating a situ-
ation in which the workers are afraid
of raising their voice against any
attack on their wages or other aspects
of their working conditions: they will
not only be not hearg but they will
also have to face other consequences
like being arrested under MISA. So,
they do not dare sometimes, but if this
situation continues, the reaction will
he dangerous and the government
must be responsible for that,

About the State Electricity Board
employees, two statements were made,
one by the Finance Minister, Shri
Subramaniam, that 24,000 employees
were surplus anj another by the
Home Minister that 30,000 were sur-
plus. After verification througheut
the State, the figur2 comes to just
3.000 employees who can be easily
absorbed. But 0 far as I know, s
large number of employees are still
being treateq as casual workers and
are not getting the benefits enjoyed
by permanent employees, The Minis.'
ter must clarify this position speci-
fically.

BHADRA 1, 1898 (S4KA)
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I read’ im this booklet. that be-
cause of some. difficulty in getting:
drinking water, the municipalities are:
getting matching grants from the
government. The municipality has
to bear 50 per cent of the cost and’
the government would bear 50 per
cent. I think in this difficult peried’
the full money should be contributed
by the government at least for drink—
ing water supply, as you are doing
in the cage of rural areas,.

The Home Minister referred to bor-
ing of tubewells, You may sink tube-
wells but what is the guarantee that
there will be water in them? Where is
the maintenance apparatus? In every
State. we find that so many tubewells-
are dug, but nobody cares to repair
them after some time and they go
dry. This is happening in Tamil-
nadu also. This shoulg be Tooked into
by the Minister.

With these words, I oppose the sup--
plementary demands.

16 hrs.

SHRI O. V. ALAGESAN (Tirut-
tani): Mr. Chairman, here under
one of th: Demands they want to start
100 non-formal education centres in
Coimbatore district at State cost and
in Trichinopoly district at the cost of
the Government of India. I do not
understand what this non-formal edu-
cation means. I hope they will do
something useful and not allow the
money to go waste, Perhaps, it might
have been the brain-wave of scme-
body. I do not understand what is
the content of this non-formal educa-
tion and what is propnsed to be donme.

There is an Act calleq Tamil Nadu
Recognition of Private Schools (Regu-
lation) Act. When this Act was pass-
ed, certain minorities who manage
educational institutions went to the
High Court and the High Court ruled®
that certain provisions of this Act will
not apply to the minority-managed
institutions. Then, when the non-
minorities who manage educational’
institutions went to the High Court,
the High Court ruled that these provi-
slons will apply-to them. So, a situa-
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tion has arisen where a discriminalion
is being made. The Government pro-
‘pose to apply the provisions to one set
of schools and not to another set of
schools. We generally hear of mino-
rities being  discriminated against.
“Here it is a question of non-minori-
ties being discriminateq against, which
‘is a very strange situation. I hope
‘this would be looked into. When we
are starting new schemes like this,
there should not be any discrimina-
tion. I am told the Madras Govern-
ment have gone in appeal to the Sup-
‘reme Court against the verdict of the
‘High Court with respect to minority
‘manageq institutions, Pending the
decision of the Supreme Court, they
-can keep the provisions pending,

Under Demand No, 51 there is a
‘proposal to shift the Police Training
‘College at Vellore to Madras and start
it as the Tamil Nadu Police Academy
at Madras, from 1976-77, that is, the
ccurrent year, This Police Training
College is a very ancient institution of
Vellore, which is the district head-
quarter of a very important district
‘called North Arcot, In fact, this is
‘the only State Government institution
in that State. I would like to know
whether it is wise to concentrate
-everything in the city of Madras. On
the other hand, you should disperse
institutions which are already existing
in the city of Madras to other district
centres, because concentration in one
place creates so many problems. On
the face of it, it looks to me that it is
very unfair to deprive this district
‘headquarter of its only one State
institution by shifting it to Madras.
Also, it is not going to he done with-
out any extra expenditure. They are
going to incur an expenditure of Rs.
19.97 lakhs, nearly Rs. 20 lakhs. I
am told that the present building in
which the Training College is housed
in Vellore is not a very congenial one.
In that case, this amoun: can very
well be spent to improve the buildings
of this institution in Vellore, Also,
since the Government waat to upgrade
it into the Tamil Nadu Police Aca-
demy, the people of Vellore will be
‘happier that this institution, which is
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already functioning there, is upgraded
and not shifted,

Coming to Demani No, 56, there is
a very strange proposal to re-acquire
or re-purchase land, which hag al-
ready been acquired by the Neyveli
Lignite Corporation. The Neyveli
Lignite Corporation hag acquireg a
large area of land for its own pur-
poses. Now it is proposed to acquire
very nearly 2,000 acres from that Cor-
poration and the expenditure sanction-
ed is Rs. 17.78 lakhs. This js rather
strange because we want the Neyvelj
Corporation to develop. Ycu know
that there have been demands on the
floor of .the House to have a second
mine cut, which means that more area
will be required. One does not know
whether the area which js now pro-
posed to be re-transferred to the
Tamil Nadu Government will itself be
required for the purpose of a second
mine cut. A second mine cut means
more employees, and more employees
means more quarters for them. So,
in all probability this land of 2,000
acres will be required for the purpose
of the Corporation itself. I go not
know at what cost the Corporation
acquired the land from the State Gov-
ernment. Is the same price being
paid to them by ¢he Government now
or more? So, this is rather intrigu-
ing. I would like Government to
consider this matter and not spend
money on a proposal which may hurt
the larger interests of the State, he-
cause all of us want that the Cor-
poration should have a second mine
cut and produce more power, should
have a super thermal power
station and satisfy the grow-
ing needs of electricity of the Sov-
thern Region as a whole, So, I am
afraig this will go against those in-
terests. This hasty step shoulg mnot
be taken.

Coming to Demand No. 57, a loan
of Rs. 45 lakhs to the Pandyan Road-
ways Corporation for the purchases of
tuses and another of Rs. 10 lakhs to
the Pallavan Transport Corporation
for the purchase of mini buses have
been sanctioned. Half the number of
routes in the State have been natio-
nalised. They starteq originaliy with
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three corporations, the Pallavan, the
Chola and the Pandyan. Pallava is
the name of the dynasty which ruled
‘Tamil Nadu and elsewhere from
Kancheepuram. The Cholas were
once very great imperialists and held
sway over a very large part of India
ang even outside India. The Pandyas
were another ruling house, These are
the three traditional Kings of Tamil
Nadu and so, the DMK Government,
in their solicitude for these ancient
Tamil Kings, nameq the corporations
after them and so there were three.
But now there are as many as seven
or eight I lose count, There is a
corporation for Tandai Periyar.
Tandai means father, and Periyar is
Mr. E. V. Ramaswamy Naicker, who
is considereq to be the father of the
secessionist movement in Tamil Nadu.
These corporations are proliferating,
they are being divided and subdivid-
ed. I do not know whether there is
a Kongu Corporation, because Salem
and Coimbatore Districts together are
called Kongu Desam.

Now, I want to know whether all
these road transport corporations
which are having the cream of the
routes, the long routes and other
routes ag well, are making a profit or
not. It is my information that these
road transport corporations are incur-
ring huge losses. I want to know
whether incurring of losses is parti-
ally due to the fact that all these
road transport corporations have been
divided into so many corporations
with overheads going up. Thig is
something that should be relevant
while considering the huge invest-
ments of this nature into the road
transport corporations—Rs 45 lakhs
into the Pondian Transport Corpora-
tion and Rs, 10 lakhg into the Palla-
van Transport Corporation,

It should be the attempt of the State
Government and the concerneq De-
partments to plug all the loopholes
and see that these road transport cor-
porations earn profit and make: them
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more serviceable to the people, Other-
wise, these huge investments, I am
afraid, will go waste because already
many new vehicles are not properly
used—even brand new vehicles are
not properly used. Under these cir-
cumstances, if we are going to make
further investments into these road
transport corporations withdut ac-
tually going into the profit and loss,
whether these corporations work effi-
ciently or not it will not be a wise
step to take.

*SHRI M, KATHAMUTHU (Naga-
pattinam): Mr. Chairman, Sir, on the
Supplementary Demands for Grants
(Tamil Nadu), I would like to bring
to your kind notice one or two points.

If you take up six Demands—Agri-
culture, Public Health, Roads ard
Bridges, Relief on account of Natural
Calamities, Capital Outlay on Irriga-
tion and Loans and Advances by the
State Government—you will find that
under these six demands funds have
been allocated for drought relief
works and for drinking water supply.
27 lakh man-days have béen created in
drought-hit areas for the agricultural
labour, I mention this to bring to the
attention of this House the seriousness
of the situation in Tamijl Nadu.

10 districts out of 15 districts in
Tamil Nadu are afilicted by drought.
In the very near future, one more
District, Tanjore, may also become a
drought-hit area. To meet such a
staggering situation, the allocalion of
money in these Supplementary De-
mands is insufficient; it is just like
giving sugar-candy to a hungry ele-
phant, Another regretiable feature is
that all the drought relief works are
implementeq in a conventional man-
ner and a sort of ad hoc approach
prevails here, They should in fact
become permanent programmes if we
want to find a lasting solution to the
recurring drought in Tamil Nadu.

Demand No, 50—Capital Outlay on
Industrial Development—under this it
Is proposed that the Coimbatore Co-

*The original speech was delivered in Tamil ,



223 DSG (Tumil

[Shri M, Kathamuthu)

operative Sugar Mills may be conver-
ted as a Public Sector Unit under
Tamil Nadu Sugar Corporation Ltd.
It has also been decided to convert
the value of assets of Rs. 35.75 lakhs
transferred to Tamil Nadu Public
‘Works Engineering Corporation as
share capital of the Corporation. I
have to point out that sums have been
provided .cnly for these two units.
Many Textile Mills are on the verge
of closure. There is persistent de-
mand that they must be taken over
by the Governmeat. It js also stated
that this proposal js under examina-
tion. Yet, not even a token provision
has been made for this purpose in
these Supplementary Demands,

Demand No, 21—Fisheries—Provi-
sion has been made for mechanised
speed boats for fishermen. But jt is
strange that no provision has been
made for constructing jettys anywhere
for ianding these mechanised boats.
for landing these mechanised boats.
Arukottaithorai near Thopputhorai
when 40 fishing boats are there. Some
money must be provided for the cons-
truction of jettys also.

Demand No, 17—Education—under
this there is reference to non-formal
education cenires. I think this must
be adult literacy centres, I wonder
why two districts, Coimbatore and
Tiruchirappalli, alone should have
been covered by the non-formal edu-
cation centres. I suggest that this
should be extended to all the districts
in Tamil Nadu.

Recently a code of conduct has been
formulateq for the University and
College teachers under which it has
been stipulateq that they should not
indulge in political activities. Even
if they form themselves into an Asso-
ciation or a Union for protecting their
interests, it will be considered as a
politica] activity, T submit that this
Code of Conduct for the University
and College teachers must be repea-
ted. Another regrettable point is that
the students of the All India Students
Federation have not got admission in
the Colleges, Sir, is thig not rank
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political diScrimination? It is wrong
to deny admission to these students
in the colleges.

Demang No. 52—Capital Qutlay on
Public Works—Buildings—this De-
mand relates to so many payments of
excess compensation ordered by the
Courts. After a particular rate is
agreed to, the party goes ta. a Court
seeking enhanced compensation. I
woulg like to recollect the Constitu-
tion Amendment that we passed here
in the matter of making compensation:
to properties acquired for public uti-
lity purposes. The word ‘compensa-
tion’ was substituted by the word
‘amount.’ This ‘amoumt” is fixed by
the Government when a property is
acquired for public utility purpose. I
think that this Act is not being imple-
menteqd effectively; otherwise so many
enhanceq compensation  payments
would not have come here. I would
like the hon. Minister to refer to this
particular voint in her reply to the
Debate. There are so many Engi-
neering Colleges under this Demand—
Government Engineering  College,
Salem, Regiona] Engineering College,
Tiruchirap-alli Government Press
Workers’' Colony, Madras. The land ac-
quired for these would naturally be
for public utility. There is no ques-
tion of making enhanced compensa-
tion especially when the Constitution
provides for only ‘amount’ to be fixed
by the Government,

1 would like to know how this parti-
cular Constitutional Amendment is
being implemented,

With these words, I conclude my
speech.

SHRI R. V. SWAMINATHAN
(Madursi): Mr. Chairman, Sir, while
speaking on the Supplementary Bud-
get in respect of Tamil Nadu, I have
to say a few words about the allot-
ment made in this Supplementary
Budget. Many points have been
touched by the previous speakers. I
want to mention only about the allot--
ment made for Drought Relief Works.
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The drinking water position is very
acute in many districts, particularly,
as I have mentioned on the previous
occasion, jn Madurai, Ramnad, Tinne-
velli and Kanya Kumari; the wells
are completely gried up; even the
borewells, private borewells as well as
public borewells are dried up, even
100 ft. borewells are dried up. There
is no water. In many villages, people
have to walk four or five miles to get
drinking water. Poor ladies go with
their pots three or four miles to get
some good water, This is the position,
Are we not ashamed of this?  After
30 years of independence, if there are
no proper arrangements for drinking
water, should we not be ashamed of
this position?

SHRI VIKRAM MAHAJAN
(Kangra): It wag Tamil Nadu Gov-
ernment’s fault, not our fault.

SHRI R. V. SWAMINATHAN: Now
it is under the Central Government.
I want that proper and sufficient
allotment should be made according to
the magnitude of the problem.

My friend, Mr. Alagesan, mentioned
about the various Transport Corpora-
tions—Pandian Corporation, Pallavan
Corporation, Kattabomban Corpora-
tion, Anna Corporation, Periar Cor-
poration and so on. Although the
names are there, the corporations are
working on a loss and that too, a
heavy loss. It is high time the Gov-
ernment should come forward to in-
quire into the working of all these
corporations as to why they are sus-
taining losses. For instance, the
Pandiyan Transport Corporation in
Madurai. I know it because it is
locateq in my constituency., There the
relationship between the management
and the workers is not cordial and
always the labour come and complain
that the attitude of the management
is arbitrary. They are not doing any
profitable work and also harm others.

Now, there are small operators left
here angd there. But these small ope-
rators are competinff, They operate
on a 50 mile or 30 mile or 20 mile
route. What they do is that they jusf
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put one vehicle {o start tive minutes
before the Corporation vehicle starts
and then another one to start five
minutes after the Corporation bus.
This way all the traffic goes to the
smal]l operators and the corporation
sustains the loss. This is the case not
only in one place but it is there al-
most in all the places, These are the
things which should be looked into.

Now, regarding taxation, take Sales
Tax. Every State has got its own
way and its own rate with regard to
Sales Tax. Now, we are talking of
integration of the country, that India
is one country, but we have got diffe-
rent systems. So far as income tax
is concerned, we are having only one
rate, Even a man in Orissa or in
Madras, though his total income may
be less than thdt of a man in Bombay,
pays the same rate of income-tax
based on income. But the sales tax
is not the same everywhere. Recently,
West Benga] reduced the sales tax on
motor cars from 13 to 7 per cent and
similarly, in your State, Mr. Chairman,
I read in the Press that my friend,
Shri Ranga Reddy, your Finance
Minister recently introduced a Bill
reducing the sales tax to 6 per cent.
He gave the argument—I read it in
the papers—that in Andhra Pradesh
most of the vehicles registered in
other States are plying because in
other States they are cheaper as they
pay a lower rate of sales tax. You
know the Tamil Nadu people go to
Andhra Pradesh—it is only a few
miles from our border to go to
Nellore—and purchase the vehicle
paying only 6 per cent. In Pondi-
cherry aiso the sales tax is less. It is
only 7 per cent. Therefore, Sir, so
far as sales tax is concerned. there
must be g uniform rate for the whole
country.

DR. HENRY AUSTIN (Ernaku-
lam): Tamil Nadu has also reduced
the sales tax and as a result, all indus-
tries are migrating to Tamil Nadu
from Kerala.

SHRI R, V. SWAMINATHAN: They
have reduced the sales tax. I agree
even our sales tax is lower ¢than
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Kerala rate, I know it very well. I
have got the figures. But I think
some wrong information has been
given to you.

MR. CHAIRMAN: Please conclude.

SHRI R, V. SWAMINATHAN:
Therefore, the sales tax rate should be
uniform all over the country as also
the Motor Vehicles tax. Why should
the rate of motor vehicles tax be
different in different States? The
rate is the highest in Tamil Nadu.

Therefore, these points should be
considered by the Government and
they shoulg take note of all these
things and take necessary remedial
steps,

With these words I support the De-
mands.

SHRI ARAYINDA BALA PAJA-
NOR (Pondicherry): On these Sup-
plementary Demands I have only to
supplement a few cases. I first
thought of raising the question of
quorum here but I found that it was
not necessary when the Members
of the Consultative Committee
for Tamil Nadu and even frecm Tamil
Nadu are not present here. Perhaps
they thought that the amount the
Minister is demanding is after all a
small amount, So it can be given a
go by.

‘When my friends referreq to certain
items, I felt it is my duty also to say
how it functioned. Some Members
said that there is drought. Of course,
there is drought practically in the en-
tire Tamil Nadu. I am afraid we will
not have water even for this year’s
cultivation. Last year it was said that
we were having surplus rice ang we
could export. But this year we may
not have enough rice upto the end of
this year, Every time I see in the
newspapers that ministers, advisers,
secretaries to Government, etc. visit
these drought areas, Every one who
is available in the Government is
touring the State. My humble sub-
mission is this. Ry giving speeches
here and there you cen't solve the
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problem of drought. I feel, drought
is an internal problem for Tamil
Nadu, Therefore a long .range pro-
gramme is necessary for tackling this
problem.

Last time when thz hon. Prime
Minister visited my neighbouring
State, Tamil Nadu, she promised

Krishna waters for Madras. I say
that a serious and sincere effort must
be taken by the other neighbouring
States.

MR. CHAIRMAN: Sincere efforts
are being made by Andhra Pradesh
Government, i}

SHRI ARAVINDA BALA PAJA-
NOR : You come from that State and
we are thankful to your State. I
would make a suggestion that Natio-
nal Water Board must he set up
Some friends suggesteg about the
name of the corporations etc, It does
not” matter which name ycu give,
Babuji or Anna or Periyar. It is not
the name that counts. It is a question
of the people who execute these
Minister of Finance will agree with
me that nowadays it is not possible to
know who is an honest man and who
is not an honest man. In my three
years’ experience in this House, I
saw lot of agitations here but now
those members ore not present here.
I think they will be present only if
they are allowed to rule a State. Since
that js not the case and they are not
in power in any State. I don’t fihd
any of them here, to make their valu-’
able suggestions in these matters.

So far as the medical colleges ad-
missions and the engineering college
admissiong- are concerneq 1 don’t know
how-fay thig is true but there ig a
talk in the air which is also very vib-
rant that there is ro difference bet-
ween the past and the present. In
the past people with long towels with
two colours influenced these admis-
sions but now in iiﬁerent guise the
same thing is being done. I don’t
know who is at fault.
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SHRI O. V, ALAGESAN: This is
absolutely untrue.

SHRI ARAVINDA BALA PAJA.
NOR: My learned friend may deny ft.
I don’t blame the Government, But
they come in different guise. We need
not unnecessarily be disturbed over
this. Let us root out this evil of
corruption. It is a fait accompli. Let
us all take interest in it, Let us root
out corruption once andq for all. That
is the wish of our Prime Minister also,

I am very much interesteq in this—
I know Mr. Bhattacharyya that he

* cannot do anything because we have

-

seen what they have done in West
Bengal during their regime—because
all these things are taking place there
and so why should we not touch the
root of the problem and solve it. T
am just posing this question, To-day
Tamilnadu is under President’s Rule
and so this can be done by the Central
Government because the Governor is
now administering the State. Unless
you mend it at this moment, it is im-
possible for you to mend it later on.

Why the people of Tamilnadu are
not showing their enthusiasm now
which they dig some time ago? That
is because some people are support-
ing the rotten officers in certain places.
I still see in certain places, Shri
Karunanidhi’s henchmen occupying
many top posts. I know this because

1y I live in Madras and so 1 know what

is really taking place. I know pretty
well that there are young, honest and
energetic and good officers in Tamil-
,nadu with zeal ang initiative doing
“their work well, But still, there
must be some vigilance committee
constituted here to look into these
things. But, in that process,
cent officers should not be punished.
You may abolish one particular de.
partment in that process but let us

» not punish innocent people. I wish

»

there is more time allowed to me.

MR, CHAIRMAN: No, no. Your
fifteen minutes time is already over.
Your questions will be answered by
the Minister.
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SHRI ARAVINDA BALA PAJA-
NOR: Thank you very much. Let
me wish Tamilnadu well,

A IWEAR Wet ()
wamfa o, afwarg F wraeg § @
9F ®iT § Sa% sew. § & gF Q@
ad FEAT ATEAT § | FA F 7@ W
Tq Fra gt § afeT 1@ w0 w1 @A
aren § foed affasrg Y &1 =g
&1 98 FRETHT BT STARY IR 7T
weet #1497 qF 48t & few s
#UF I 9d Fgar wIgaT F T@r 9
GFTT BT AAT B! AR | AF A9 AGT
g fr afeaag & 10-11 fad sww
sFE & faw § fowa & aer
F FA9r F @wA @R @ Gl
2 AR N F G FT FHe § | AAT a0
qT ST F K 4T gL FHC
21 3@ T 94T g FEE FELF
weata g F HHAT AT FARHFTL
T FTH F @ & | A &AT T SART
we & faC oF FAET e FAT 5
sife aegs waeqd 510 & "R &
1 araTA g3 fasTe F@T & g9
e § W §THFT 7T wiGF Foaa gl
wTaT & fF agt wewrw %1 feafa &1 svgem
& faq wfaw 3 »fgs vaw FX w@ifw
AT AEEL G% BiF 24T STEAT &l
& wie fow awg § aeet #18 ¥4
£ St a8 TT F AW A W T |
et &0 feafa & w7 A9 R
R & SAET F OSEET qH HAAS
g saifs fagre % <m wFr@ ¥ AR
3 I IF § [T AW T AN
o S} W I/ [IAE ST MM
Fgt W 10-15 TS § s ST
feafa § 1 wolaq & TgaT § SF %%
FRHT FT GG SWIRT SATH STAT (ET )
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& aTa 5g 5 g ww s
# are § 597 § fma svem
W T WAT § | TAH! GRETH] F
FTFR TR & safag 9% g8 i
FEFE § A SA@T Jeorw FFAT WET
HIT SAH[ ATT F F 19 FET TS g
@ivEy A e faw ®dY ST 99 A
Fat fesam F7 o T § SAFT @A
arfgy fF w1 feafa 1 goafu
# FAFY FT SAIRT { IATET wAR &Y
ST @i 5% FIF 99 &, §IF] AT
3 wfgs qa f5a &4 M7 SaFT saman
g oSt 3% A faw &% arfs saa
wifgs feafs wegae = & HiT F =ow
M ST FT ST GO FLT EE |

sifadt s1a g g fr fawfeamg
frmsi ) =91 a1 =gr 9T g, Afe=
farafoarmadt wd Feet & T
FAA 7% F@ §, o ot

FATE FgT STaT §, o 72 fegwm

F g o agt W §, 7 F mswearsr
FT T WG FT EIF STAT A70Eq |
F HRT7 349 KT FW &, 7 F7 A8 KT
Y <@ @ & f5'sF adq wrar s,
arfs senfrs faae F@7 ¥ qarfes
5% & qwm ghaad e o1 5 am-
A wegRi Y fRady & 1 ww @
FSI WY F qHT § &7 A ghoeAw
e A Te ¢ Gy 5o
T T@a fag g w 79 @
g & s farafoamm ¥ 17 frerdrare
FHRITE F AT FT G @AY
T £5T7 ST =rhed |

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): At the very
outset, I would like to thank all the
hon. members , who have participated
in this debate here. But I fail to
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understang how a senior and eminent
colleague_like Shri Dinen Bhattachar-
ya should choose to oppose everything
whether it is good or bad. In this
particular case, he was really not
inclined to oppose it. So he reiterated
and very emphatically said that he
strongly opposed it.

SHRTI DINEN BHATTACHARYA:
Madam, wait for some time. Let Shri
Maurya move his Bills. ] will give my
full support to them.

SHRIMATI SUSHILA ROHATGI:
1 am not very patient by nature,

The only thing he said was that the
actions taken by Government, the steps
taken by Government, have not been
very positive under President’s rule,
that no concrete steps have been taken
for drought relief and other things,
that the people are starving, that there
1s destitution, that people are without
job and so on. I am happy that for once
Shri Bhattacharya has come back to the
House when the reply is being given.
1 would only say that the factual posi-
tion is not what he has stated. We are
sorry that there is a drought. We are
very sorry that people are suffering.
I think each and every hon. member
of the House shares their gsuffering.
But I would like to assure him that
every possible action is being taken.
I would like to substantiate it. If
something is wanting, we are always
open to the sincere suggestions of hon.
members.

1 think the young, ADMK member,
Shri Pajanor, though young in years,
made some very good and valid
points. I would like to assure him that
they will be conveyed to proper autho-
rities. There is always a soul of good- .
ness even in things evil in every phase
of life. I think there are good people
and bad people. We have to find out
and sift the good from the bad and
see that normalcy is vestored and
things are improved and there is a
better future for everyone.



233 DSG (Tamil

Before I go into all the details, I
would . only say that the play outlay
for 1976-77 was increased under Pre-
sident’s rule from Rs, 177 crores to
Rs. 201 crores. This represents a
significant increase of 40 per cent; in
per capita terms, the outlay has been
raised from Rs. 32.3 to Rs. 43 in the
current year. This shows the Govern-
ment’s determination and sincerity in
trying to accelerate the rate of deve-
lepment in such a historic State like
‘Tamil Nadu.

Special emphasis has been given to
the Twenty-Point programme. You
will find that about 56 per cent of the
total plan outlay for 1976-77 is really
going to the twenty-point programme.
That shows that the twenty-point pro-
gramme which is primarily aimed at
mmprovement of the conditions of the
Tower strata of society is receiving a
substantial portion of the plan outlay.

Prices, of course, have fluctuated,
but along with the general pattern,
they have come down and are under
control. Under President's rule, it
should be noted, a record quantity of
4.78 lakh tonnes of rice has been pro-
cured till date. This is an all-time re-
cord in Tamil Nadu. Since we are
going through the achievements under
the President’s rule, because some
members did not see any silver lining,
I thought I would place the facts be-
fore the House and put the record
straight.

Because of these comfortable stocks,
we find that the situation has greatly
imporved and the distribution system
has improved. I can give all the facts
and figures, but I do not think it will
be necessary. The position, I can say,
has improved and there are nearly
10,000 retail points throughout the
state providing a widespread network
for the supply of essential commodities
for the common man. Apart from that
the Debt Relief Act of 1976 was passed
on 29th July 1976 and it has heen a
major reform in the economic field, es-
pecially of benefit to the small far-
mers, landless agricultural labour and
rural artisans. There has also been
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significant progress in the release and
rehabilitation of bonded Ilabour in
various districts of Tamilnadu; so far
2417 bonded labour hag been released
and relief measures are being imple-
mented for them. About 59,505 house
sites had been assigned since the Pre-
sident’s rule was imposeq and legisla-
tion had also been passed conferring
ownership rights to house sites occu-
pied by rural artisans also. The pro-
vision for acquisition of house sites for
Harijang has been increased from Rs.
25 lakhs in 1975-76 to Rs. 52 lakhs in
the current year. Various steps have
also been taken to detect evasion of
sales tax, entertainment tax ang mo-
tor vehicles tax. The yieldg are ex-
pected to be substantially higher this
year. Expenditure has been curbed to
some extent and there has been im-
provement in administrative efficiency.
One example that could be cited is that
the impounded additional D.A. of the
state government employees had been
fully released in record time,

Shri Alagesan raised the point about
the road transport corporations
running at a loss; he expressed his con-
cern. I can only say that there has
been some jmprovement in that direc-
tion and out of seven, except one or
two which have a large number of
uneconomic routes, others are now
making profits. We hope that even
those corporations would be looked
into and wherever necessary action
would be taken.

SHRI O. V. ALAGESAN: May 1
know the accumulated loss? Is it mak.
ing a profit for the first time? We
should know the whole picture, Faint-
ing a rosy picture will not do.

SHRIMAT] SUSHILA ROHATGI:
We shall certainly look into what you
have stated. About pon-formal educa-
tion some doubts were raised; that is
about children dropping out from
school and about evening classes.
Evening classes are held and informal
education is given to them. The
scheme is implemented ag an Al] India
scheme, centrally sponsored scheme.
100 centres have been opened in each
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district of Tiruchirapally and Coim-
batore anq five panchayat unions of
each district will be covered. This is
a programme of national importance.

Shri Alagesan also mentioned about
the Neyvelj Lignite Corporation and
about rehabilifation. That land is not
required for the project nor is it re-
quired by the corporation for any
other purpose. About the police aca-
demy being shifted from cne place to
another, from Vellore to Madras, I
should say that the accommodation
available at Vellore was totally inade-
quate and semi-permanent accommo-
dation was available at Madras which
could be improved and utilised.

SHRI O. V. ALAGESAN,
spending 20 lakhs.

You are

SHRIMATI SUSHILA ROHATGI:
Shri Dinen Bhattacharyya waxed elo-
quent as usual about the labour mat-
ters and industrial relations and so on.
1 find that as on 1st January 1976.,
there were 18 stoppages, that is, 15
strikes and three lock outs involving
_about 7000 workers. The position
deteriorated to some extent during the
month and on 24th January 1976 there
were 21 stoppages involving about
25000 workmen. As on lst ¥ebruary
1976. there were 17 stoppages of work
involving 24,000 workmen. As on 15th
February 1976, the position was that 15
of those disputes had been settled
covering about 22,000 workers and as
on 5th April 1976, there was no strike
or lock out unresolved. The position
as on 31st July, 76 was that only three
establishments in the entire State were
involved in strikes. The number of
workers affected is 226. There has
‘been no case of lock out as on 31st July,
76. The credit for. this really goes i0
the workers and the people cooperat-
ing with each other. So, all the aliega-
tions of fear psychosis amongst the
workers etc. are not true and these
-figureg speak for themselves. 1t is the
policy of the Government that the
workers should be looked after well
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and they have cooperated in main-
taining peace in industry.

The main topic is drought and natu-
rally every member was worried about
it. In Tamilnadu, drought conditions.
prevail in 11 districts. 90 lakhs of
people in 4189 villages have been
affected by drought The south-west
monsoon’s behaviour also has been
quite disappointing. We do hope it
has been better recently. As a result
a massive programme of drought relief
was called for. A sum of Rs. 7.54
crores has been included in the supple-
mentary demands for drought relief
works, This is in addition to the
existing allocation of Rs. 8.94 crores in
the budget. These provisions have
enabled the Tamilnadu Government to
undertake a massive programme for
the provision of drinking water supply
and also to create adequale employ-
ment opportunities in the drought
affecteq areag at the same time ensur-
ing that durable assets are created.

To relieve the acute water scarcity
in the drought stricken areas, the
Tamilnadu Government have under
taken a massive programme c¢f sinking
6300 deep bore wells before the
end of September 78. This pro-
gramme is proceeding according
to schedule and more than 4000 bore
wells have been put up so far. In
addition, assistance has beepn provided
to 35 municipalities in the drought

. affected areas to augment their water

supply. Assistance has also been
given to Panchayat Unions for deepen-
ing drinking water wells. Employ-
ment-oriented works under medium
and minor irrigation, seil conserva-
tion, afforestation and link roads have
also been taken up in a widespread
manner in the drought affected areas.
These programmes will result in the
creation of lasting assets, These are
some of the things which will be
beneficial and in the larger interests
of the State.
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In order to maintain drinking water
wells with hand pumps and electric
pumps in good working order, the
Tamil Nadu Government has. sanction-
ed a new maintenance scheme for
Rs, 48 lakhs. One mechanic.cum-
fitter has been sanctioned for every
100 pumps and there will also be
mobile engineering teams. _ -

Sir, I have tried 'to clear some of
the doubts which were really there
in the minds of hon. members. Re-
garding doubts which cannot be clear-
ed for reasons where are obvious, I
will not be in a position to clear them.
I do hope that members will agree
that the Tamil Nadu Government is
doing well and the State is pro-
gressing towards prosperity.

MR. CHAIRMAN: The question is:

“That the respective Supplemen-
tary sums not exceeding the
amounts on Revenue Account and
Capital Account shown in the third
column of the Order Paper, be
granted to the President out of the
Consolidategq Fund of Tamil Nadu
to defray the charges that will
come in course of payment during
the year ending the 31st day of
March, 1977, in respect of the heads
of demands entered in the second
column thereof against:—

Demands Nos, 9, 12, 15, 17 to 24,
29 to 31, 39, 41, 43, 50 to 52, 56 and
57.”

The motion was adopted.
16.50 hrs,

TAMIL NADU APPROPRIATION
(NO. 3) BILL,* 1976

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): I beg
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to move for leave to introduce a Bill
to authorise payment and appropria-
tion of certain further sums from and
out of the Consolidated Fund of the
‘State of Tamil Nadu for the services
of the financial year 1976-74.

MR. CHAIRMAN: The question is:

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain further
sums from and out of the Conseli-
dated Fund of the State of Tamil
Nadu for the services of the finan-
cial year 1976-77.”

The motion was adopted.

SHRIMATI SUSHILA ROHATGI:
I introducet the Bill.

I beg to move.}

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of the State of
Tamil Nadu for the services of the
financial year 1976-77, be taken into
consideration.”

MR. CHAIRMAN: The question is:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of the State of
Tamil Nadu for the services of the
financial year 1976-77, be taken into
consideration.”

The motion was adopted.

MR. CHAIRMAN: We will now
take up clause by clause .considera-
‘tion.

*Published in Gazette
23-8-76.

of India Extraordinary Part II, section 2. dated

tIntroduced/Moved with the recom mendation of the President..
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The question is:

“That clauses 2 to 3 the Sche-
dule, Clause 1, the Enacting For-
mula and the Title stand part of
the Bill”

The motion was adopted

Clauses 2 to 3, the Schedule, Clause
1, the Emacting Formula and the
Title were added to the Bill.

SHRIMATI SUSHILA ROHATGI:
I beg to move:

“That the Bill be passed”.
MR. CHAIRMAN: The question is:
“That the Bill be passed”

The motion was adopted.
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16.53 hrs.
SUPPLEMENTARY DEMANDS#* FOR
GRANTS (PONDICHERRY), 1976-77

MR. CHAIRMAN: We will now take
up Supplementary Demands for Grants
in respect of the Budget for the Union
Territory of Pondicherry for 1976-77.

Motion moved:

“That the respective .Supplemen-
tary sums not exceeding the amounts
on Revenue Accounts and Capital
Account shown in the third column
of the Order Paper, be granted to the
President out of the Consolidated
Fund of the Union Territory of
Pondicherry to defray the charges
that will come in course of payment
during the year ending the 31st day
of March, 1977, in respect of the
heads of demands entered in the
second column thereof against:—

Demand Nos. 6, 16, 18, 19, 23 and
25‘,)

List of Senplzmza:a:y Dimasds for Grawts (Union Territory of Pondicherry) for 1976-77

No. of

Amount of Demand for

Name of Demand Grant submitted to
Demand the vote of the
House:
I 2 3
N
Revenue Capital
Rs. Rs.

6 Revenue . . B 1,15,000
16 Retirement Benefits 3,15,000
18 Bducation 15,81,000
19  Medical 4,00,000
23 Co-operation 1,68,000 7,135,000
25 Agriculture 87,000

*Moveq with the recommendation of the President.
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*SHRI M. KATHAMUTHU (Naga-
pattinam): Mr. Chairman, Sir, I rise
to say a few words on the Supple-
mentary Demands of the Union Terri-
tory of Pondicherry for 1976-77.

Demand No.—19: Medical—a sum of
Rs. 4 lakhs has been provided for meet-
ing the increased expenditure in con-
nection with incentives being offered to
persons coming for sterilisation. It is
common knowledge that the number of
people coming voluntarily for sterili-
sation is very small. The teachers and
-Gram Sevaks have to compel people
for getting sterilised. I am saying this
from my personal experience in
Karaikkal.

MR. CHAIRMAN; Please give sugges-
tions only and conclude.

SHRI M. KATHAMUTHU: Demand
No. 31: Electricity—This demand re-
lates to payment of compensation to
an Employee of the Electricity Depart-
ment,

Sir, before I conclude, I would refer
to the long-standing demand of the
people of Pondicherry for a Thermal
Plant. I wish that at least a token
provision has been made in these
Supplementary Demands.

With these words, I conclude my
‘Speech.

SHRI ARAVINDA BALA PAJA-
NOR (Pondicherry): Nobody is taking
interest in my humble State. The
 Finance Secretary has come down all
the way from Pondicherry, and he is
doing a very good job,

I congratulate the hon. Minister
Shrimati Rohatgi, but I have a grie-
vance against her, because last time
she promised to visit my State, but up
to this time she has not done so. Shri
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Maurya and Shri Om Mehta and other
ministers visited my State, and I am
very thankful to them. Because of
their visits, something is taking place.
I hope before the next session at least
she will make a visit, because they
are expecting her, for the simple rea-
son that there are so many anomalies
of the Pondicherry government ser-
vants which, have to be rectified.
They want to present her with a me-
morandum, She has also promised to
solve that problem. °

Every time I ask for elections, but
this time I see that there is some
change in the head of my State. I
welcome the new Governor of my
State. Of course, the old Governor also
did his best—when somebody leaves,
we should felicitate him—with the help
of talented officers. Last year when I
spoke there was a misconception that
I criticised them individually, but it is
not so. As far as I am concerneg, I
can say that there are,Secretaries and
otherg with a certain amount of initia-
tive and vision, but what I say is that
they should put them into practice. Of
course, there are a number of hurdles
in the way, but they can be got over
if they take real interest and go with
the people,

I do not know why you are posi-
poning the elections to the municipal-
ities there. These Demands cover only
Rs, 14 lakhs, which may be the income
of an individual in this country, it is
not a big thing. The Government is
trying its best to implement the 20-
point programme, but the people are
not co-operating. Many of the hon.
Ministers who visit my State used to
distribute pattas go to the villages and
attend functions and see how any State
was progressing, but I am not in full
agreement with the paper reports that
everything is fine there. There is a big
lacuna or in other words the lack of
people’s co-operation with this pro-

*The original Speech was deliveredin Tamil,
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gramme, It is a tragedy that the peo-
ple there are not coming forward.
They seem to think that once upon a
time the French ruled over them, and
that now somebody else is ruling. You
should take steps to make the -people
take part in this programme, to im-
prove their conditions. You must give
some kind of incentive and make them
feel that they are part and parcel of
this country.

16.58 hrs.

[SHRT VASANT SATEE in the Chair]

You better hold the elections for the
municipalities and panchayats within
a short period. I can assure the friends
on the opposite side that people who
have common ideology are prepared to
co-operate for the betterment of the
masses, they will be with you. So.
you better take a chance. You should
first try to hold elections for the Pondi-
cherry Municipality because for the
past ten or twelve years you never had
any electiong for this municipality. If
I remember right, the last election
took place in 1968. After some years.
it was suspended and revived the old
set-up. Those old guards who happen
to occupy the offices of the Councillors,
the Chairmen and the Secretaries
continue to be there without the new
line of 'thinking. The old guards are
still there, They are standing in the
way of the real progress of our State.
I. do not individualise any particular
Councillor or Chairman. My State
consists of 31 constituencies. In all the
places you have people who are having
the thinking of 1967. I need not repeat
history here because many things hap-
pened after 1967. Our Prime Minister
took charge only in 1967. If you are
having the same old people, who con-
trol and go without the people, to
continue, what kind of progress you
can have, If you make a probe into
this, I think, the real difficulty is that
the officers in our places cannot get the
cooperation of the people there because
the same set of people who are having
the old thinking. They do not have the
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new line of thinking. So, I suggest, in
a matter of 20 days or 60 days, you.
better have elections for the Muni-
cipalities at least.

17.00 hrs. '

As far as the family planning pro-
gramme is concerned, I really congra-
tulate you. Of course, some of the:
people are taking it to their heads, If
you go very fast—how fast you can go
is another question—it may lead ‘to
certain bad things. I have certain
reports which I do not like to read
here. There is a certain amount of
compulsion. If the person is undergo-
ing an operation or adopting other
family planning methods on his own,
it is all right. It is the person who
finally yields. But if it is a question
of compuision that is not proper. I
have reports that a number of Govern-
ment servants are compelled to bring
in people for operation, If [ may be
permitted to say, they are treated as
brokers in this family planning busi-
ness. The family planning programme
is a very good thing. We must make-
the people understand the spirit be-
hind it. We should not compel the
Government servants to bring in people
just because they happen to serve you,
that they must bring one or two people
or, otherwise, they will not get any
promotion or they will be transferred
or they will not get increment, things
like that. Not only that. If I may be
permitted to mention, in some cases,
the Government servants pay from
their salary a sum of Rs. 100 to, progure
a person to undergo the operation,

Three or four days back, I read fn ,
the papers that Karaikal has accomp-
lished 50 per cent of the target. It is
not the target that counts. It is a ques-
tion of the method you adopt. There,
practically, all the sc¢hool teachers are
asked to bring one person each; the
ayahs are asked to bring one person
each; the doctors are asked to bring
three or four persons each and so on
and so forth. This kind of a thing
spreads very fast. Certain things that
are bad in society spread fast and go
to the root of the society. These things
are in a bad spirit. I appreciate the
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spirit in which you want to implement
the 20-point programme and the 4-point
programme. Family planning pro-
gramme is one of them, But that is
not the matter. One mistake in some
corner tarnishes the entire system.
The people think that the entire pro-
gramme, the entire 20-point program-
me, is bad. So, I would request the
hon. Minister to look into this matter
and rectify the defect.

There is another matter also. Last
time also, I mentioned it, This is the
eighth time 1 am mentioning it. We
have a Medical college in our State.
As you know, in 1954, when we got
merged, a solemn assurance was given
by our beloved Prime Minister Nehru
at that time that at least 15 seats will
be given to the natives of Pondicherry.
I just want to know from the hon.
Minister as to how many natives from
Pondicherry are admitted to this col-
lege even during this year, My infor-
mation is, if some persons are admit.
ted under the guise of natives from
Pondicherry, they are only the sons
or relations or nephews or nieces of
those professors who are teaching or
working in the College, Persons come
there from other States; they are known
as touring or visiting lecturers or pro-
fessors, and the nephews or other re-
lations of these people come under the
quota. Of these 15, three must be
given to those people who get them-
selves qualified in French. But it is a
pity that in the last four years, they
have not taken a single candidate.

Half an hour back, when I was
speaking about Tamil Nadu, I was say-
ing that it is easy to point out a mis-
take on somebody else’s back. When
I look at my own area, A Pondicherry
it is indeed a tragedy. I am the soli-
tary person representing Pondicherry
in this House; there is nobody else,
and I would like to say that the reports
that come to me are really sickening.
If the youngsters and persons with
ambition in life, who work very hard
and obtain 85 or 90 per cent in Pre-
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University Examination, are not given
seats because of the misdeeds of some-
people, because of the clever and
cunning methods of some, then it
reflects on us, I request the Chairman
to pass on my appeal to the Minister
to look into this miatter regarding ad-
mission to Medical College.

We, Members of Parliament, are not
cowards, and we are mnot afraid of
raising matters here. I want the hon.
Minister, through you, Sir, to take note
of this very vital point. Last time I
said that 30 doctors were selected for
the hospitals. It was an ad hoc ap-
pointment. Subsequent to that, the
Union Public Service Commission made
a selection and they selected doctors
from other States. Many refused to
come to Pondicherry. I find that. after
my speech here, the rhatter was refer-
red—I am thankful to the hon. Minister
for that—and they withheld the termi-
nations for some time, Afterwards,
when I was busy elsewhere and when
I had gone out of the country, it seems:
they mentioneq to the doctors there,
‘You made your Member of Parliament
raise this matter in the House’. I do
not know in what way they are justi-
fied in saying that, It seems, they said.
“You made your Member of Parliament
raise this point in the House, and now
you are going to face this”, and they
terminated t4e services of six doctors,
when actually vacancies were there for
three more posts of doctors. For our
raising the matter here, why should
the poor doctors be punished? If they
want to punish, they can punish me.
Let them not punish those poor doctors.
I think, it is better for me not to inter-
fere in this matter because, otherwise,
the poor doctors will have to pay the
penalty and they will be in the streets.
I am trying with other good people to
accommodate these people in the posts.
these are the people selected by regu-
lar selection for ad hoc posts After all,
who ' are these people? They are the
sons of the soil, people from Pondicher-
ry. If we camnét accommodate these
well-qualified doctors who have spent
Rs. 30,000 or Rs. 40,000 on education,
whom else are we going to accommo-
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-date? Pondicherry is a small place, and
if you fail in a small place like that,
you will fail in large States also. If
this is the malady or the mischief in
a small area, in the larger area it will
be a big cancer, So, I hope that Gov-
ernment will take note of it and rectify
it before it is too late.

.

I am sorry, the Education Minister
is not available now, I do not know
-what is the fate of our University. I
.am happy you are going to pay en-
hanced salaries to teachers. It is a
good thing. But you do not say any-
.thing sbout the University. You do
not want to open your mouth till, per-
haps, Muarch 1977. There have been
_promises given not only in this House
‘but outside the House also, and every
time they just say that something is
being done. When I raised it once,
they suid that they had acquired land
for the University, and last time when
:I raisey, it was a question of name of
the University, Now, what is wrong
there? 1t is high time that we had a
University there. When you go out of
the country, we tell that we are trying
to inculcate the culture of the French
:and we are trying to mix with the
Anglo-Saxon culture the culture of
‘India, etc., etc., etc. Very nice speeches,
‘But when you are going to see a parti-
-cular State where these French people
-ruled, where the French training and
-administration still exists, I feel you
-are not giving the correct attention or
‘making a sincere attempt to do it. In
the contemplated constitutional changes
-you are now trying to take in this
adminigtrative law and administrative
courts—Droit Administrative, that we
say in the French. That is a French
-system. 1 am happy you are impor-
‘ting it into our system. Similarly, you
are imyorting the revenue system and
the labour system. These are French
systems. Similarly, there is a com.
-mon Code in the French. Just because
-somebedy is a foreigner, let us not
reject it altogether. Let us take what
ever is good in it. But why is it that
you are not setting up a University in
»Pondid\erry where in you can improve
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the culture, not only the culture of
that area but also you can get finance
and other things from other countries,
especially from France?

I do not know what to say on the
question of Agriculture, The land is
very much limited. Our ex-Governor
used to tell us that ‘Because of the
stay of the High Court we are mot able
to implement the 20-point programme
and distribute the land. I tell you
that if the land that is available is
distributed to the people of Pondicher-
ry, each person may not get even 10
cents of land. So, something must be
done in a very scientific manner for
the improvement of agriculture in our
State. It is not that the High Court’s
stay stands in the way. It is something
else. Now the Karaikal area is entire-
ly dependent on the Kaveri Delta
water that is to come from the Mettur
Dam, I expected some of the Mem-
bers who spoke earlier on the Tamil
Nadu Demands at least to refer to it.
You know what is the present posi-
tion of the storage in the Mettur Dam.
It is 39.3". If that is the case, then I
think it is a record. At no time in our
living memory we had such a low level
of water at Mettur. If Mettur level is
39.3" or 40°, I tell you Karaikal can-
not get even a bucket of water after
15 days. If Karaikal cannot get a
bucket of water, we cannot produce
even a measure of paddy in Karaikal.
You know Karaikal is the granary for
the entire Pondicherry State. Of course,
the Government are trying their best
to find underground water but there
is not enough water in Karaikal. There-
fore, you must take it up in a very
serious manner and try to solve this
problem. The entire cultivated area or
the major cultivated area for the
entire Pondicherry State is at Karai-
kal. So, you must have some plan.
That is not there. I do not blame the
Minister, I congratulate her for pay-
ing the arrears of salaries to the tea-
chers, compensation, etc. etc. That is
a small amount—a payment of Rs. 13
lakhs, But the demand is: what is
your plan? The next cultivating sea-
son is at our doors and I do not see
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anything. In agriculture, we are try-
ing to and we want to improve the
position and the Minister cannot be
blamed for that. So also, the adminis-
tration there cannot be blamed,

But, so far as the water distribution
is concerned, last time I requested
that Pondicherry must also be given
some representation. Why I say this
is because the Advisers of Tamil Nadu
went to Karnataka and all that. I felt
why not my State also be given a share
in it so that they can go and represent
properly,. When these people from
Tamil Nadu go and represent, they only
talk of the Tamil Nadu area. They
forget the tail-end areas, i.e. Karaikal
and Pondicherry. So, in all these
matters, please see to it that Pondicher-
ry is also given a proper representa-
tion so that the people of Pondicherry
are happy under your administration.
I don’t know what prevents Govern-
ment from establishing a judicial com-
missioner’s court at Pondicherry. The
Minister of State for Home Affairs
came there, The Advocates made a
representation to him to have a high
court or at least a judicial commis-
sioner’s court in Pondicherry itself.
Every time they cannot run to Madras
or Del% to file writs et¢., or appeals,
and all that. I do not know what pre-
vents the Government from having a
court there. They have made a valid
and correct representation. I request
the hon. Minister to look into it. Only
when the Demands come they will
consider it in proper light and
seriously. These judges are sticking on
to a small State. These sub-judges
and district judges should be transfer-
red to other places also. When you
have a man for 20 years or 30 years
in the same place I think you cannot
get proper justice; you have to bow
down to his whims and fancies. Here
also I don’t point out any judges parti-
cularly. But this representation has
been made for the last 6 or 7 years.
Last time it was given to the Home
Minister. They may be transferred at
least to neighbouring States. If the
Constitution does not provide for their
transfer to neighbouring States then
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you can transfer them to another Union
Territory, That will solve the problem.
Once these advocates come forward
with a petition it is in the know of
the judges also. You can understand
the situation and what kind of treat--
ment these advocates can have from
the judges. I request that this also
must be considered by the Centre,

I request the Minister to visit our
State. On behalf of the people of my
State I thank those who visit our
State. Whenever they come there, they
allot time to meet our people, because-
it is a small State. Last time Mr.
Maurya came there. Mr. Om Mehta
came there, Mr. Brahmananda Reddy"
came there. Whenever they come-
there they meet our people,

MR. CHAIRMAN: She will have no-
hesitation in accepting this grant.

AN HON. MEMBER: The hon. Minis-
ter would visit the Ashram also,

SHRI ARAVINDA BALA PAJANOR:
The Ashram they may visit, I don’t
mind; but sometimes the papers only
report that they visited the Ashram
but fail to report their other activities
ang duties and other functions. That
is my feeling, Please see to it that
your visit is properly utilised.

MR. CHAIRMAN: I think you need
not harbour this point. I think you
will accept this demand for grant! Now,
the hon. Minister,

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATT
SUSHILA ROHATGI): I thank the
hon. Member for the very informative
and educative speech and the great
concern he showed for the State, I
would like to convey to him our feel-
ing that the Government shares his
anxiety and concern. All the points
which he made will be carefully look-
ed into and I can assure him that we
shall do whatever help is needed to the
maximum possible extent. ' Apart from
the invitation which he extended to me-
earlier, he has again extended invita-
tion even today. Somehow he felt
that when we go there we make a bad’
image of ourselves and so on. This.
neeq not arise at all.
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I had not been to Pondicherry
though I had been looking forward to
-the opportunity because it is 5 place of
culture, of refinement, of peace and
‘tranquility ang seawafted breeze and
everything synchronising into a scenic
and very beautiful atmosphere, It
mmay be a little poetic. But, I do not
think that anything js going to mar
‘that.

Coming from my colleague of ours,
1 think apart from the reception on
the part of the people, the main at-
traction comes from the churches and
the ashram people. Though our main
endeavour is to make it a point to
go there I have not beep able to do
'S0 because the loss is entirely that of
mine. Pondicherry has been doing
very well in the implementation of
20-point economic programme.

Without going into the mathema-
tica] figures—I see many of the mem-
bers are waiting for the next Bill
“which is coming up—I would like to
say that in Pondicherry, the work,
especially, in family planning, has
been done very well Mr. Chair-
man, when we speak about family
planning, we touch the crux of the
entire matter today because it is on
‘family planning that the progress of
‘the State hinges. I feel that this is
one thing which we are going to
tackle not only for the present but
alsp for the future. Therefore much
more attention has been given to the
family planing especially, by those
who are involved in it and they
should be congratulated. I am told
‘that the State has more or less ex-
ceeded its target. It has done very
‘well. There may be some cases by
compulsion as the hon. Member has
pointed out. It is of course not the
Government’s policy in any manner
to have any element of compulsion
‘in it. No compulsion can succeed
sinc. this is a people’s movement
and it is purely @ voluntary thing.
T think we, the Members of Parlia-
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ment, ag true representatives of the
people, have to carry the message to
every remote corner of the country.

With these words, I do not think
there is any element of compulsion
anywhere I am gure and I would be
happy if the House passes this unani-
mously, :

MR. CHAIRMAN: The question is:

“That the respective Supple-
mentary sums not exceeding the
amounts on Revenue Account and
Capital Account shown in the third
column of the Order Paper, be
granted to the President out of the
Consolidated Fund of the Union
Territory of Pondicherry to defray
the charges that will come jp course
of payment during the year ending
the 31st day of March, 1977, in res-
pect of the heads of demands en-
tered in the second colump thereof
against: —

Demand Nos. 6, 16 18, 19, 23

and 25.

The motion was adopted.

17.24 hrs.

PONDICHERRY APPROPRIATION
(No. 3) BILL* 1976

MR. CHAIRMAN: Now we take up
the Pondicherry Appropriation (No.
3) Bill

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): I beg
to move for leave to introduce a Bill
to authorise payment and appropria-
tion of certain further sums from
and out of the Consolidated Fund
of the Union territory of Pondicherry
for the services of the financial year
1976-77. ’

MR. CHAIRMAN: The question is:
“That leave be granted to intro-
duce a Bill to authorise payment

and appropriation of certain far-
ther sums from and out of the Con-

*Published in Ggazette of India Extraordinary Part II, Section 2, dated

23-8-76.
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‘solidated Fund of the Unjon terri-
tory of Pondicherry for the ser-
vices of the financial year 1976-77.”
The motion was adopted.
SHRIMATI SUSHILA ROHATGI:
‘Six, I itdroducef the Bill,
I beg to movei:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
‘Consolidated Fund of the Union
territory of Pondicherry for the
'services of the financial year 1976-
77 be taken into consideration”.

SEVERAL HON. MEMBERS. Sir,
‘Wwe want to speak on this.

MR. CHAIRMAN: On Demands
you already had an - opportunity
to speak  Thig is not the stage when
Yyou cap speak again.

‘The question is:

“That the Bill to authorise pay-
‘ment and appropriation of certain
further sums from and out cf the
‘Consolidated Fund of the Union
territory of Pondicherry for the
services of the financia] year 1976-
77, be taken into consideration”.

The motion was adopted.

MR. CHAIRMAN: We shall now
take up clause by clause considera-
tion.

The question is:

“That Clauses 2 and 3, the Sche-
dule, Clause 1, the Enacting For-
mula and the Title stand part of
the Bill”.

The motion was adopted.

Clauses 2 and 3, the Schedule, Clause
1, the Enacting Formula and the Title
were added to the Bill”.

SHRIMATI SUSHILA ROHATGI:
I beg to move:

“That the Bill be passed”.

-(INDIA) LIMITED
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MR. CHAIRMAN : The question is:
“That the Bill be passed”.
The motion was adopted.

17.28 hrs.

BURN COMPANY AND INDIAN
STANDARD WAGON COMPANY
(NATIONALISATION) BILL
AND
BRAITHWAITE AND COMPANY
(ACQUISITION
AND TRANSFER OF UNDERTAK-
INGS) BILL

MR. CHAIRMAN: We shall now
take up item 15.

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU
RAMAJAH): May I suggest that
items 15 and 16 be taken together
and the general discussion may go
on, because the points are common?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI B. P. MAURYA): Both are the
same and it will save time,

MR. CHAIRMAN: If that is the
wish of the House, we can take them
together and club the timings, 1-1/2
or 2 ur 3 hours and members can
speak on both the Bills. Is that the
wish of the House ?

SOME HON. MEMBERS : Yes.

SHRI INDRAJIT GUPTA (Ali-
pore): For discussion,

+Introduced/Moved with the recommendation of the President.
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MR. CHAIRMAN : Yes.

SHRI K. RAGHU RAMAIAH: I
only submit that we need not neces-
sarily spend 3-1/2 hours on them.
We can take as much time as is
necessary.

MR. CHAIRMAN : That follows.

SHRI B. P. MAURYA: I beg to
move®* :

“That the Bill to provide for the
acquisition of the Undertakings of
the Burn and Company Limited
and the Indian Standard Wagon
Company Limited with a view to
ensuring the continuity of the pro-
duction of goods which are vital to
the needs of the economy of the
couniry and for the fulfilment of
the contracts for the supply of rail-
way wagons abroad and for mat-
tars connected therewith or inci-
dental thereto, be taken into consi-
deration”;

“That the Bill to provide for the
acquisition and transfer of the
undertakings of Messrs. Braith-
waite and Company (India) Limi-
ted for the purpose of ensuring the
continuity of production of goods
which are vital to the needs of the
country, and for matters connected
therewith or incidental thereto,
be taken into consideration”.

‘While the discussion begins, I
would, with your leave place before
the House briefly the background of
the acquisition of the undertakings
of these Companies, as hon. members
would have had the opportunity to
go through the Bills in detail by now.
The President promulgated on
23 June 1976, two Ordinances (1) The

Burn Company and Indian Stan-

dard Wagna Company (Nationalisa-
tion) Ordinance, 1976, and the Braith-
waite and Company (India) Limited
(Acquisition ang Transfer of Under~
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takings) Ordinance, 1976, nationalis-
ing the undertakings of these three
companies with effect from April 1,
1975. Custodians have been appoint-
ed to take charge of the undertakings
and companies will be formed as soon:
as possible to run the undertakings.

If I may kbriefly touch upon the
background, The Burm and Company
Ltd. and Indian Standard Wagon
Company Ltd., engaged in* the pro-
duction of geods vital to the needs.
of the economy of the country, were
doing reasonably  well till 1966-97,
after which a steady decline set in.
A stage of financial bankruptcy with.
threats of imminent closure was
reached and Government had to step
in to take over the management on
19th December 1973 under an Act of
Parliament. It was made clear at
that time that the management was
being taken over pending nationali-
sation of the undertakings. In the
case of Braithwaite and Company
(India) Ltd. also engaged in critical
jtems of engineering equipment a
steady decline get in, due to a variety
of reasons triggered off by the reces-
sion in engineering industries and
the undertaking came to a grinding
halt in 1971, After a quick investi-
gation, Government stepped in and
took over the management in March
1971. The performance of the Com-
panies has no doubt, been improv-
ing very considerably under the
Government management but unfor-
tunately on account of backlog of
unremunerative orders, heavy inte-
rest charges on loans advanced by
the Government and the banks, the
financial situation has mot improved.
Liquidity has been low pre-empting
long term production planning. In
these circumstances, the President
promulgated the Ordinance with
effect from June 23, 1976, thereby
acquiring the undertakings with effect
from 1-4-1975.

*Moved with the recommendation of the President.
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I would like to emphasise that Go-
vernment have made full and ample
provisions relating to the employees
of the Companies of these undertak-
ings. Every person who is a ‘workman’
within the meaning of the industrial
Disputes Act, 1947, and has been before
1-4-1975 employed in any undertaking
of either of the Companies shall from
that date become an employee of the
Central Government and thereafter of
the Government Company which is
to be formed. He will have the same
rights ang privileges as to pension,
gratuity and other matters as vsould
have been admissible to him. Every
person who is not a workman within
the meaning of the Industrial Disputes
Act, 1947 and who has been bhefore
1-4-1975 employed in any undertaking
of either of the companies shall be-
come an employee of the central go-
vernment with effect from 1-4-1975 cor
of the government company, which is
to be formed. He will continve to hcld
office or service for the same tenure
and at the same remuneration and will
be governed by the same tarms and
conditions and with the same rights
and privileges as to pension and sra-
tuity and other matters admissible te
him. Further, where either of the com-
panies has established a provident
fund, superannuation, welfare or other
fund for the benefit of the persons
employed in any of the undertakings,
those moneys will get transferred to
the credit of the central government
or the government company with
offect from. the appointed day, 1-4-
1975. If, however, there are some ar-
rears of salary, wages or any pay-
ment not availed of (other than gra-
tuity or pension) relating to the pe-
riod rrior to 1-4-1975 the person con-
cerned has to enforce his claims
against the company through the
commissioner of payments.

Hon. Members would naturally be
‘concerneq with the amounts provided
in the Rills for payments to the com-
panies. I should like to reiterate that
the -amount of Rs. 25.23 crores provi-
ded in the Bill for Burn-ISW as well
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as Rs. 16.25 crores for payment to
Braithwaites have been arrived at
after a great deal of careful censidera-
tion of all the relevant aspects relating
to the assets and the worth of the un-
dertakings including the liabilities as
well as potential for improvement and
growth. In the case of Burn-ISW the
undertakings acquired by the govern-
ment include not only the assets but
also the liabilities arising out of the
loans advanceq by the central govern-
ment, to the two companies after
the management take-over and also
the wages and salaries and other
dues of the employees. These
liabilities will be of the order
of Rs. 13.18 crores. On the other
hand, in the case of Braithwaites, the
total liabilities of the company stood
at Rs. 37.10 crores approximately,
which includes central government
loans alone amounting to about Rs.
22.95 crores. In the nature of things,
it was possible for the government to
adopt in the case of Burn-ISW the pat-
tern adopted in the Sick Textile Un-
dertakings (Nationalisation) Act, 1974
with precisely the same order of pri-
orities for disbursement to be made
through the Commissioner of pay-
ments. On the contrary in the case of
Braithwaites the amount of Rs. 16.25
crores provided for payment in the
Bill would hardly be sufficient to take
care of the government loans amount-
ing to about Rs. 22.95 crores. Necessari-
1v the scheme of priorities had to be
drawn up a little differently without
affecting the labour dues in the post-
take over management period.

In the case of Burn.-ISW acco:ding
to the current calculations the post-
take over management period com-
prising of categories I and II will ac-
count for roughly Rs. 10.91 crores for
both the companies. The amount that
will be left over for distribution against
pre-takover managément liabilities
will be approximately Rs. 14.31 creres.
Category JII in pre-takeover perfod
accounting for Rs. 79 lakhs on account
of arrears of salaries, wages and other
dues will he taken care of fully. Only
when we reach category IV an amount



259  Bur Co. & ISW Co.
& Briathwaite & Co.
1 LE)

[Shri B. P, Maurya]

of approximately Rs.13.52 crores will
be left against a tota] liability of Rs.
19.62 crores. Even in this category IV,
there is an element of export packing
credit advanced by the United Bank of
India, who have been co-operating with
the government in extending all credit
facilities right through. In the parti-
cular context of the export contract,
the quantitative volume supply in res-
pect of which was reduced by mutual
negotiation, government wil] assume
the liability on account of any short-
fall in the disbursement by the com-
missioner ‘of payments. This is estima-
ted to be Rs, 6.60 crores. The detailed
position has been explained in the fin-
ancial memorandum.

In the case of Braithwaites govern-
ment will patently have to forego por-
tion of the loans advanced to the
companies, However, the post-iakeover
labour dues estimated to be abcut Rs.
80 lakhs has been placed in category 1
with first priority. Only thereafter,
central government loans and the se-
cured loans of banks and financial in-
stitutions will receive priority in the
second category. Although the amount
of Rs. 16.25 crores provided would not
be adequate to reach pre-takeover
management period, so far as arrears
to labour ang employees in Category
V are concerned, I would like to men-
tion that out of an amount of Rs. 78.63
lakhs due on 31-3-71 actually the Go-
vernment managed company had dis-
charged it substantially, leaving a
shortfall of about Rs. 7.18 lakhs. In
anv  case Government will have to
wr'te off about Rs. 9 crores agaiwnst the
loan of Rs. 22.94 crore. Since the hanks
an(l financial institutions have tLeen
extending credit facilitiec amainst Go-
vernment guarantee. shorifall of about
Rs. 4 crofes both between post-take-
6ver and pre-takeover periods will be
separately assumed by the ‘ioverr.-
me it after due appropriation by Far-
iament by law.
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Government have tried to adopt the
most objective anq reasonable course
consistent with the worth of the un-
dertakings, their liabilities ond their
potential for improvement and growth.
I would urge hon. members to main-
tain quring the discussion the delicate
balance between competing cquities
which has been Government’s exclu-
sive objective, I am sure that, since
care hag been taken of all the dues of
the workers all hon. members will ex-
teng their support to these Bills.

MR. CHAIRMAN: Motion moved:

“That the Bill to provide for
the acquisition of the undertakings
of the Burn and Company Limited
and the Indian Standard Wagon
Company Limiteg with a view to en-
suring the continuity of the produc-
tion of goods which are vital to the
needs of the economy of the country
and for the fulfilment of the contrac-
ts for the supply of railway wagons
abroad and for matters connected
therewith or incidental thereto, be
taken into consideration.”

“That the Bill to provide for the
acquisition and transfer of the un-
dertakings of Messrs. Braithwaite
and Company (India) Limited for
the purpose of ensuring the continui-
ty of production of goods which are
vital to the needs of he country, and
for matters connected therewith or
incidental thereto, be taken into con-
sideration.”

SHRI DINEN BHATTACHARYYA
(Serampore): Sir. I welcome the two
Bills moved by the hon. Minister. It
is a fact that these companies were
mainly manufacturing wagons and
other materials for the railways.
Their production was coming to a very
serious drop and the government had
to come forward to take over the
management of these companies.
While supporting these two Bills. I
want certain clarifications from the
minister. Clause 4{5) of the Burn
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Company and Indian Standard Wagon
Company (Nationalisation), Bill, 1976,
reads as follows:

“If, on the appointed day, any
suit, appeal or other proceeding of
whatever nature in relation to any
matter specified in sub-section (2)
of section 5, in respect of any under-
taking of either of the two compa-
nies, instituted or preferred by or
against either of the two ~ompanies,
is pending, the same shall pot abate,
be discontinued or be, in any way.
prejudicially affected by reason of
the transfer of the undertakings of
either of the two companies or of
anything contained in this Act, but
the suit appeal or other proceed-
ing may be continued, prosecuted or
enforced by or against the Central
Government, or, where the under-
takings of the two companies are
directed, under section 6, to vest in
a Government company, against that
Government company.”

I do not know actually what is the
purport of this sub-clause.

Then, clause 5(2)(b) says:

“the wages, salaries inq cther
dues of employees of each of the two
companies in respect of any period
after the management of the under-
takings of the two comovanies had
been taken over by the Central
Government shall, on and from the
appointed day, be the liability of
the Central Government.”

So, for the period after the taking-
over, the Government is taking res-
ponsibility for the payment of salary.
leave salary, wages etc. But, so far as
the pre-take-over period is concerned,
it appears from the Schedule that is
given here and the whole Bill that the
Government is not prepared to take
any responsibility for the amountg due
to the workers. At the same time, the
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Government is ready to write-off the
big amount which the Company got as
loan from the banks etc. during the
period after take-over, to make up the
shortfall, if any. The Government
will not take any responsibility for the
payment of arrears due to the workers.
During the pre-take.over period a large
amount of provident fund money was
not deposited by these companies, spe-
cially Burn and Company and ISW.
What wil] happen to that money of
those employees who worked at that
time ang who are still working or have
left those companies? Who will he
responsible for the payment of that
money? So far as I know, under the
Bill the Government are taking res-
ponsibility only for the post-take-over
period and not for the pre-take-over
period.

The Minister has categorically
stated, and it is also mentioned in the
Bill, that the service conditiong will be
continued in the same companies of
the nationalised factories. But what
will happen to the head office em-
ployees? Will they continue in the
heaq offices of their respective com-
panies in the places where they are
now situated, or will they be ret-
renched? That point should be made
clear.

A big amount is being taken as pay-
ment to clear the liabilities of the com- .
panies for the post-taken over period.
Out of this amount, will any portion
be given to the sharehoders and, if so,
how much? If anything is being given
to the shareholders, I am totally op-
posed to it. Because, this is one of the
ten big companies in the country and
it has squandered away the money of
both the shareholders and the Govern-
ment to a large extent. So, there is no
meaning in giving even a single farth-
ing to this Martin & Burn, which was
owneq by the famous Sir Biren
Mukherjee, who was and who is still a
big business magnate in India. So, I
wan{ to register my objection and
request the hon, Minister to make it
clear that not a single pie will be raid
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as compensation to the companies or
their shareholders, that only the li-
quid cash that was taken from the
bank will be paid back with interest.

We have brought it to the notice of
the hon. Minister, the employees have
also drawn the attention of the De-
partment, and it has also been wmnertion-
ed here that a clique has been formed
in these companies angd that it is
engaged in engaging its own men with-
out proper qualifications for even mm-
portant posts. I know the case of a
Treasurer in Burn & Co. The post
was advertised, but the man who was
ultimately appointed haq no cualifica-
tion. The employees of the concern’s
head office have mentioned this in the
memorandum that they have submit-
ted to the Ministry.

I know that the same people will be
given the responsibility of running the
show after nationalisation, ang so I
want to caution Government against
it. After the take-over some people
were posted there from the Centre, but
they also became a part and parcel of
the clique that was working there. So,
I request the hon. Minister ‘o see that
this type of management is not 2lloweq
to continue in these companies.

They took money from the bank, but
actually nothing was done to the
machines which requireq replacement
or were in need of rehabilitation. The
order position which was good at one
time suddenly became bad. So, T want
to know whether any report was sub-
mitteq by the management Lefore -this
ordinance was promulgated. Specially
regarding the functioning of these
plants, both Martin Burn Company and
the ISW Company. So. whatever
money you give, the Government has
to take care that that is properly
utilised.

Another peviinent question that must
be taken up by the Government is this.
‘The Rallwavg is the main customer of
these two Companies No doubt, in the
Bill. the Government has mentioned
that they want to diversify the produc-
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tion. That may be done. But their
main customer up iill now ig the Rail-
ways. The price that the Railways
gives is not at all remunerative for
these units. This position was brought
to light. In regard to Durgapur steel
also, they supplied the material to the
Railways and it was found that the
price they paid was not at all remune-
rative. They dig not pay even the cost
price. Even in regarq to foreign
orders, Yugoslavia orders, I know, if
you compared the price that they were
paying and the production cost, 1t was
not possible to supply wagons to Yu-
goslavia that were ordered for at the
previous price. I think, some talks
were there and there was a change in
the price for the wagons to be sup-
plied. Unless this matter is taken up
by the Government with the Railway
Ministry and a decision taken, it will
be very difficult to say what will be
the fate even after the nationalisa-
tion.

The production requires diversifica-
tion. You have to do it and you have
to appoint such efficient persons, tech-
nical persons, who can do this job. At
the game time, you have to see that the
price structure is revised so that even
with the existing production system,
these plants may have a Yreak-
through. Otherwise, it will not be
possible for these units to have a
break-through. If the management is
not committed and it is not devoted
to davelop this industry as a national
asset, you cannot expect any better
result from them.

Another aspect is the industrial rela-
tions. It is not at all good either in
the Martin Burn Company or in the
ISW Company. The Braithwaite has
got two units. It was brought to the
notice of the Minister earlier also by
me that because of the intra.union
fighting, the production in the Braith-
waite, in the Clive unit, is hampared,
whereas, the production in the. Angus
unit is picking up and there has heen
some surplus. But in the case of the
Clive unit of the Braithwaite, in spite
of the favourable situation, !ecause of
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industrial relations, the production
could not be picked up and there was
some lockout declared by the inanage-
ment. This could be avoided, but the
industrial relations deteriorated be-
cause of the dealingg of the manage-
ment, Many things have oeen said
that, in the United Front regime, there
was gherao, there was violence, and
so pn. But could anybody ever dream
of the situation which developed in the
Clive Unit of Braithwaite? During the
working hours, in the presence of the
authorities, three persons were killed
and several were injured. The INTUC
and the NLCC factions were fighting
for a long time. There was no CITU,
there was no AITUC, all those persons
had joineq either the INTUC or the
NLCC. After this incident, charge-
sheets were served at random, suspen-
sions were ordered of employees who
had nothing to do with this riotous
situation, who had no part to play in
that. I know, four of the CITU union
leaders were picked up and charge-
sheeted. The Labour Minister of West
Bengal, during the conciliation, acmit-
ted that these persons were not to te
charge-sheeted and that they had noth-
ing to do with it. But it happened
because the persons at the head of that
Unit engineereq this in-fighting bet-
ween these '‘Groups. I do not know
whether the Minister knows about it.
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But this matter was brought to the
notice of the Ministry througn the
Consultative Committee. I do not
know what steps have been taken. But
this ig the situation.

You will be astonisheq to hear that,
when bonus is paid or some money is
paid, then this type of leaders stand
at the gate and forcibly collect the
subscriptions, ang if anybody does not
want to pay, the management will not
come to his rescue, on the other hand,
they will help those people who are
creating this sort of atmosphere—in
which industrial peace can never be
maintained and in which there will
only be disruptiong in production every
time. The management people will
always help those miscreants, and this
is going on in Howrah Burn, this is
going on in ISW, in Burnpur, this is
going on in both the units of Braith-
waite. . .

MR. CHAIRMAN: The hon. Membe¢
will continue tomorrow. The House
stands adjourned to meet again tomor-
row at 11.00 a.m.

18 hrs.
The Lok Sabha then adjourned tii.

Eleven of the Clock on Tuesday,
August 24, 1976/Bhadra 2, 1898 (Saka).
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